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LOK SABHA DEBATES
( Part I—Questions and Answers )

1971
LOK SABHA
Sarrday, 22nd December, 1956

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWER TO QUESTION
SHorT NoOTICE QUESTION AND ANSWER

Case agalnst Vice President of
National Mazdoor Union, Mahbub-
nagar

S.N.Q. No. 14. Shri Kamath : Will
the Minister of Railways be pleased to
state:

(a) whether it is a fact that the former
Minister of Railways advised the with-
drawal of the prosecution of the Vice-
President of the National Railway Mazdoor
Unjon, Mahbubnagar Branch, for having
pulled the alarm chain with a view to
warning the railway authorities about the
damaged bridge; and

(b) if so, whether the advice has been
accepted ?

The Deputy Minister of Railways
and T (Shri  Shahnawaz
Khan) : (a) Minister only suggested
to the Andhra Government to consider
whether the circumstances justified the
withdrawal of the prosecution. The alarm
chain was, however, pulled, not for giving
a warning that the bridge was damaged.
'I“he bridge was not damaged at that
time.

(b) Information so far available is that
the prosecution case is posted for hearing
on 28-12-1956.

Shri Kamath : When exactly did the

accident take place, did this disaster occur, ~

and how many hours exactly before this
took place was the alarm chain pulled
h; Shri _Shree Hari, Vice-President
of the National Railway Mazdoor
Uhion ?

Shrl Shahnawaz Khan : The accident
took place exactly 22 hours after the chain
had been pulled, and it took place on a
train which was coming from the opposite
direction.,

1972

Shri Kamath : Is it not a fact that
after the pulled the alarm chain and the
railway authorities came on the spot to
his compartment, he told them that he
had pulled the chain specifically, definitely
and only for the purpose of warning them -
that that bridge was damaged and that
trains running along the bridge ran a
serious risk?

Shri Shahnawaz Khan : All I can
say at this moment is that the statement,
as made by the hon. Member, is net
correct. What he said is vet to be veri-
fied by the judicial inquiry which is now
in progress. Therefore, I would not like
to say what he said and what he did not
say. But it is not a fact that he said that
the bridge was damx%ed; it was mainly
a vague statement that he apprehended
some sort of danger.

Shri Kamath : When exactly was the
prosecution  launched against him? Is
it not a fact that even after the prosecu-
tion was launched against him, he made a
representation to the authorities in the
State and, perhaps, here too that he had
pulled the chain only for the purpose of
warning the authorities that the bridge had
been d ed and not for any other
purpose ? If so, when was the advice by
the Minister suggesting to the Govern-
ment withdrawal of the prosecution
tendered ?

Shri Shahnawaz Khan : [ could not
give the hon. Member the exact dates.
But after he had pulled the chain and he
was refusing to allow the train to go on
a sort of vague assumption that the
bridge was not safe, he was removed from
the train and was handed over to the
police under section 108 of the Indian
Railways Act. Thereafier, all the prosecu-
tion proceedings etc. have to be launched
by the police. It is a concern of the police
and of the Government of Andhra; the
Railway Ministry are not really concern-
ed with the actual proceedings of the
case.

Shri Kamath : The latter part of the
question is not answered. I asked whe-
ther he made representations to the au-
thorities that he had pulled the chain
only for the purpose of warning the au-
thorities concerned, and when the Minister
advised the Government that the prosecu=
tion should be withdrawn,



1973 Oral Answers

Shri Shahnawaz Khan : [ could tell
him later on, if the hon. Member desir-
5.

Shri Raghavachari : Is there no
written record maintained of the statement
made by Lim?

Shri Shahnawaz Khan : He did not
g:h:ny statement in writing or anything
t.

Shri Raghavachari : I asked whether
there was no written record of the state-
ment that he made. When a man makes
a statement on such an occasion, officers
E.lds: have kept some record of what he

Shri Shahnawaz Khan : No record
of the statement was kept. But I might
add that this whole matter is being looked
into by a High Court Judge. He
will certainly go into all these aspects of the
case.

Shri B. S. Murthy: May I know
whether there is any favourable reaction
on the part of the Andhra Government to
the suggestion made by the former
Railway Minister ?

Shri Shahnawaz Khan : I cannot
answer on behalf of the Andhra Govern-
ment,

22 DECEMBER 1956

Oral Answers 1974

Shri T. B. Vittal Rao : Is it a fact
that there was cautious driving on this
track on account of the rain and conse-
quent breaches in the tanks affecting the
railway line ?

. Mr. Speaker : All that will be the sub-
jéct-matter of the inquiry.

Shri Shahnawaz Khan : There had
been  very heavy rainfall on the 1st,
After the man had pulled the chain, he
was taken off the train and the train
started. Shortly afterwards, there was &
gateman who had placed a * fog signal’,
some sort of cracker that is put on the line
when there is any danger. This ‘fog
signal’ went off as a mark of warning that
the track was not very safe. The train
was stopped. Then they went forward
inspecting the track, and at a very slow
speed the train went over the track,

I might add that after this incident of
chain pulling, 5 other trains passed over
this track quite safely.

Shri Krishnacharya Joshi rose—

Mr. Speaker : Enough has been asked
about this.
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LOK SABHA

Saturday, 22nd December, 1956

The Lok Sabha met at Eleven of
the Clock

{Mn, Speaker in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-09 hrs.
MOTIONS FOR ADJOURNMENT

APPOINTMENT OF A SECOND Pay Com-
MISSION -

Mr. Speaker: I have received notices
of two Adjournment Motions. One is
from Shri A. K. Gopalan, Shri T. B.
Vittal Rao and Shri V. P. Nayar. It
says’

“The grave and deep discon¥ent
among the Class III and IV Cen-
tral Government employees re-
sulting in their decision to refuse
to receive pay as protest against
the failure of the Government to
appoint a second Pay Commission
and immediate increase in dear-
ness allowance as recommended
by the Central Pay Commission”.

How is this a matter for a motion for
adjournment? Supposing the Class
1V and Class III government servants
take it into their head one fine morn-
ing to say that the Government must
appoint another Pay Commission or
otherwise they will go on strike,
should we go into the matter here?
I am really surprised how it arises.

Shri A. K. Gopalan (Cannanore): I
want only to show that it is a matter
of urgent public importance......
s40 L.S.D.
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Mr. Speaker: If one fine morning
these people think that there must be
increase in their salary ete.........

Shri A. K. Gopalan: It is not that,
Sir. They are going to take some
action.

Mr. Speaker: Let them do so.

Shri A. K. Gopalan: If that is your
view, then it is altogether different.’

Mr. Speaker: I would put a ques-
tion and 1 would like to hear the
answer. Some time back they said
that their salary is not sufficient and
therefore they wanted to have a se-
cond Pay Commission. That Pay
Commission was refused and now they
are going to protest. Does the hon.
Member want that we should discuss
these threats here?

Shri T. B. Vittal Rao (Khammam):
May I make a submission, Sir?

Mr. Speaker: No, no.

Shri A. K. Gopalan: I think you
will understand that we in this House,
one year ago, had discussed a resolu-
tion which suggested that a second
Pay Commission must be appointed to
look into this question. For the last
several months, the Class III and Class
1V employees had also agitated. They
have sent deputations to Government
and now they are going to have some
action. As I understand, there are
about 15 lakhs of people—Class IIT
and Class IV employees of the Cen-
tral Government. I want that this
House should discuss this and see that
this Jarge number of employees do not
go into any kind of action. I want
the Government to say what they are
doing in this matter so that there may
not be some crisis arising out of it
It is not as if one flne morning these

»
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[Shri A. K. Gopalan]

people took it into their heads to have
some kind of action. This had been
discussed before. Even some six or
seven months back, the Class III em-
ployees had given notice of some
action; and, afterwards, on the pro-
mise of the Government they stopped
going on strike, or something like that.
Now, they have given this notice to
' Government. That is why I say it is
not a matter which arises one fine
morning. It is a question that has
been there for meonths together
and now they are going to have some
kind of action.

Mr. Speaker: Notice of strike, is
it?

Shri A. K. Gopalan: Not to receive
pay; the next step may be strike etc.

Shri T, B. Vitial Rao: May I make
a submission before the Minister
speaks?

Mr. Speaker: What is it?

Shri T. B. Vittal Rao: The decision
not to draw the salary is an expres-
sion of the hardship experienced by
them. They have made several re-
presentations. Now, the prices of
foodgrains have increased considerably
and the Central Pay Commision’s re-
commendation regarding dearness al-
lowance has not been implemented
fully, because the Central Pay Com-
mission said that there should be
Rs. 5/- increase in the dearness allow-
ance for every 20 point increase. Now,
this increase in cost of living has gone
much more than what it was and we
were hoping that the prices will come
down, as mentioned by the Food
Minister, after harvest comes in. The
new harvest has come in and yet it
is 25 or 30 per cent. more than the
price prevailing during the corres-
ponding period of last year when the
harvest came in. The real wages of
the workers and employees are nearly
half of what they were drawing in
1939. If you are pleased to admit this,
we will be able to place our figures
properly and then the House can come
to a decision on that. .
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The Minister of Home Affairs
(Pandit G. B. Pant): I am really sur-
prised that any notice of adjournment
motion should have been given re-
garding these matters, where Govern-
ment is interested more than anybody
else in meeting the legitimate wishes
of its employees. It has always been
anxious to do the utmost that it can.
When other friends express their
solicitude for the employees, I do not
grudge it. I can only hope that when
the time for meeting additional ex-
penditure which any such increase
would entail comes, then, there will
be no objection from any quarter
about the taxes and about other mea-
sures that may have to be taken.

So far as this particular motion is
concerned, I am not aware of any
such threat. But, if there is any such
threat, it will not help anybody; it
may hamper the cause which people
may otherwise wish to help. I do not
think that any such motion can be in
order. This is the last day of the
session. I got it just when I was en-
tering the hall. Otherwise, if Parlia-
ment had been continuing and the
elections had been approaching nearer,
perhaps, spates of adjournment
motions would have followed every
day. I am glad that it is the last day.
While I am prepared to admit that
the motien has been made only out
of sympathy for these people, I hope
they will understand that Govern-
ment's sympathy is greater and Gov-
ernment alone can give concrete shape
to it .

Mr. Speaker: In view of the state-
ment of the hon. Minister and as this
is a matter which has to be decided,
as the Minister accepts, between the
Government on the one side and the
employees on the other, I do not think
I am called upon to admit this motion.
No useful purpose willlbe served by
discussing these matters here. 1
therefore disallow it.

CLosURE OF CASHEWNUT FACTORIES IN
KERALA
Mr. Speaker: There is another ad-
journment motion given notice of by
Shri Gopalan regarding the—
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“serious situation arising out of
the closure of Cashewnut factories
in Kerala and starting of satya-
graha by Cashewnut workers from
the 19th December, 1956, in front
of the Kerala Government Secre-
tariat, Trivandrum.”

Has it been reported anywhere?

Shri A. K. Gopalan: Yes, Sir, it is
reported in the papers. I have also
got information from the workers
there that on the 19th they have
started satyagraha. 1 have also to
say that on the 1st the factories had
been closed. It had been brought to
the notice of the House and the Home
Minister that the employers were
going to close the factories as a re-
sult of which about 50,000 workers,
employed in 130 factories would be
thrown out of employment. The fac-
tories have closed on the lst Decem-
ber and they have started satyagraha
from the 19th December. It will not
only affect these factories but there
are other allied factories also and the
trouble may spread to other industries
also. This issue of 50,000 workers
being unemployed and starting satya-
graha is an issue which, I think, is
urgent and of public importance as
there is no State Assembly there
which can discuss this question and
take some action. I hope that you
will consider this at least as a matter
of urgent public importance.

8bri V. P. Nayar (Chirayinkil): May
I submit, Sir........

Mr. Speaker: Before admission, we
hear only one person.

~Pandit G. B. Pant: I again do not
know how this motion can be admit-
ted. The notice was given at 10'42
while I was on my way to the hall
It was stated by Shri Gopalan that
these factories were closed on the 1st
December. We have had several dis-
cussions in this House on Kerala since
then and this question was not raised
by anyone.

Shri V. P. Nayar: It was raised.

FPandit G. B. Pant: If it was raised,
then, it has already been discussed: if
it was not raised, then it cannot be
done now.
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I am coming to the second thing.
This motion is being made because
workers have started satyagraha. It
is by way of protest against satya-
graha. It is not said that anyone has
been arrested or punished, but they
have gone on satyagraha. I agree
with them that it is not a legitimate
method of protest, and they should not
have gone on satyagraha. How is the
Government to blame for their going
on satyagraha? I do not know. If
anyone on the other side says that the
responsibility is theirs, I do not dis-
pute then, but it is not ours.

So far as the facts go, as far as I
know—I am speaking offhand—in res-
ponse to the persistent demands of
labour and labour leaders, the cashew-
nut industry in Kerala was declared
as a non-seasonal industry, with the
result that the emoluments and the
wage bill went up greatly. In conse-
quence of this high cost of labour
which the industry had accordingly to
incur, several factories closed, and the:
could not meet the cost. Suggestions
were made for reconsidering that de-
cision, but the labour unions or thase
interested in labour did not agree.
The matter is one in which we were
interested. We do not want the people
to be unemployed. We do not want
the industry to suffer. But I do not
know if we can be said to be responsi-
ble for this.

So far as the fact goes, I am not
aware of the satyagraha and I have
received no information. But I know
this that efforts are being made to
bring about a settlement between
labour and the managers of the fac- .
tories. We are extremely anxious that
the question should be settled and we
would like to give whatever assistance

we can. But I hope no,encouragement * °

will be given to satyagraha or to
similar forms by anyone. As a pro-
test against satyagraha I have no ob-
jection, to this, but that cannot be a
just ground for admitting a motion
for adjournment. 4

Bhri V. P. Nayar: May I submit a
few words? The hon. Minister is not
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Mr. Speaker: The facts are that
Shri Gopalan himself admits that in
this matter the closure of these fac-
tories took place as early as Ist
December. Now all the crisis which
made this an urgent matter of public
importance is the satyagraha started
by those people. The hon. Minister
has said that in view of the notification
declaring this to be a non-seasonal
industry, the wages have risen and
therefore those people have closed the
factories. Is it alleged that any of
these cashewnut factories belonged to
Government? No.

Shri V. P. Nayar: That is exactly
the point.

Mr. Speaker: It is private property
and those people have closed the fac-
tories.

Shri Punnoose (Alleppey): On a
point of order, Sir. When you made
that statement from the Chair, I think
it affects the fortunes of lakhs of peo-
ple, and no statements are to be made
Sir, which will go adversely against
the interests of the workers. These
statements made here are going ad-
versely against the interests of the
workers.

Mr. Speaker: But I am entitled to
make some statement which is cor-
rect. I must give my reasons for not
admitting this motion. Is it alleged
that these are Government factories?
No. They are private factories.

Shri V. P. Nayar: Government gave
an assurance........

Mr. Speaker: I am not going to allow
a cross-examination mow. These are
private factories, and not Govern-
ment factories where Government is
responsible directly.

Shri A. K. Gopalan: May I explain
the position? They are not Govern-
ment factories, but the factories were
closed because a decision was taken
by the Government that it is a non-
seasonal industry, and the Govern-
ment was not able to see that as far
as the employers are concerned, it
is implemented.
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Pandit G. B. Pant: If Shri Gopalan
agrees that these factories should be
declared as seasonal factories, I would
accept his advice. That is the answer.
There is no question. Government
took that decision thinking that it was
correct, but I am prepared to reverse
that decision. Do you or do you not
agree?

Shri A. K. Gopalan: It is not the
workers but it is the employers that
do not implement the decision of the
Government.

Mr. Speaker: Shri Punnoose wants
me to disallow this motion and I dis-
allow this motion.

Shri Velayndhan (Quilon cum
Mavelikkara-Reserved—Sch. Castes):
I want to raise another point......

Mr. Speaker: I definitely told Shri
Velayudhan when he came to me with
an adjournment motion that I will not
allow him to raise it. I have dis-
allowed it.

Shri Velayndhan: But it is a very
important matter.

Mr. Speaker: The House will pro-
ceed with the next item of business.

PAPERS LAID ON TABLE

Annvar ReporT oF Damopar VaLrLey
CorPoRATION FOR 1955-56 AND AvuDIT
REPORT THEREON.

The Deputy Minister of Irrigation
and Power (Shri Hathi): On behalf
of Shri Nanda, I beg to lay on the
Table, under sub-section (5) of sec-
tion 45 of the Damodar Valley Corpo-
ration Act, 1948, a copy of the An-
nual Report of the Damodar Valley
Corporation for the year 1955-56 and
Audit Report thereon. [Placed in
Library. See No. S-608/56.]

APPROPRIATION ACCOUNTS OF DEFENCE
SERVICES AND AUDIT REPORT

The Deputy Minister of Finance
(Shrl B. R. Bhagat): On behalf of
Shri T. T. Krishnamachari, I beg to
lay on the Table, under article 151(1)
of the Constitution, a copy of each of
the Appropriation Accounts of the De-
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fence Services, 1954-55 and the Audit
Report, 1956. [Placed in Library. See
No. 5-609/56.]

APPROPRIATION ACCOUNTS OF RATLWAYS
AND AUDIT REPORT.

Shri B. R. Bhagat: On behalf of
Shri T. T. Krishnamachari, I beg to
lay on the Table, under article 151 (1)
of the Constitution, a copy of each of
the Appropriation Accounts, Part I,
Part II, Block Accounts Balance Sheets
and Profits and Loss Accounts for the
year 1954-55 and the Audit Report,
1956 of Railways. [Placed in Library.
See Nos. 5-610 to 613]56.]

ReporT ofF CENTRAL SILKE Boarp

Shri Hathi: On behalf of Shri K. C.
Reddy, I beg to lay on the Table a
copy of the Report on the working of
the Central Silk Board for the period
from 1st April, 1855 to 31st March,
1956, in pursuance of an assurance
given on the 28th July, 1952. [Placed
in Library. See No. S-614/56.]

STATEMENT RE REPORTS BY VARIOUS
EXPERTS ON Kosi ProJECT

Shri Hathi: I beg to lay on the
lable a copy of the statement regard-
ing reports by various experts on the
technical soundness of the ®osi Pro-
ject (1953) Scheme. [Placed in Lib-
rary. See No. S-615/58].

STATEMENT RE POINTS RAISED DURING
BupGET DEBATE

Shri Hathl: I beg to lay on the
Table a copy of the statement giving
infermation on certain points raised
during the Budget Debate on the 2nd
and 3rd April, 1956 and not covered
by the replies given by the Minister
and Deputy Minister of Irrigation and
Power. [See Appendix V, annexure
No. 130].

MmwuTes oF Rures CoMMITTEE

Pandit Thakur Das Bhargava (Gur-
gaon): I beg to lay on the Table, a
copy of the minutes of the sittings of
the Rules Committee held on the 13th,
14th and 21st December, 1956.
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MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:

(i) ‘In accordance with the pro-
visions of rule 101 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to in-
form the Lok Sabha that the
Rajya ' Lidts  sitting
held on the 18t December,

1956, agreed to the following

amendments made by the

Lok Sabha at its sitting held

on the 10th December, 1856,

in the Indian Medical Coun-

cil Bill, 1956

Clause 2
1. That at page 1, line 17—
omit “comprised in the States”
Clause 3
2. That at page 2, line 22—
after “each State” insert:

“other than a U,%mn Terri-
wwu‘

3. That at page 2’-
for lines 25 to 27, substitute:

“(b) one member from each
University to be elected from
amongst the members of the
medical faculty of the Univer-
sity by members of the Senate
of the University or in case the
University has no Senate, by
members of the Court;”

4. That at page 2, line 37—

for ‘“six members” substitute
“gight members".

5. That at pages 2 and 3—

omit lines 39 to 42 and 1 to 6
respectively.

6. That at page 3, line 7—

for “The Chairman and Vice-
Chairman” substitute “The Presi-

*  dent and Vice-President”,
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Clause 4

7. That at page 3—

for lines 12 to 14, substitute:

“4. (1) An election under
clause (b), clause (¢) or clause
(d) of sub-section (1) of sec-
tion 3 shall be conducted by the
Central Government in accord-
ance with such rules as may
be made by it in this behalf,
and any rules so made may pro-
vide that pending the prepara-
tion of the Indian Medical
Register in accordance with the
provisions of this Act, the mem-
bers referred to in clause (d) of
sub-section (1) of section 3 may
be nominated by the Central
Government instead of being
elected as provided therin.”

Clause 7

8. That at page 3, line 30—
for “The Chairman or Vice-
Chairman” substitute “the Presi-
dent or Vice-President”.
Clause 9

9. That at page 4, lines 32 and

38

for “The Chairman or Vice-
Chairman” substitute ‘“the Presi-
dent or Vice-President”.
- Clause 10

10. That at page 4—

(i) line 36, for "the Chairman
and Vice-Chairman” substitute
“the President and Vice-Presi=-
dent”;

(ii) lines 40 and 41—

for “the Chairman and Vice-
Chairman” substitute “the Presi-
dent and Vice President”.

Clause 12
11. That at page 5, line 22—
" omit “may apply to, or”.
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Clause 13

12, That at page 68—
for lines 18 to 22, substitute:

“(3) The medical qualifica-
tions granted by medical insti-
tutions outside India which are
included in Part II of the Third
Schedule shall also be recog-
nised medical qualifications for
the purposes of this Act, but no
person possessing any such
qualification shall be entitled to
enrolment on any State Medi-
cal Register unless he is a citi-
zen of India and has undergone
such practical training after
obtaining that qualification as
may be required by the rules
or regulations in force in the
country or State granting the
qualification, or if he has not
undergone any practical train-
ing in that country or State, he
has undergone such practical
training as may be prescribed”.

Clause 14

13. That at page 6, line 38—

after “Central Government"
insert:

“after consultation with the
Council”.

14. That at page 7, line 6—

for “and for so long as they
continue to do such work"” substi-
tute “and shall be limited to the
period specified in this behalf by
the Central Government by gene-
ral or special order”.

Clause 18
15. That at page 8—
(i) lines 4 and 5, for “the
Chairman” substitute “the Presl-
dent”; and

(ii) line 9, for “the Chairman”
substitute “the President”.
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Clause 20
16. That at page 9, line 7T—
for “and” occurring for the
second time substitute “or”,
Clause 33
17. That at page 12, lines 24 and
26— omit *“This shall be recognised
. . medical qualification only when
for “the Chairman and. Vice- . »
Chairman” substitute “the Presi- granted after the 1st April, 1954

dent and Vice-President”.

The First Schedule

omit “This qualification shall
be a recognised medical qualifi-
cation only when granted after
the 20th May, 1852".

19. That at page 14, lines 58 to
81—

The Third Schedule

20. That at 18—
18. That at page 14, lines 29 to That at page
33— after line 43, insert:

(i) ~East Punjab State Licentiate in
Medical Faculty. Medicine and

Surgery.

L.M.S., East Punjab.. This qualification
shall be a recognised one only when gran-
ted on or aficr the 15th August, 1947, to
a persco other than any person referred
to in the entry relating to East Punjab
State Medical Faculty in the First sched-
ule, provided he had passed the pre-me-
dical examination.”

(ii) “In accordance grit.h the
provisions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on the
20th December, 1956, agreed
without any amendment to the
Representation of the People
(Miscellaneous Provisions) Bill,
1956, which was passed by the
Lok Sabha at its sitting held
on the 18th December, 1956.”

(iii) “In accordance with the
provisions of rule 125 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on the
20th December, 1956, agreed
without any amendment to the

Kerala State Legislature (Dele-
gation of Powers) Bill, 1856,
which was passed by the Lok
Sabha at its sitting held on the
19th December, 1956.”

(iv) “In accordance with the
provisions of sub-rule (6) of
rule 162 of the Rules of Proce-
dure and Conduct of Business
in the Rajya Sabha, I am
directed to return herewith the
Appropriation (No.” 5) Bill,
1956, which was passed by the
Lok Sabha at its sitting held
on the 19th December, 1956,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill."”

(v) “In accordance with the
provisions of sub-rule (6) of
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rule 162 of the Rules of Proce-
dure and Conduct of Business
in the Rajya Sabha, 1 am
directed to return herewith the
Appropriation (Railways) No.
6 Bill, 1956, which was passed
by the Lok Sabha at its sitting
held on the 19th December,
1956, and transmitted to the
Rajya Sabha for its recommen-
dations and to state that this
House has no recommendations
to make to the Lok Sabha in
regard to the said Bill.”

(vi) “In accordance with the
provisions of sub-rule (6) of
rule 162 of the Rules of Proce-
dure and Conduct of Business
in the Rajya Sabha, I am
directed to return herewith the
Appropriation (Railways) No.
7 Bill, 1956, which was passed
by the Lok Sabha at its sitting
held on the 19th December,
1958, and transmitted to the
Rajya Sabha for its recom-
mendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha
in regard to the said Bill."”

(vii) “In accordance with the
provisiuns of sub-rule (6) of
rule 182 of the Rules of Proce-
dure and Conduct of Business
in the Rajya Sabha, I am
directed to return herewith the
Central Excises and Salt
(Second Amendment) Bill, 1956,
which was passed by the Lok
Sabha at its sitting held on the
19th December, 1956, and trans-
mitted to the Rajya Sabha for
its recor —endations and to
state that _nis House has no
recommendations to make to
the Lok Sabha in regard to the
said Bill.”

PRESIDENT'S ASSENT TO BILLS

Becretary: Sir 1 lay on the Table
the following Bills passed by the
House of Parliament during the cur-
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rent session and assented to by the
President during the last week:

(1) The Ancient and Historical
Monuments and Archaeolo-
gical Sites and Remains (Dec-
laration of National Import-
ance) Amendment Bill, 1956.

(2) The Industries (Develop-
ment and Regulation) Am-
endment Bill, 1856.

(3) The Representation of the
People (Fourth Amendment)
Bill, 1956.

(4) The Hindu Marriage (Amend-
ment) Bill, 1956.

ESTIMATES COMMITTEE

THIRTY-NINTH AND FORTY-FIRST TO
ForTY-THIRD REPORTS

st ¥o Wito WgAr (MiFFAE:): weAw
a3y, § aw AT awa w1 fAeraias
e qF Wy -

(1) sfawar svEg-ARa §iwg-
frog (weaz ) fawee-& at 7
Eanaiicifisicll

(R) s=IT sqeg-gae  gfear
LA ST F AT -
areied} REE |

(2) sr=rios fasrg drT (F19-
afgs f@w wwET) & @ A7
qur & & fog E—wmr 3

(¥) " wama-gfeas qae-
AT FGRAT F AT | Faveradr
fodtE

COMMITTEE ON SUBORDINATE
LEGISLATION
SmxTH REPORT
Shri N. C. Chatterjee (Hooghly): I
beg to present the Sixth Report of
the Committee on Subordinate Legis-
lation.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

FAIR PRICE SHOPS TN KERALA

Shri A. K. Gopalan (Cannanore):
Under rule 216, I beg to call the
attention of the Minister of Food and
Agriculture to the following matter
of urgent public importance and I
request that he may make a state-
ment thereon:

“Inadequate arrangements for
the distribution of rice in Fair
Price Shops in Kerala.”

The Deputy Minister of Food (Shri
M. V. Erishnappa): Under the pre-
sent conditions of decontrol, rice
moves freely in the country, frem one
place to another through the normal
trade channels. The Kerala State
receives substantial supplies from
Tanjore district of Madras State and
the surplus districts of Andhra Pra-
desh. In view, however, of the up-
ward trend in prices and to supple-
ment supplies of rice moved through
normal trade channels, fair price
shops for the sale of rice have been
opened all over Kerala State. These
tair price shops are being supplied
with rice released from Central re-
serve depots.

Fair price shops were first opened
in Trivandrum in June M56. Since
then, the shops have been opened in
other districts also. The number of
shops now functioning in the State is
over 3,000 and more shops are being
opened to meet the demand, wherever
considered necessary. Steps have
been taken for the proper functioning
of these shops. The quantity of rice
issued Irom the Central Government
depots to these shops during Novem-
ber 1956 was about 25,000 tons.

Adequate arrangements have been
made to ensure substantial stocks of
rice for meeting the demand of fair
price shops in Kerala State, It may
be mentioned that during the control
period, when Kerala (the former
Travancore-Cochin State and Malabar
district of Madras State) was under
complete statutory rationing, the
avesage monthly offtake of rice in
the State was not more than 50,000
tons. Now that free market . also

exists in the State, the issue of 25,000
tons of rice by the Government during
November 1956 constitutes a very
substantial quantity. However, if
necessity arises, more rice will be
made available for issue. About 45,000
tons of rice are expected to arrive in
Kerala ports from various sources
during December 1956.

For the last two weeks reports indi-
cate that a steep fall in the prices of
rice is reported in important South
Indian markets like Trichy and
Tanjore (which swpply rice to Kerala
State). The present rates are Rs. 30
to Rs. 32 for kuruvai, and Rs. 43 for
Nellore samba per bag of two maunds
as against Rs. 42 for the former and
Rs. 53 for the latter a fortnight back.
Even at such low prices, there are no
large buyers. The fall in prices is
attributed to the anxiety of merchants
to dispose of old stocks in view of the
impending harvest coupled with lack
of demand from Malabar consequent
on the opening of fair price shops.
That shows that the food position in
Kerala is satisfactory.

RULES COMMITTEE
SEVENTH REpORT

Pandit Thakor Das Bhargava (Gur-
gaon): I beg to move:

“That this House agrees with
the Seventh Report of the Rules .
Committee laid on the Table of
the House on the 21st December,
1956."

Mr. Speaker: The question is:

“That this House agrees with
the Seventh Report of the Rules
Committee laid on the Table of
the House on the 21st December,
1956."”

The motion was adopted.
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PERSONAL EXPLANATION
B8Y A MEMBER

Bhri L Eacharan (Ponnani—Reserv-
ed—Sch. Castes): Sir, on 19th De-
cember, 1956, on the discussion on the
Kerala State Legislature (Delegation
of Power) Bill, 1956, in the Lok
Sabha, the hon. Member, Shri Velay-
pdhan has stated about me in the fol-
lowing terms:

“Take for instance the case of
my friend and colleague, Shri
Eachsran, who represents the
Pulaya community. He now be-
comes a Scheduled Tribe. That
is an advancement made by this
Government, if it is so. A Sche-
duled Caste man becomes a Sche-
duled Tribe man. I do not know
what further he will become. Will
he become a tribal or barbarous
person?”

‘What he has said about me is incor-
rect. I do not belong to the Pulaya
community but belong to the Kanak-
kan community which is even now
included among the Scheduled Castes.
1 am strongly of .the view that the
Pulaya community which was one
among the Scheduled Castes should
remain in the same list of Scheduled
Castes and not among the Scheduled
Tribes as included in the latest order
of 1956 and I have made a represen-
tation to get the Pulaya community
included in the Scheduled Castes as,
otherwise they will not be able to
contest the coming general elections
from the seats reserved for the Sche-
duled Castes. .

Bhri Velayudban (Quilon cum Ma-
velikkara—Reserved—Sch.  Castes):
As amatter of personal explanation, I
would like to state that even though
1 mistook Shri Eacharan to come
from the Pulaya Community, my
statement would not make him a
Pulaya at all. It is a legal matter. ..
(Interruptions.)

Shri B. 8. Murthy (Elluru): 'What
is this ‘barbarous person'? s

by a Member

Mr. Speaker: " He has not given
an; persunul explanution. He wiade a
mistake and straightaway he should
say so. This is not the way in which
to answer and to say: ‘even though
I call him a Puleya, I do not make
him a Pulaya.’

Shri ifelayudhm: I was going to
say something more.

Mr. Speaker: Why should he say
this? He ought to have said: ‘I am
sorry to have called him a Pulaya.’

Shri Velayndhan: I was about to
say something but he interrupted..

Mr. Speaker: ‘Notwithstanding my
calling him a Pulaye, he is not a
Pulaya’—why should he make that
statement?

Shri Velayndban: I am giving a
personal explanation.

Mr. Speaker: I am not going to
allow the personal explanation. The
hon. Member is going beyond bounds.
He ought not to have started: ‘not-
withstanding the fact I called him a
Pulaya, ‘it does not make him =a
Pulaya and he does not cease to be
some other’. This is not a proper
preamble.

Shri Velayudhan: Will you agree
with me.... (Interruptions.)

Mr. Speaker: I do not agree.

Shri Velayndhan: I am happy that
Shri Eacharan wanted to correct this
information. Still my statement is
not in any way derogatory....(In-
terruptions.) Be patient. I am sorry
that I mistook him as a Pulaya. But,
at the same time, he himself joined
me to put this majority community
on the Scheduled Caste that has be-
come a Scheduled Tribe now. He
grees with me about it. There is a
ot of agitation not only among us but
among other friends also.

Shri B. 8. Murthy: The word 'bar-
barous’ may be deleted from the pro-
ceedings.



4091 Re Paper laid on the 22 DECEMBER 1956

Table
Mr. Speaker: He withdraws it, he
is sorry for it.

8hri Velayudhan: Shri Murthy
does not know anything.

RE PAPER LAID ON THE TABLE

Shri Kamath (Hoshangabad): Sir,
may I make an earnest request to
you? The other day, the Minister o:
Parliamentary Affairs laid on the
Table a copy of the Delimitation
Order according to the rules of the
House for the information of the
House. Waen a document is laid on
the Table of the House, a copy or
perhaps two or more copies are plac-
ed in the Library. That has not been
done. Only one copy wes laid here
and I do not know whether it iz on
the Table today. There are no cepies
in the library at all. So, will you
kindly direct the Minister and the
Government to see to it that two or
more copies are kept in the Library?
It is an important document. 500
Members are interested in the docu-
ment. We must have adequate copie:
before we adjourn for the recess.

Shri U. M. Trivedi (Chittor): This
is a matter of grave concern to all of
us. Somehow or the other, the Mem-
bers of the Congress Party have got
hold of the Delimitation Orders long
before they came....(Interruptions.)

Some Hon. Members: No, no.

Mr., Speaker: I am really sciTy.
The hon. Members are all responsible.
This statement has been made repeat-
edly. The only point is this. The
other dav I have said that in view of
the fact that a large number of peo-
ple are interested, a number of copies
of the Delimitation Order, placed an
the Table of the House, may be made
available, if possible, to the hon.
Members and if not possible a number
of copies may be placed in the Lib-
rary.

Shri Kamath: Before this evening?

Mr. Speaker: I shall try.

4092

BUSINESS OF THE HOUSE

Shri Eamath: (Hoshangabad): Re-
garding the Order Paper, may I make
a request? Yesterday, I made a request
that, with regard to the discussion of
my motion, it may be the penultimate
item in the List. You will be pleased
to see that the three or four Bills will
take about seven hours. According to
the Business Advisory Committee’s
Report, there are six hours for the
first two Bills and an hour each for the
last two Bills. I do not know what
will happen, because it is now 11-30.
If you can kindly direct that the
U.P.S.C. discusgion should be taken
up at least after the first two Bills are
over, I shall be grateful {5 you.

The Minister of Home Affairs (Pan-
dit G. B. Pant): The time allotted
may again be curtailed for these Bills
and you may find time. The Bills,
would not, I think, provoke any fierce
controversy. They ought not to. So, it
~an be tzken up earlier.

Mr. Speaker: The House will sit as
long as is necessary to dispose of all
the items in the Order Paper.

FARIDABAD DEVELOPMENT
CORPORATION BILL

AMENDMENTS MADE BY RAJYA SaBmA
AGREED TO

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): Sir,
on behalf of Shri Mehr Chand
Hhanna, I beg to move:

“That the following amendment
made by Rajya Sabha in the Fari-
dabad Development Corporation
BilL 1956, be taken into conside-
ration.

‘New Clause.31A
That at page T—

after line 36, the following new
clause 31A be inserted:

31A. Removal of disqualification for
membership of Parlioment.—It is
hereby declared that the office of the
member of the Corporation shall not
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S?usil.fy its holder for being chosen

or Yot being, a member of either
Hﬁuse hf Parliament’.”

‘T!us Bill to provide for the estab-
lishment and regu.lat:cm of a trading
Corporat:on for the purpose of carry-
mg on and promoting trade and indus-
try in the town of Faridabad, assist-
ing in the rehabilitation of displaced
persons settled therein and for matters
connected therewith was passed by the
Lok Sabha on 26th November, 1956.
Thereafter it was considered in the
Rajya Sabha on 13th and 14th De.
cember. The Rajya Sabha has, how-

ever, passed the Bill subject to an -

amendment which I have already
read. This amendment has been ac-
cepted in order to enable Members of
both Houses of Parliament to accept
membership of the Corporation. In
this way we will be able to associate
responsible members of public in the
affairs of the Corporation. It is re-
quested that the amendment made by
the Rajya Sabha may be approved.

Mr. Speaker: Motion moved:

“That the following amendment
made by Rajya Sabha in the Fari-
dabad Development Corporation
Bill, 1856, be taken into considera-
tion: ’

‘New Clause 31A

That at page T—

after line 36, the following new
clause 31A be inserted:

31A. Removal of disqualification for
wmembership »f Parliament.—It is here-
by declared tn t the office of the mem-
ber of the Corporation shall not dis-
qualify its holder ‘or being chosen as,
or for being, a member of either House
of Parliament'”

Shrimati Renu Chakravartty (Basir-
hat): I only want to ask one question.
It is now stated that anybody who be-
longs to the Faridabad Development*
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Corporation can stand for both Houses
of Parliament. I would like to know
why the Government had not inserted
this earlier. The reason for it I pre-
sume is, in the Corporations which are
public concerns of utility we thought
it fit that persons connected with
such Corporations should not be eli-
gible to stand as Members of Parlia-
ment. In this particular case I do not
see any reason why people who will
be on the Bqgard of the Faridabad De-
velopment Corporation should not fall
within the same category. What exact-
ly is the reason, I want to know. Why
did not the Government think it ne-
cessary earlier, and why should they
be regarded as a special case and
allowed to stand as Members of Par-
liament?

Shri V. P. Nayar (Chirayinkil): I
also want to seek one information. I
want to know whether, as the Corpo-
ration at present is constituted, either
the Minister for Rehabilitation or the
Deputy Minister for Rehabilitation is
a member of that Corporation.

Pandit Thakur Das Bhargava (Gur-
gaon): So far as this question of
offices of profit is concerned, the House
is fully aware that our hon. Speaker
appointed a Committee known as the
Committee on Offices of Profit. They
produced a report which is lying with
the Government for action. In that
Report, in para 84, the recommenda-
tion made was this:

“The Committee have subject-
ed the material received to a very
careful scrutiny and have come to
the conclusion that such frequent
scrutiny will have to be under-
taken in the case of committees
which have escaped their notice
or which may come into existence
in future. In order to preserve a
uniform method and approach to
these problems, the work of such
scrutiny will have to be under-
taken by a permanent committee.
The Committee, therefore, recom-

- mend that a Standing Parliamen-
tary Committee might be consti-
tuted to undertake this work of
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continuous scrutiny in respect of
offices of profit. The Committee
might be composed of Members
of Paliament of both the Houses to
be appointed by the Speaker of
the Lok Sabha and the Chairman
of the Rajya Sabha.”
Then, in paragraph 85 they say:
“All proposed appointments of
Members of Parliament to any-
office or membership of any com-
mittee, commission or other body
should be communicated along
with relevant material about com-
porition of the Committee, etc. to
the Standing Parliamentary Com-
mittee, which would examine
carefully the character of the com-
mittee or office and the nature
of duties that a Member of Par-
liament will have to discharge.
Any futurr legislation undertaken
affecting such offices or commit-
tees should be placed before this
Committee for opinion and its
views should be duly considered
before the Bill is brought before
Parliament. The Speaker of the
Lok Sabha and the Chairman of
the Rajya Sabha may also, in their
discretion, refer such matters to
the Standing Parliamentary Cbm-
mittee for eliciting their opinion.”

According to the recommendations

tion Bill

I understand; when :the ‘lievigidal
Bill came before us there was ioipBaa
vision in the Bill regarding.thig
matter. It was expected that.if 15he
Government wanted to appoiok.gome
Members of this House on, that Beard
they should have enacted, a :prowisien
that Members from this House and the
other House will be appointed on that
Board. In the absence of any’ such
provision, the question arises whetHer
any Member appointed as such ‘will
incur disqualification or mot. "2

In regard to this matter, when ti:e
Committee was considering these
questions it laid down certain princi-
ples, and we have to test this matter
in the light of those principles. On
page 11, paragraph 9 of their Report
Part II-A they say:

“The Committee considered the fol-
lowing two propositions which could
be treated as guiding principles for
determining disqualification:

(i) Membership of Committees
likely to place a member in a po-
gition of influence, authority or
prestige or enabling him to dis-
tribute favours.er patronage.

(ii) Membership of Committees
possessing executive, judicial or
legislative powers or powers of
disbursement’ of funds etc.”

of this Committee, a Standing Parlia-
mentary Committee was to be ap-
pointed to go into these matters and
then make their recommendations
with regard to a particular commit=
tee suggesting whether such exemp-
tions should be made or not.

Then, in conclusion the Committee
was of this opinion:

“The Committee by way of con-
clusion recommend that Govern-
ment might draft and introduce
a comprehensive Bill embodying
such of the suggestions of the
Committee as are acceptable to
them as early as possible. The
said Bill also ought to have sche-
dules enumerating in detail the
different offices which do not in-
cur disqualification, offices for

Then in paragraph 12 they say:

“As regards the point at para
9(ii) above the Committee
thought that the constitution of the
various Committees should be
examined to see:

(i) Whether the membership
of Committees carries executive,
legislative or judicial powers.

(ii) Whether the membership
of Committees confers powers of
disbursement of funds, lands, li-
censes, telephones ete.

(ili) Whether membership of
Committees gives powers of ap-
pointments, grant of scholarships
etc.”

It is in the light of these three prin-

ciples given in the Report of this

which exemption has to be grant- - Committee, which took great pains to
ed and offices which would dis- see.what ought to be the matters that
qualify Members.” have to be considered in relation to
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grantifig such exemptinns from dis-
quzhﬁcatim that''we have to see
what are the powers of this Board.
ThHe' p.owm of the Corporation and the
Board dré given in section 3 of the
Firidabad Development Corporation
.B'il’l 1955 Which runs thus:

e “Wzt.h effect from such date as
..the:cmtral Government may, by
:motification in the Official Gazette,

appoint ‘in this behalf there shall

be established a Corporation by
the name of the Faridabad Deve-
lopment Corporation.”

Later on, in section 13 where the
powers and functions of the Corpora-
tion are given, it is specifically stat-
ed:

“It shall be the general duty of
the Corporation to carry on and
promote trade, business and in-
dustry in Faridabad, to assist in
the rehabilitation of displaced
persons settled therein and to
manage and develop the property
of the Union vested in the Cor-
poration.”

In section 14 it 1s said:

“(1) The Corporation may ex-
ercise all such powers as may be
necessary or expedient for the
purpose of carrying out its func-
tions under this Act.

(2) Without prejudice to the
generality of the foregoing provi-
sion such power shall inciude the
power—

(a) to acquire and hold such
property, both movable and im-
movable, as the Corporation may
deem necessary for efficiently per-
forming 1ts fumctions under this
Act and to make improvements in
such property and to transfer by
way of sale, lease or otherwise any
such property;

(b) to carry on or promote
trade, business or industry;

(c) to give financial or other
assistance to persons to enable
them to carry on trade, business
or industry in Faridabad primari®
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ly with a view to providing em-
ployment to, and rehabilitating,
displaced persons settled therein;

(d) to construct or cause to be
constructed residential or other
buildings and to sell or let such
buildings or cause them to be sold
or let, on such terms as may be
prescribed;

(e) to advance loans on such
terms and for such purposes as
may be prescribed;

(f) to supply or cause to be
supplied, in acccrdance with the
law for the time being in force,
electrical energy for domestic and
industrial purposes at reasonable
rates;

(g) to take such other mea-
sures as the Corporation may
deem necessary for the rehabili-
tation of displaced persons settled
in Faridabad;

(h) to take such steps as may
be necessary for improving the
economic and social conditions of
the inhabitants of Faridabad.”

My humble submission is, judging
from the powers which have been
given to this Corporation I feel that
the Corporation shall have to exer-
cise such powers as specifically come
within the prohibition given in the
Report of the Committee on Offices of
Profit. They shall have powers to
settle percons, to advance loans, em-
ploy persons and do all such other
things. It means that they will be
exercising executive functions and
other financial functions; such func-
tions as will give to the members of
the Corporation powers of patronage,
powers of dispensing gifts etc. It
means that they will be exercising
such functions as do not ordinarily fall
within the purview of the powers of
the Members of this House.

Judged from this standpoint, 1 feel
that if a Standing Parliamentary Com-
mittee was appointed such a Commit-
tee will in no case grant exemption in
a case of this nature. I, therefore,
think that we should not accept this
recommendation of the Rajya Sabha,
if we really look to the principles
which are given in this Report. I think
nothing would have been lost if the
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‘Rajya Sabha would not have just in-
.corporated this provision in the Bill.
After all, a Parliamentary Committee
is going to be appointed very soon
and they would be entrusted with such
functions to find out whether this is
particularly an office in which dis-
qualification should be incurred or
not. It is their function. I also under-
stand that a Bill also has been pre-
pared by the Government and that
they want to bring this Bill as soon
as possible in this House. When this
Bill is coming, we ought not to decide
this question, nor because it will be
a specialised function of that Com-
mittee to decide this question. If we
are going to decide this question, we
have only to go by the principles
which are given in this report. Judged
from the principles which we have in-
corporated in this report—and 1 hap-
pened to be the Chairman of this Com-
mittee—l must submit that according
to me, the functions are such that
they will certainly call for incurring
of disqualification in a Member who
accepts this office.

.. Wie do not know what the Members
will get by way of remuneration for
such office. But we have also4set a
ceiling so far as the remuneration is
concerned. We have said that no Mem-
ber of this House should get more than
Rs. 21 per diem if he is working
there. I do not know what will happen
to the emoluments of the Members of
this Committee also. As a matter of
fact, full data are not available before
us. At the same time, the powers
given to the members of the Corpora-
tion are such that, in my humble
opinion, we should not be justified to
say that disqualification shall not be
incurred.

I would further submit that nothing
will be lost if we do not pass this
provision here and keep it back. After
the Bill has been brought in by the
Government or after the Parliament-
ary Committee has been constituted
then the matter may be referred to
that Committee and in accordance
with their opinion we may adopt such

provisions as are suitable when .the -

time is ripe for it. I would, therefore,

22 DECEMBER 1956 Development Corpora- 4100
‘ tion Bill

submit that we should not supp_qn
this recommendation of the Rajya
Sabha.

Shri Raghavachari (Penukonda): I
wish to oppose the acceptance of this
clause. Even when I had the oppor-
tunity’ to speak on the Representation
of the People (Miscellaneous Provi-
sions) Bill, I voiced the same feeling
that Pandit Thakur Das Bhargava has
now expressed When the Committee
on Offices of Profit has, after elabo-
rate labours, recommended the ap-
pointment of a special committee and
also recommended a comprehensive
legislation as regards offices of profit,
I plead that this matter is to be post-
poned now.

The Government, as and when an
occasion arises, comes forward with-
out a proper view of the whole situa-
tion and puts in a clause in almost
every kind of legislation saying that
the office mentioned in the Bill is not
an office of profit The whole purpose
and the express requirements of the
Constitution that there should be a
comprehensive legislation as regards
offices of profit—a duty and a respon-
sibility which is cast on this House
and, I dare say, on the Government
also—have been very conveniently
neglected and not minded at all
‘Whenever an occasion ari::s, the Gov-
ernment add a clause and say, “this
is not an office of profit”.

As the previous speaker has point-
ed out, the very purpose why we do
not want Members of Parliament to
be on committees where there is not
only an element of profit involved
but also other elements are involved,
is this: The position of Members of
Parliament in such committees is very
undesirable, because it is a position
from which they ecan distribute
favours and patronages. When a per-
son who has that opportunity or that
position, naturally,—though the indi-
vidual himself may not try to make
some profit out of it,—he is in a posi-
tion of influence, and that position is
one which makes the ordinary man in
the country to look to him as a per-
son for favours. Therefore, the voter
or any ‘member of the public is there-
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Yy dffected; thus, the public interest
is affected. It is undesirable in the
.public-interests that Members of Par-
_liament should be occupying positions
of this. kind which are positions
embarrassment.

After all, let us take this particular
case. Supposing one of us is appointed
a member of that Corporation. That
member has certainly a position of

advantage over all the rest who are:

not members of that committee and if
that particular member happens to
stand for election in that particular
area, naturally all those people may
expect or hope for some kind of ad-
vantage through him and the member
concerned is in an advantageous posi-
tion; so many things for supporting
his candidature could be had. What
a wide gate is thus opened through
this provision of law?

Then 1 wish to ask this. Is there
so much of dearth of human materi-
al in India that only Members of
Parliament should be represented on
one or more of these bodies? Are
there human beings who are compe-
tent and who can assist the nation by
doing this work? What is this craze
for monopolising almost everything
by a few people who have had the op-
portunity or the advantage of becom-
ing Members of the Houses of Parlia-
ment? ‘Are there none who are com-
petent? Why do you want to put a
Member of Parliament, either of this
House or of the other House, into
every place and then say, “this is not
an office of profit.” Is this a mono-
poly. business or a trade? To my mind,
there is very much to be said against
the acceptance of this amendment,
and the more so because, there is
no need that Members of Parlia-
ment should be on these committees.
There is no such requirement. All of
a sudden, you feel that a particular
person should be a member of a com-
mittee and you also feel that tomor-
row he will be disqualified because
of his membership of the committee,
you want to come forward with such
a provision at this late hour. » °
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Further, they always argue that
the existence of a provision does not
mean that a Member of Parliament
would be nominated. If a Member of
Parliament is not going to be nomi-
nated, then, why do you have such
a provision at all? To me, it looks as
if you are putting the cart before the
horse and then the horse before the
cart—one after the other—and final-
1y you want to have a monopoly only
for the Members of Parliament. I do
not wish to say that it is only the
present Government or the present
political party that might abuse or
misuse such provisions. I oppose this
on principle, whatever be the party,
this thing should not be encouraged.

Finally,I wish to say thatlam sur-
prised that the upper House consisting
of elderly gentlemen could not have
realised the danger of sucha clause
about the offices of profit; Do they
themselves desire to be exempted? 1
submit that these seats of patronage
must be the last things that should be
offered as a temptation to Members of
the two Houses. They have made these
recommendations probably because—
I may be pardoned for saying so. I
may be wrong and I wish 1 am wrong
—1It is probably because that that
House consists of Members who are
there out of patronage, they want to
distribute this patronage to us also. I
am, on principle, certainly against the
inclusion of such a clause. It is going
to be a very bad precedent we are
seeking to create. We must be above
board, and like Caesar’s wife, we must
be above suspicion.

Shri K. K. Basa (Diamond Har-
bour): Mr. Speaker, I fully join in
the general chorus of protest that has
been voiced on this particular amend-
ment that has been suggested by the
other House. I myself had the good
fortune of working in the Committee
on Offices of Profit and I must say
that under the chairmanship of Pandit
Thakur Das Bhargava we went
through practically all types of offices
of profit and the committees thereon,
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not only under the Central Govern-
ment but under the various State Gov-
ernments also. Weall expected that
on the basis of the report made by
us, a comprehensive legislation would
have come wherein a Parliamentary
«Committee would have been constitu-
ted to go into each case and Judge it
©on merits.

We are trying to develop Faridabad
by constituting a Corporation and set-
tling the refugees there on suitable
occupations. Much has been said about
it. Whenever any person comes from
outside this country, we take him to
Faridabad because we feel that there
‘has been at least an attempt to settle
the refugees on proper lines. Of
course, we ourselves have many cri-
ticisms about it, but I shall not go
into them now.

What I feel about this provision is
that it is a very dangerous thing. We
want persons who can really devote
'more or less their whole time for
work in Faridabad. As you are well
aware, membership of Parliament
‘presupposes that the Member should
‘be working here, unlike some who are
absent for almost 50 or more per
cent of the total number of days of
sittings of the House, and the Mgmbers
are engaged in work in their consti-
tuéncies during the off-session. If he
is to do any service in running the
Faridabad Development Corporation,
then he will fail to discharge ade-
quately his responsibilities as a Mem-
ber of Parliament. Of late, the exe-
<utive power has been inereasing,
possibly because of our Five Year
Plan etc., and you have yourself put
forward very good suggestions that
Members of Parliament should func-
tion more in committees, so that par-
liamentary control over the executive
becomes much more real.

12 hrs.

1 feel that the change made by the
‘Rajya Sabha should not be allowed.
I do not know how the other Hguse
«can come to this conclusion that it is
absolutely necessary that the person
-who is conmected with the Faridabad
Development Corparation should also
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have membership of the Parliament.
As Mr. Raghavachari has very perti-
nently put it, only if there are whole-
time members of the Corporation, the
plan with regard to the Corporation
can be successfully implemented. If
the members devote all their energies
to that work, most of criticisms level-
led against the Corporation time and
again can be stopped. We wish that
the Corporation should be improved.
Similarly, a Member of Parliament, if
he is to discharge the responsibility
cast on him by the electorates, should
devote all his time and energy to par-
liamentary work. Therefore, I wvery
strongly oppose the suggestion that
there should be immunity for the per- -
son who is a member of the Corpora-
tion to:sit in the Parliament. Of
course, there may be one or two indi-
viduals: whe may not be susceptible
to evil influences. Panditji has elabo-
rately dealt with the powers that a
member of the Corporation will have.
Therefore, there is every likelihood
that he will fall a prey to the bestow-
ing of favours etc. Also, when the
same area forms a part of a parlia-
mentary constituency, he will be in
a rather adversely advantageous posi-
tion compared to the other candidates
who may stand from the same area.

Therefore, I feel that for the sake
of the proper functioning of democra-
cy and for protecting our infant demo-
cracy, if I may say so, from the criti-
cisms that may be levelled against it
by the members opposite, it is abso-
lutely necessary that we should not
pass the amendment made by the
other House. Otherwise, there is the
possibility of the members of the Cor-
poration misusing the powers and fall-
ing a prey to the temptation. There-
fore, I submit to the Government that
for the proper functioning of our par-
liamentary system, they. should with~
draw this amendment and should not
try to push it through this House.

With these words, I oppose the
amendment.

The Minister of Werks, Housing
and Bupply (Sardar Swaran Singh):
Mr. Speaker, as already explained by
my, colleague when he first made a
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speeth, the suggestion that came in
the courseé of the discussion in ‘the
other House was to the effect that
normally Members of Parliament had
been functioning as members of this
Corporation. Now that ‘it is formally
being declared that a Member will be
deemed to be a public servant, it will
create some complication if this mat-
ter is not placed beyond any pale of
doubt. Unless it is categorically dec-
lared that his functioning as a mem-
ber of the Corporation will not incur
any disqualification, there is a risk
of his incurring the disqualification.
The Members in the other House in-
sisted that it should be specifically
provided that it should not operate as
a disqualification. There was a consen-
sus of opinion that Members should
be able to function on this Corpora-
tion and, if I may add, the contribu-
tion that Members of Parliament have
formerly made in the matter of the
administration of the work of this
Corporation has been very valuable.
With your permission, I may say that
we had from 1952 to 1954 Pandit H. N.
Kunzru, Member of Parliament and
also Shrimati Sucheta Kripalani as
members serving on this Board. So,
it is quite clear that there was no
question of distributing any patronage
nor was there any occasion for the
Members opposite to raise the ob-
jection that we were in any way try-
ing to put in our own people.

Pandit Thakur Das Bhargava:
There was no Corporation then; the
Corporation is going to be constituted
under this Act.

Sardar Swaran Singh: The fact that
it was not a regular corporation, but a
development board, is still more
important. Association with the deve-
lopment board certainly confers a little
greater administrative power to the
person who is a member of that board,
as aistinguished from the Corporation.
This is only a legal entity which is
being created. The functioning of the
development board even before was
almost on a par with this.

Pandit Thakur Das Bhargava: Then
we had a Bill protecting them. -
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Sardar Swaran Singh: That is
exactly the point I want to bring out.
As’ Pandit Bhargava has pointed out,
the membership of the development
board did not constitute a disqualifica-
tion, because there was a special legis-
lative measure which protected the
members, Therefore, the membership
of the board did not result in incur-
ring any disqualification. That pro-
tective measure is expiring this year
and it is ry that a ial pro-
vision should be made, so that there
may not be any doubt on that score.

I would add that the association of
Members of Parliament with an acti-
vity of this type is really good for a
variety of reasons. The public view-
point is available and there are other
advantages. Some general questions
have been raised by Pandit Bhargava,
namely, the over-all question is also
being examined as to what should
really be the scope of the limitation
in the matter of incurring disqualifica-
tion. If that matter is being examined
in a general way separately, there is
nothing to prevent placing this matter
beyond any pale of doubt by enacting
specifically that membership of this
Corporation should not constitute a
disqualification. Among the members
who are now functioning, Shrimati
Sucheta Kripalani is still a member of
this board and she continues to be
such, although she has ceased to be
a Member of this House.

What I want to add is that it is
very necessary that Members of Parlia-
ment should really be associated with
an activity of this nature. I can well
appreciate this self-denying ordinance
that the Members want to impose
against- them; but, I want to assure the
hon. Members opposite that it is
because of the desire to associate non-
official opinion that Members of
Parliament are associated with this,
Certainly, none of the Congress Mem-
bers of Parliament have been made
members of this Corporation. So, T
submit that the Rajya Sabha has
rightly made this suggestion and I
would press that this little change that



4107 Faridabad

has been adopted by thie other House
should also be approved by this House.

Before concluding, I want also to
add that it is necessary that this Bill
should be placed on the statute-book.
The very time-table is of such a nature
that this will not become law unless
we take it back there. It will really
be very embarrassing if this is not
approved by this House. I would,
therefore, suggest that the change
which has been made by the other
House may be accepted.

Pandit Thakur Das Bhargava: It has
fallen from the hon. Minister that we
should see that the progress of the
Bill is not stopped. I am one with
him. I am anxious that this Faridabad
Development Corporation Bill should
be passed as soon as possible. But may
1 make one suggestion for his consi-
deration? After this Bill is passed he
will kindly see that this matter is
gone into by the Committee. If the
Committee feels that there is no dis-
qualification it may be agreed to;
otherwise another amending Bill may
be brought declaring this to be not
an office of profit.

After all judging from the prhciples
we have adopted this post comes
under disqualification, and you will be
stultifying the entire purpose of the
report of the Committee on office of
profit. So far as the progress of the
Faridabad Development Corporation is
concerned we must do everything to
see that it is established as soon as
possible. Therefore, if he agrees to
this, I will certainly withdraw my
opposition to it, for the time being.

Sardar Swaran Singh: So far as this
point is concerned, it is Government's
desire that this association should be
there. But if the Committee which has
been mentioned by Pandit Thakur Das
Bhargava comes to the conclusion that
this would be a disqualification, we
would either not appoint any M.Ps,
or we can amend this. This is only
an enabling clause. This does not mean
that straightway MPs. would be.
appointed.
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Shri N. C. Chatterjee (Hoqghly):
All that we want is that this should
be subject to revision in the event of
the Parliamentary Committee recom-
mending that a disqualification would
attach to the Faridabad Development
Corporation membership.

Sardar Swaran Singh: If the Com-
mittee comes to the conclusion that

‘this would operate as a disqualifica-

tion, we shall accept that and we shall
make the necessary changes in that
enactment.

Pandit Thakur Das Bhargava: So
Government undertakes that after this
is enacted, they wil] place it before
the Committee and act according to
the advice of the Committee.

Sardar Swaran Singh: I am not sure
about the mechanics to be adopted. If
the Committee comes to the conclu-
sion that this should operate as.a dis-
qualification, Government will cer-
tainly bow to the wishes of the Com-
mittee, As a Parliamentary Committee
they are the best judges as to what
should be a matter for disqualifica-
tion.

Pandit Thakaor Das Bhargava: The
point is whether Government will put
this matter before the Committee or
not? It is for Government to do. The
Committee by itself cannot go into the
question. Government should place it
before the Committee and abide by
their judgment.

Sardar Swaran Singh: I do not
know what the hon. Member means
by pressing this point further. It is
immaterial whether Government places
this matter before the Committee or
the Committee suo motu takes it up.

Here is a legislative measure
approved by Parliament. If after this
the Committee comes to the conclusion
that the membership of this Corpora-
tion would incur disqualification,
nothing prevents either the Parlia-
ment or the Government from coming
forward and making suitable amend-
ment in the Act, or not appointing
M.Ps. It is easy for Government not
to appoint M.Ps. I would submit that
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there is no point of controversy in
this matter. If the Committee comes
to the conclusion that membership of
this Corporation is an office which
would incur disqualification, then there
are two courses open. If there is a
sitting Member, we shall say, all right,
you make way, because the committee
feels that a Member of Parliament
should not be a Member here and a
disqualification would be incurred by
him. Or if it is considered necessary
that a suitable amendment should be
made in the Act, that also can be
done. 1 would submit there is no
further point which needs clarification.

Pandit Thakor Das Bhargava:
Sardar Sahib does not see my point.
So far as this Bill is concerned, we
are anxious to pass it, because we want
that the Faridabad Development
Corporation should be established as
soon as possible. If the Government
undertake that they will seek the
opinion of the Committee in regard to
this matter and bying an amendment,
if necessary, then alone will we be
satisfied. The Committee by itself can-
not go into this question. The Com-
mittee will be concerned with matters
that are placed before it by Govern-
ment. We have already examined
about two hundred cases and reported
on them. But this Corporation was not
in existence then, and we had no right
then to go into the matter. At the
same time this is a matter which
should be gone into by the Committee
with a view to seeing whether it is a
post which will incur disqualification.
All that we want is an assurance
from the hon. Minister that he will
get this examined by the Committee:

Shri N. C. Chatterjee: May I make

a submission? Removal of disqualifica--

tion comes within the purview of the
Committee. But unless Government is
prepared to give an assurance that
in spite of the enactment, this matter
will come within the purview of the
Committee, the committee cannot take
cognizance of the matter and they will
have no jurisdiction over it. The oply
assurance that we are asking for is
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that in spite of the passing of this
parliamentary statute today the com-
mittee will have full competence and
that will be placed before them, so
that their considered verdict may be
placed before Government and Gov-
ernment will act according to the
decision of that Committee.

Sardar Swaran Singh: This is a
continuing committee?

Mr. Speaker: This Committee is con-
stituted by the Speaker and it has
sent its report. If any particular
matter arises, it can be sent back to
the committee. I believe the com-
mittee's recommendation is that a
standing committee of the House
should be appointed to which all
matters of this kind may be referred.
There are certain basic principles
which have been enunciated here.
Exemptions will not be granted in their
case. It is for that purpose a com-
mittee has been appointed to find out
how far the offices will conflict with
the principles that have been laid
down. That is the scope of that com-
mittee.

Sardar Swaran Singh: May I clarify
our position? It is not Government's
intention to place on the statute-book
a provision if either the parliamentary
committee or any other standing com-
mittee which the hon. Speaker might
appoint to keep a watch upon that
question comes to a contrary conclu-
sion. This is really an enabling
measure. If the House wants an assur-
ance that merely because it has been
approved, it should not be regarded as
concluded, that is not the stand that
Government is going to take. It is for
the hon. Speaker to appoint that stand-
ing committee and to remit any matter
to that committee and this matter
could also be, if the Speaker and the
House so wishes, be remitted to that
committee. What I wish to assure is
that we would not take any legalistic
stand that because Parliament has
approved therefore that matter is
concluded.
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Shri Raghavachari: The hon. Minis-
ter says that he agrees with the princi-
ple urged by the opposition, but that
he has no time. Why does he not at
deast give an assurance that he is not
going to exercise the right to appoint
members of the Houses on this Com-
mittee till the Committee recommend-
ed to be constituted by the report of
the Office of Profit Committee, is con-
stituted and recommends such action.

# The Minister of Home Affairs
(Pandit G. B. Pant): I had no inten-
tion of intervening in this debate, but
a few insinuations have been made
as though Government was anxious
somehow to entangle Members of
Parliament and to thrust them into
this Committee. That seems to me to
be a misconceived notion. The clause
did not form part of the Bill as it was
introduced in the House by Govern-
ment. Nor was this amendment moved
by Government in the Upper House.
A Member of the Opposition moved
the amendment, and the Government
accepted it. At least we are not the
sinners. We only bowed to the wish
of the Opposition in the Upper House.
And I think where a provision in the
Bill has been adopted by the Upper
House, we should handle the thatter a
bit tenderly and not deal with it in
such a way as though there is some
evil design behind it. That would not
be quite dignified. On merits we may
disagree or agree. But we have to bear
it in mind that this clause forms part
of the Bill which has been sent to this
House by the Upper House. So we
must consider the matter dispassion-
ately before we reject it.

After all, it is a question which
affects the privileges of the Members
of this House. If the Members do not
want it, if they think that it should
disqualify them, Government won’'t
force its views on them. It has perfect
confidence in the hon. Members of this
House and it can trust them impli-
citly. It does not think that their
attitude towards public gquestions
would in the least be affected one way
or the other before being appointed
Members of these Committees.
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But there is another point too which
this House might consider. It is this,
that this is not a commercial organi-
sation. This is not a corporation meant
for purposes of running any industry
which will bring profit, whether to the
State or to an individual. It is more
or less a philanthropic organisation
meant for the rehabilitation of the dis-
placed persons. Government is
interested in doing all it can for their

relief and for rehabilitating them. In
“‘mach a philanthropic task, all would
m:nps like to co-operate and aetively

1elp the Members and others on whom

such a responsibility is imposed. But
if hon. Members want to deny them-
selves that privilege, they are wel-
come to take a decision that way. This
Corporation has been running at a
loss, and public funds are suffering
that loss. I would have thought that
the Members of Parliament would like
to be in such a body to see that all
waste is eliminated, that the Corpo-
ration is run in an economic way, and
that public money is used in a most
prudent manner. It will be in the
interests of this House to have a link
for supervising the operations of this
organisation and for effecting all possi-
ble economy.

But, all the same, as I said, the
option rests with the hon. Members of
this House. Whether any Committee is
appointed for this purpose alone, or
whether any other Committee be there
which is dealing with matbters of this
type, we will be glad to refer it to
that Committee and abide by its deci-
sion. We have no desire to impose it
on the House. If a special Committee
is appointed only for this purpose,
even there we would not come in the
way. If the House does not want it, ef
course we would like to abide by the
wishes of the House in that matter.
But this matter particularly affects the
privileges of the House, and if the
House does not want such a provision
it will certainly be taken out later.

I hope this will satisfy the hon.
Members),
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Mr. Speaker: The question is:

“That the following amendment
made by Rajya Sabha in the
Faridabad Development Corpora-
tion Bill, 1956, be taken into con-
sideration.

“That at page T, after line 36, the
following new clause 31A be inser-
ted :

‘New Clause 31A

‘31A. Removal of disgualifica-
tion for membership of Parlia-
ment.—It is hereby declared that
the office of the member of the
Corporation shall not disqualify its
holder for being chosen as, or for
being, a member of either House
of Parliament'.”

The motion was adopted.

Shri Axil K. Chanda: Sir, I beg to
move: .
“That the amendment made by
Rajya Sabha in the Bill be agreed
to.”

Mr. Speaker: Tho question is:
“That the amendment made by
Rajya Sabha in the Bill be agreed
to.”
The motion was adopted.

Mr. Speaker: So the amendment is
agreed to. .

DELHI (CONTROL OF BUILDING
OPERATIONS) CONTINUANCE BILL

The Minister of Home Affairs
{/ (Pandit G. B. Pant): Sir, I beg to
move:*

“That the Bill to continue the
Delhi (Control of Building Opera-
tions) Act, 1955, for a further
period, as passed by Rajya Sabha,
be taken into comsideration.”

This motion is essentially of a
formal character. There is nothing
controversial about it, and I hope it
will be adopted without any discus-
sion.
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A Bill was passed last year just
about this time for controlling the
constructional activities in Delhi and
also for regulating them. That Bill
was to be replaced by a permanent
Act. It was then enacted only for one .
year. Its life is almost coming to an
end. It was adopted, I think, on the
20th of December last year, and on
the Ist of January it will cease to
have any effect.

The Bill was passed about a year
ago in order to prevent the bad laying
of plan, haphazard construction of
buildings, the growth of colonies of a
slum character or of a sub-standard
nature. It was enacted with a view to
ensure the development and expansion
of Delhi according to plan. Subse-
quently a planning organisation was
set up, and that planning organisation
has done very useful work. A Master
Plan has been prepared for Delhi, and
sanction has been given for a number
of private colonies. The models have
been prepared, and the evil which had
been rife for a pretty long time has
now been put an end to.

This Bill, which was passed last
year, would have been replaced by
another Act by this time. But in the
meanwhile this House decided that a
Corporation should be set up for Delhi.
So, this matter has to be held over till
the Corporation has taken a final
shape. The responsibility of looking
after the buildings and maintaining the
dignity of this metropolis will pri-
marily fall on the Corporation.
Whether a permanent Development
Authority will still be necessary, and
if so, what should be its specific func-
tions will have to be determined in
the light of the scheme of a Corpora-
tion, as it is finally accepted. So, it
has been necessary to extend the life
of the existing Act. I am accordingly
proposing that an year's extension may
be given, so that it may be kept alive
till the 1st of January, 1958. I hope

*Moved with the recommendationof the President.
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Mr. Spea..ker: Motion moved:

“That the Bill to continue the
Delhi (Control of Building Opera-
tions) Act, 1955 for a further
period, as passed by Rajya Sabha,
be taken into consideration.”

Shri Radha Raman (Delhi City):
Sir, I fully support the Delhi (Con-
trol of Building Operations) Conti-
nuance Bill and that it should be ex-
tended to another year, as proposed
by our hon. Home Minister. I have
been watching that there has been
haphazard growth of our cities, Old
Delhi and New Delhi, and these areas
are fastly developing into slums.
People especially in the outskirts of
those areas are living in inhuman
conditions and if they are allowed to
live in that condition, it would be
really unfair for them as well as for
the Government which administers.
1, however, feel that there should be
some caution with regard to the exer-
¢ise of powers in respect of the con-
trol of building operations in the
cities of Old Delhi and New Delhi.
1 have seen that immediately after
this Act came into force, there was
complete stoppage of the cofstruc-
tion work that was going on in the
city. As you know Delhi is fastly
expanding and thousands of new
buildings are coming into existence.
There are colonies—sormie are private
and some are co-operative societies-
owned—and it is absolutely necessary
that in order to allow the expansion
of the increasing population to have
living space or to have good houses,
that there should be sufficient scope
both for private as well as Govern-
mental activities, so that the acute-
ness and shortage of houses is met.
I only want that the hon. Home
Minister may take into consideration
the fact that this control of building
operations should not in any way
affect the natural growth of the town
and should not obstruct the natural
construction work that is required
for the increasing population of the
cities of Old Delhi and New Delhi.

1 have received a number of com-
plaints from parties; they are indivi-
dual parties as well as colonization
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parties. I do not favour them and I
do not think that so far as the private
agencies are concerned, they should
be allowed to make a profit and a
mass wealth by selling lands at very
high rates; they purchase them at
cheap rates and sell them at high
rates and they allow the construction
in a haphazard manner. I am in
perfect agreement with the hon.
Home Minister when he said that
there should be a control of building
operations, but at the same time, I
am very much afraid that in case this
control is restricted or rather there
are obstructions or there is a delay
in passing the plans which are re-
quired to be passed, in order to cons-
truct new buildings, there will be a
lot of difficulty for the population
which is already suffering on account
of an acute shortage of built houses.
I would therefore lay emphasis om
this point that in implementing the
provisions of this Bill, due care
should be taken that the natural
growth of the townships and also of
the Cities of Old Delhi and New
Delhi and such other areas as can
be utilised for other private con-
struction or even Governmental con-
structions is allowed and there is
quick and expeditiows passing of plans.
1 also wish to s it there should
be a rather expeditigus finalization of
the master plan, over and over
again, it has been mentioned that
there is a master plan for Delhi. I
understand that an interim plan is
already prepared, but the final plan is
vet to be prepared and it has to
come before this House. 1 only want
that even the interim plan or the
master plan should be expedited and
there should be quickness generally in
order to finalize them, because much
of the comstruction work is already
over or is unduly delaved to the dis-
advantage of the increasing popula-
tion of Delhi. With these words, I
just commend that this Bill should
be adopted and the date should be
extended to another year, as pro-
posed by the hon. Home Minister.

E]

Pandit Thaknr Das Bhargava (Gur-
.gaon): Sir, in regard to this Bill, last
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time when it was introduced and
passed in this House, it was said that
the whole work will be accelerated
and there will be no delays. Fears
were expressed in this House that so
far as the stopping of the building
operations was concerned, it will
create some difficulties and at the
same time put some obstacles in the
progress of building construction.
At that time, it was explained that
it was only an interim thing and
much time will not be lost and so
far as future.buildings were concern-
ed there was a provision for giving
permission to build also. Now, I find
that the only hitch is that the Cor-
poration is coming into existence and
it will be entrusted with this work,
and we do not know what form this
building operations Committee  will
take. This question of buildings in
Delhi is a matter which has been
pending for a long time in this House.
Efforts were made previously and
private persons did not come forward
to build houses because of the Rent
Control Act and at that time, also
when we debated that question it was
suggested in this House as in all other
countries, also in India and especially
in Delhi, there should be house build-
ing corporations which may be given
full opportunity and impetus to help
house building activities. Now, I find
that every house owner and all per-
sons who are interested in building
houses feel this difficulty because the
whole of the building operations are
stopped. Permission is not given to
build houses, It may be, after all,
good to build the houses. Plans are
being prepared for slum clearance
and steps are being taken. If all this
is done, the housing problem may be
solved to a certain extent in a man-
ner which we all like. Today, we
have got the Slum Clearance Bill and
another Bill. From the provisions of
these Bills, I find that there will be
no acceleration of these activities,
On the contrary, all -the provisions
cont#ined in these Bills have a ten-
dency to check the future building
programme of the people of Delhi
They say that there is a master plan
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which is not yet ready. It is said
that there is an interim plan. We
have heard of that plan and seen
something about it in the papers.
There is no doubt that it is a very
ambitious plan. I do not know whe-
ther it will succeed. When the Birla
Committee was appointed, three
Members of the Committee went into
the question of the housing problem
in Delhi and they had something to
say about the Improvement Trust
also. The Improvement Trust was
charged with the building programme-
of Delhi. We know what they did,
and the expressions used in relation
to the work of the Improvement
Trust which are contained in the
Birla Committee’s report. Any Mem-
ber who takes pains to study the Birla
Committee’s report must come to the
conclusion that the Improvement
Trust was badly condemned. After
all these years, we have not seen any
improvement in the building acti-
vities in Delhi. Now that this mat-
ter is being taken up seriously by
the Government and the responsibility
has been placed on one authority for
looking after this programme, we
may expect that some improvement
will come about.

When I consider the magnitude of
the problem set out in the Birla Com-
mittee report, I find that Rs. 85 crores
was then reported to be required.
For slum clearance work, I think now
at least Rs. 150 crores will be re-
quired. I shudder to think how this
entire problem will be solved. I have
an apprehension that the entire pro-
blem will take a very long time to

. be solved, and at the same time, will

not be solved unless the Government
take the co-operation of the public
of Delhi, at least of the house owners
of Delhi. Unless there is the co-
operation of the house owners, unless
the Government and the house owners
try together to see that houses are
built, I do not see any hope in the
near future for these poor people,
who are living in the slums, getting
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in places where the Government it- *ﬁ'!'ﬂ'(im‘rmtg’ré | 9 OF.
self or the Improvement Trust had T wafgy § 95 faeeit W“ ~
ordered the building of houses, the W N = .
people are not able to build houses. "i‘la T ST ¥ AT G # AT
i r:;::l? E}eix;ef:re request the Gov- M FWT AR G § q@ F www v
' grees, to give an as- mm- ﬁ?!«
surance that it will see that so far as N AR | wraTfdr #
proper houses are concerned, there FI 7g wfwwr< fagr mr & v w-
will be no objection to progressing mma—;ﬂq - > oo
with the building. This control on y T® T w9e
building operations should not result & TR TR HTHS | o9 A A
in the total stoppage of building WISEH & 9T ¢ 3} 2 Y
operations. I would suggest that a T "-FT‘I‘?." !iﬁ%ﬂ .
small sub-committee can be appoint- TEFTAg 1 T
edtqgointodthequesﬂonafgiving T &Y 4 wfew @ ¢ froaz
permission and allowing* relaxation ICIET L] st a9 AT
in the building of houses so that the ﬁmw ~ * o bl !TT
housing situation may ease. After ‘mﬁﬁw' FIATET
all, when a person begins to slim, if U UHE 9T OTET T A5 2 o
he does not slim under proper condi- e P - T“:‘m}-
tions, he dies. This control tanta. T I eI F
mun‘tﬂ o :;,:lppage of all operations. LA R Co g C g T —
along, building operations may be T AT amr g | = T B
allowe{i to continue in cases where 7 & t - iT:.'.' -
t]:oere i.;s :°_I dpl‘acﬁcal obstacle. To zm * qigirg T § W
stop all building operations will not 7 faveft Tt STEST 7T
be right. Now that the date is going foft 2 o C.
to be extended to 1st January, 1958, ‘F.‘ITHGITHEH’H‘;: T4 FET AT g
I “éould ;equest that efforts may be FEAE WG %7 3@ 35 FTHE
made to have the other organisation qTE T 7} q IFT g8
as soon as the Corporation Bill js ‘@fﬁlmﬁﬂﬁﬂ &
%asl;gd. [ICexpec: that after that, the TEGTAE T A 1% 7 39w
elhi  (Control of Building Opera. aTgere A 3 T
tions) Bill will be replaced hyp:no_ [ ﬂ?ﬁ?tahﬁﬁ\ag a'q -
ther Bill which will give us an orga. b ATCAT 7 731 919 a1 §
nisation which will take up the bujld- N T oTE e ] aTaE WK
ing operations in Delhi. I only want

that the matter may not be delayed. 155 E e

W!-lat l_s more necessary is, as long as [Sms‘ ReENU CHaRa

this Bill continues, steps may be n CHARAVARTTY in_the-
taken to see that in cases where per- hehl

missions and relaxations may be | TR W fat T F
given, they may be given easily. =T AwE qEN Y odwr fw
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Iy ST aF (AEH F ACLE
I e A o gE faw wmom &
foaee &t |
Shri C. K. Nair (Outer Delhi): I

rise to support this Bill which seeks
to extend the period of the control
of building operations in Delhi. 1
must congratulate Government on
their having moved in this direction,
for the improvement of Delhi.

After the attainment of freedom,
for the last eight or nine years, no
activity was noticed in this direction,
except perhaps through the Rehabili-
tation Ministry. It is a happy augury
that three Bills relating to this mat-
ter have been brought forward almost
simultaneously, one for slum clear-
ance, another for the protection of
tenants, and the third for the exten-
sion of the control over house- build-
ing activities. All these are welcome.

But what I fear is that this exten-
sion by one year may not be suffi-
cient. Considering the sluggishness
of the Ministry, or, if I may say so,
of the departments concerned, I do
not think that we shall be able to
bring out a successful programme of
.improvement within one year or even
after one year: Anyhow, it is wel-
come; in fact, the shorter the period,
the more welcome it will be, because
that gives us the hope that the full
plan will be before the public very
soorn.

While supporting this Bill, we are,
however, very sore about one thing,
and that is that the shortage of hous-
ing in Delhi is still very keenly felt,
and the house rents are still running
very high. Several crores of rupees
have been spent through the Rehabi-
litation Ministry for constructing so
many new colonies, and yet the short-
age of houses is still there. There-
ofore, Government should take special
care not to check every sort of build-

ap AN
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ing operation; unless the operation
interferes with the future planning,
it should pe allowed.

In this connection, I want to make
a special appeal on behalf of the vil-
lage people. They are the persons
who are most hard hit by these con-
trol operations. Suppose they want
to put up one or two houses, or ten
or fifteen in a village because the
population in the villages is also in-
creasing, they cannot do so; in fact,
they are not allowed even to build
a small wall. Most of them are illi-
terate; they have to take so much
pain to walk all the distance from
their villages to the town in order to
find out the concerned office; and
these offices also are not easily acces-
sible to them. So, I would appeal to
Government to have a separate sec-
tion of the Delhi Development Provi-
sional Authority to deal with these
building operations in villages very
quickly, so that the villagers are not
put to great hardships. I feel also
that there is not mucH difficulty in
allowing them to build, because the
building operations in the urban areas
are not going to be extended imme-
diately to villages at long distances.
But, as it is, even people in distant
villages are put to great difficulties.
I hope Government will take special
care to remedy their difficulties. It
is not at all difficult; if the authori-
ties concerned sit with the represen-
tatives of the willagers- like us and
discuss the whole matter, then it
would be possible for us to evolve in.
just one or two weeks a very useful
and practical plan for the villages.
I hope this matter will receive the
serious consideration of Government.

As far as possible, building opera-
tions should not be discouraged but
encouraged, except where it is very
essential to put a ban or have special
control.

Rajmata Kamlendu Mati Shah
referred to the present high cost of
building. I completely agree with
her. I may be pardoned, if I say thatt
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that is found in the departments con-
cerned is due to the great activity
started by the Bharat Sewak Samaj.
They have given a new fillip to the
idea of slum clearance and the deve-
lopment of the Delhi city. Especial-
ly, the improvement of katras was
undertaken by the Health Ministry on
the one side, and by the municipality
and the Bharat Sewak Samaj on the
other. It will be clearly seen that
whereas the other two bodies spent
more than Rs. 5000 or Rs. 7,000 on a
building, the Bharat Sewak Samaj
could do much better work with
Rs. 2,500 only. This is the average
cost which the Bharat Sewak Samaj
had to incur.

Similarly, you know how the work
on the Shahdara bund was entrusted
to the Bharat Sewak Samaj. They
saved more than Rs. 5 lakhs to Gov—
ernment, because they had wunder-
taken to build it at 25 per cent. less
than the estimated cost; actually, they
have saved something more for the
villagers and labourers, as a result of
their activities.

Therefore, it is very necessary, as
Rajmata Kamlendu Mati Shah has
urged, that we must create some such
organisation where there will be the
least exploitation, and where the
construction work will be carried on
more efficiently through conscientious
workers, thus resulting in expeditious
work at a lower cost. I would make
a special request to Government to
look into this matter. The Bharat
Sewak Samaj is now going to create
even & cadre of overseeers to under-
take such works of improvement, and
they must be encouraged and not
discouraged.

Perhaps, the House does not know
that when the question of entrusting
the Shahdara bund was mooted up,
the Railway Board immediately pro-
tested against it; the Central Public
Works Department also opposed the
idea. But only the Irrigation Minis-
try took up the matter and handed
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over the work to the Bharat Sewak
Samaj, and they did the work so
wondertully well that even in the
first test of the biggest flood of this
century that huge bund has stood
very well. I think that alone is a
good proof of how we can really
carry on the work at a lesser cost
and more quickly and efficiently too.
So, I would appeal to Government to
look into this suggestion also.

1 would like to have some clari-
fication regarding the progress made
during the last year, in the matter of
construction of houses. I would like
to know, compared to the previous
year, how many constructions had
been stopped and how many had
been allowed to be completed, be-
eause the department concerned is
more interested in stopping the acti-
vities. Of course, they may be en-
gaged in the construction activities
under the new scheme. But still
existing construction activities should
not be stopped.

With these words, I support this
Bill.

&Pandll G. B. Pant: So far as my
proposal for the extension of the life
of the existing Act just by one year
is concerned, the House is.,in agree-
ment with it,

Certain observations and sugges-
tions have been made. 1 welcome
them. We cannot make any changes
in the parent Act now. But I hope
that the suggestions that have ema-
nated from hon. Members, who have
given thought to this question and
who have had personal experience
with regard to matters which are, in
a way, connected with the object and
purpose of this Bill, will receive at-
tention at the hands of the Delhi
Development Authority and alsoc of
the Ministries concerned.

1 may just say that if there is any
difficulty in the working of this
Authority, then it should be possible
for the members, some of whom
happen te be here, to give thought
to those matters and 10 set them
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right As hon. Members may be
aware, this Authority consists of
twelve members, of whom only four
can be officials, and eight are non--
officials, three being Members of this
House and two of the Delhi State-
legislaure as it was, who will conti--
nue to be members; then the Chair-
man of the Municipal Board of Delhi,
the President of the New Delhi Muni--
cipality, the President of the Delhi
Municipality and Chairman of the-
Delhi Improvement Trust. In any
case, it should be possible for this
Authority, which has a majority of”
the representatives of the people, to-
take all relevant factors into account
and to see that the provisions of the
Act are carried out in a satisfactory:
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manner.

"The bustees in the villages are ex—
scope of this Act,.
and I do not see that any vexation
should be caused to persons living in.
villages so far as the reconstruction
or repairs of the existing houses are
concerned. If there has been any"
misunderstanding in this regard, then
that should be removed.

I also agree with the view that
there should be some model plans for-
buildings and also that such methods
should be adopted as would result in
speed and also in economy. The more
public cooperation can be ensured for-
these purposes, the more will it prove
fruitful. I persomally welcome that
idea.

I do not think that many of the
buildings in Delhi proper are affected
by this Act, as it applies mostly to
open spaces. But it is necessary that
the Act should be enforced in a con-
siderate way and no inconvenience:
should be caused to the people on
account of -the provisions of this Act,
which was placed on the Statute-book
in order to ensure their convenience
and the expansion and development.
of Delhi.

I understand that according to the
present practice too, some security
has to be deposited by the persoms:
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“whose plags for colonies are approv-
ed. So far 23 plans have begen ap-
‘proved. I have an impression that
something between 3,000 and 4,000
‘"houses have been constructed—I
‘would call them tenements rather—
for the poorer section of the com-
‘munity. With regard to those tene-
-ments, the Government paid half of
‘the rent so that the occupants may
‘not be put to heavy burden on
‘account of the rents that have to be
‘paid for such tenements,

It is our desire that Delhi should
be a model city and that every effort
should be made to provide adequate
accommodation for the people living
in Delhi and those who are coming
here ‘everyday. The task, however,
is a colossal one and it is likely to
‘take some time,

I am really glad that all these three
‘Bills are before the House today. 1
‘have been particularly interested in
‘them, and it has been my desire that
these Bills should be enacted during
‘this session so that we may take
Practical measures to remove the
‘many hardships and difficulties from
*which the people of Delhi suﬂer.’

-Mr. Chairman: The question is:

“That the Bill to continue the
"Delhi (Control of Building Opera-
tions) Act, 1955, for a further
period, as passed by Rajya Sabhs,
.be taken into consideration®,

The motion was adopted.

Clauses 2 gnd 1, the Enaeting For-
mula and the Title were added to the
Bill.

Pandit G. B. Pant: I beg to move;
“That the Bill be passed”.
_Mr, Chairman: The question is:
“That the Bill be passed”.
The motion was adopted.

P

SLUM AREAS (IMPROVEMENT
AND CLEARANCE) BILL.

Mr. Chairman: The House will now
take up the Slum Areas (Improve-
ment and Clearance) Bill and the
Delhi Tenants (Temporary Protec-
tion) Bill, both together. The Busi-
ness Advisory Committee has allocat-
ed 6 hours for discussion of both the
Bills. So I propose that we do mnot
divide up the time just now. Let us
start now. As far as amendments go,
the Delhi Tenants (Temporary Pro-
tection) Bill has a larger number of
amendments tabled to it. So I would
request the House, considering that we
shall have to sit till we finish the work
of the House, that Members them-
selves may put a check as to the time
allotment. Let us pass .the Slum
Areas (Improvement and Clearance)
Bill in a shorter time than the other
Bill which seems to be more debata-
ble Bill with a larger number of
amendments.

Now, we shall take up the first Bill

Shri U. M. Trivedi (Chittoor):
How can these two Bills be taken
together?

Mr. Chairman: They will not be
taken together. Let me explain.

Pandit Thakur Das Bhargava (Gur-
gaon): When the time was allotted,
this was not within our mind that
both would be taken together. They
are absolutely two separate Bills. The
one has nothing to do with the other.

Mr. Chairman: Let me explain. My
intention was that we should not
divide up the time—say three hours
for the first Bill and three hours for
the other Bill. The House will
remember that six hours have been
allotted for both Bills. We shall take
up the Bills separately. But I should
like the House to remember that
there are a large number of amend-
ments to the second Bill, as it seems
to be a more controversial Bill. Con-
sidering the fact that we will have to
finish the work of the House today,
whatever be the time we have to sit
up, I would request Members to cur-
tail their speeches to as short a time
as possible.
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Ae Minister of Home Affairy
(Pandit G. B. M’} beg to move:

“That the Bill to provide for
the improvement and clearance of
slum areas in certain Union terri-
tories and for the protection of
tenants in such areas from evic-
tion, as passed by Rajya Sabha,
be taken into consideration”.

This Bill, as I have just stated,
has already been passed by the Rajya
Sabha. It is a very wholesome
measure and I trust that every hon.
Member of this House will be in sym-
pathy with the object that this Bill
seeks to achieve.

Delhij is the metropolis of our coun-
try. It has been attracting large num-
bers since it was selected as the capi-
tal of India. The numbers now living
in Delhi have swollen during the last
15 or 20 years and much more so since
1946. The partition of the country
also added to the weight of numbers
that Delhi had been bearing even pre-
viously. Since then, other factors
have come into play and there is a
regular, ceaseless inflow of people into
Delhi from all parts of gthe country.
It attracts men and women even from
other far-fetched countries which are
situated at considerable distances from
our own. It is regrettable, but per-
haps, to some extent unavoidable that
Delhi should be tremendously over-
crowded.

Hon. Members may be aware that
ordinarily, according to normal stan-
dard, there should be no more than
200 souls to an acre. The density
figure for Delhi comes to 600; that is
the average density of population.
But, so far as the slum areas are con-
cerned, it goes up to nearly 2,500 an
acre. That hardly comes to 2 sq. yds
to one individual that lives there. But
even if a man be regarded nothing
better than a biped, he would still
need more than 2 sq. yds. But, some-
times, men are huddled with horses
and other animals. The tenements
in which they have to live are deplor-
able in shape and also dangerous to
life in many cases. THé slum areas
are abominable. They are a menace

22 DECEMBER 1086

(Improvement and 4136
Clearance) Bill

to life and morals, besideg being even

dangerous to safety itself.

So, it is necessary to remedy this
state of affairs. At present, there are
500 acres roughly under slums. The
population living in slums comes to
nearly 2 lakhs; that is, about 40,000
families are somehow. managing to
exist in these slums. They are dila-
pidated; they are not repaired; they
do not possess the amenities of life
even in a minimum measure. There
are no drains, no electric points, no
lights, no water-taps and the condi-
tion of the dwellers, who have to live
in such slums, can well be imagined
So, this Bill seeks to remove this evil,
It will, considering the magnitude of
the problem, take some time to effec-
tively carry out the plan that is
embodied in this Bill. But a begin-
ning has already been made and we
hope that vigorous measures will be
taken in order to restore some sort
of decency-of life to the large num-
bers who are living under unimagina-
ble conditions in these areas today.
This Bill enable the Government to
ask the owners of these slums to pro-
vide necessary amenities; the cost will
be realised from them. It also
empowers Government to order them
to repair these slums and to take
other measures that may be essential
for the convenience of the dwellers
of these slums. It also authorises
Government to acquire slum areas,
the land on which slums had been
built and are standing today. So, this
ig a step in the desired direction. No
differences of opinion can possibly
exist with regard to such a measure.
It is essentially humanitarian and in-
tended to ensure the minimum stan-
dard of living for the people who
suffer from poverty and who have to
labour hard from day to day, some-
times right up to midnight They
deserve the sympathy of everyone.

Some compensation will be given
to the owners of the slums when they
are completely acquired. The Bill
Jrovides for the payment of 60 times
the monthly rent by way of compen-
sation. As the slums are lacking im
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the necessary provision for amenities,
taxes have to be paid, collection char-
ges have to be incurred and repairs
must be carried. So, some deduction
has to be made out of the rent on
these counts. Besides, the rents rea-
lised from the slums are exorbitant,
unconscionable and excessive because
were there should have been only 20
families living, there, nearly 100 to
150 families live and so the rent col-
lected thus is much more than one
would have got if the land had been
used by for legitimate and not for
unsocial purposes. So, in fixing the
compensation the amount that could
legitimately have been earned if
proper and just use had been made
of the land has also to be taken into
consideration. So, bearing all these
facts in mind, this formula has been
devised for payment of compensation
for the land that will be acquired
from the owners of slums. They have
collected large sumg during the last
15 years; and they have in a way
exploited the situation in a merciless
way. So a provision has been made
for compensation mnevertheless. I
hope the House will approve of the
Bill and there will not be any pro-
longed discussion over tlus\,(

Mr. Chairman: Motion moved:

“That the Bill to provide for the
improvement and clearance of
slum areas in certain Union
territories and for the protection
of tenants in such areas from
eviction, as passed by Rajya

Sabha, be taken into considera-
t‘mn.n

dfew sTex T wnlw o galy
wgrean, 7 faw forg e § @i e
T §, 99 T & fag 7 g fafrex
HTET Y JfET & HATHATE JATE |

Y HTER AR H WIS § WX AT AR
gl @A & S F TR a4, faeh
# grera W o ArwRag § 1 g

1Y ® Uy g ad e
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e faeelt o 7 o gt A S ¥
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TEET g | WEi A dU aeqw €
W W # qAAA F G, W
gfcaraT T qa§  T@T e AT § |
a7 1838 ¥ qget faeelt F g ® 7@
fodt o & W g faeelt ey
# wiex & W1 TR o aga § fafaw
P & ooz | fgame, FEE AR
weata g M AT T A A
® A9 ¥ a7z frat ATET 97 ST A IH
g # ara g o« f feeey e
gy ot W S § o oY | I®
q9T Ug AT R g UE dre
T a1, faora 1 fafafese &
s &R gEe o # 1 we o faee
# &y afeaal #1 a6 T W T
Y gfie 7w § W e A awE §
ATEF WY FEHY DI §, IHW gH S
O § W feet $1 g WX HTE FH
# g gaw wrfeara fr I AT
e §

13-32 hrs.

[SErt BARMAN in the Chair.]
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Y fot T 4T S F FwA A
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wuaiE g ¥y faaer @y sifasr o
T TG F T 4 9 9T FF FH &Y
Y forar | Sgel & o T w19 Iu faar
qg 7ga 91eT 97 W T o 77 femr
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g g | oF 3% a1 f e g faw
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fow a0 § ST a8 F14 Tar s,
g g aaoE &1 qeates AU A
A ATL | ovg UF AT WA HEAT A8
g1 w0 mifew T § W feoda &
HTHEAT qGT JEET ag FA AT T8 &
T W @ AT F W o WY
qoré & F w7 fomy =@ A @ a9
e it SR e O T® &
TEH FTHAT TET 3 | 9 a% fFogw
qafa® F-ETIET TES q2 O3 TG
& gifew 78 47, Ig AR g dand
forr ST AT § g w9 g
FY TH FTE Fed) FIHAE AET 1 T |
¥ W A T 0F A G
fafeex # fagwa & Wt T wmgat
£ fo 97 9 9 &3 R 97T aw g %
TAR AR FT Ry 7 |

weaw @ § ag dwa § fv ag
g feeota o g9 fas & @
A AR IE o e
gaGHR Y

‘“Slum clearance” means the
clearance of any slum area by the
demolition and removal of build-
ings therefrom’'.
Wi fawge wemar gfew § v o
e famoda & I UF eRT W
Afedr W IawY 78 g & ford fis 1y
6 WA g2T 8 Wi $1E Afe
T ag g wgr T § e F a ot
wiird faet fis s wgi & Frerer &4,
AR WY ¥q1 &, I AR W9 W®T
FAATH FGT, I AT BT T o,
FAEY AG AT AT T ST AT AGY
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&, 9% 99 q9I T e Ui %
T AN R Ao g e
TET §Y ® W FHEY AAATAT AT
f& w7 o § afew sawr 70 qEiT
EAR AMA AT § 1| TR 1 H T AR
#faargmry:

“Where land has been cleared of
buildings in accordance with a
slum clearance order, the compe-
tent authority may, at any time
after the expiration of twelve
months from the date on which
the order became operative by
order determine to re-develop
any land which on the date of
the making of the order has not
been, or is not in process of being,
re-developed by the owner there-
of in accordance with plans
approved by the authority and
any restrictions and conditions
imposed under sub-section (7) of
section 10.” .

W areaw fearman fw oogr Sw
Taax T & IEE, QFET S
#t srefide quife Sffaw w6 o« &
e oy fr ag famr e @ wite
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4 fix sroomfgY & g w @@ '
# fag aq teve-ve F gAT WTEW
fafreeT aew & o fagmy TFT @

, faawY fis fam 9X oo aeqm Yy

ww fiwar vy
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FA S A T O FET A E
“rg ag § f& s freit gEY ofar &1
&9 ofar § faar s, st fe o
gfear Y ai1% & 728f widt €, v faw
N od Tt o §, I q4 e E e
WR THi4e |9 aK § ogfaae &
T T, A o ¥ B T wraET
AT AT AHFAE TGAA, A 6 -
HE FY AT AN & | A7 AGAHAT FH
Y &= ofEn Y arits #7 qegen
TG -

“Where the competent authority
upon report from any of its offi-
cers or other information in its
possession is satisfied as respects
any area that the buildings in that
are—

(a) are in any respect unfit for

human habitation; or

(b) are by reason of dilapidation,
over-crowding, faulty arrange-
ment and design of such
buildings, narrowness  or
faulty arrangement of streets,
lack of ventilation, light or
sanitation facilities, or any
combination of these factors,
are detrimental to safety,
health or morals,......"

AT H oF a9 W1 F g 97 BT A
@ §, 7 Pofefsa &< @y darc g, &
ar fos a7 g g i oo & e
fet ard, few a8 s & fF g
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fafedn a1 w1t wiwdz wre R F
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oF UdT HWIET WY omget 1 fe a fy
T § Wt § WR o felr
T & 9 § (=9 W efgfa
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RwfamFa=cfomr g :

“as respects any area that the
buildings in that area—"
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Mr. Chairman: 1 find that six hours
have been allotted for these two
Bills—this Bill and the other Bill. We
have to divide the time for these Bills.
Today is the last day of the session,
and we do not know how long Mem-
bers will be able to sit late. We should
stick to the time-table.

Pandit G. B. Pant: So far as this Bill
is concerned, I think it would not take
more than an hour.

Mr Chairman: So many Members.
have sent their names.

Pandit G. B. Pant: We shall listen
and see,

Mr. Chairman: If we can finish this
Bill quickly, certainly we can devote:
more time to the other Bill, because
there are many amendments to the
other Bill,
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Pandit G. B. Pant: The recommenda-
tion made by madam Chairman was
that we should finish this Bill early
so that some time may be available to
the other Bill, if there is no contro-
versy over this Bill

Shri M. K. Meitra (Calcutta North-
West): This is a very important Bill.

Mr. Chairman: Though it may be
very important, we have to finish it
within the allotted time. Six hours
are allotted for both these Bills, There
are many amendments to the other
Bill.

Shri Nand Lal Sharma (Sikar):
‘What is the quota of time?

Mr. Chairman: That is what I want
to know. Otherwise, Members will
say there is not enough time and all
that. I have already got so many
names with me.

Shri Radha Raman (Delhi City): We
have not been able to follow. Out of
six hours, how much time do you want
for the Slum Areas (Improvement and
Clearance) Bill?

Mr. Chairman: That is what I want
to know.

Shri Radha Raman: We suggest
four hours for this Bill and two hours
for the other Bill.

Pandit Thakur Das Bhargava: Three
hours and three hours respectively.

Pandit G. B. Pant: The suggestion
was that less time should be given to
this Bill and more time to the other
Bill. I do not think this Bill is going
to take as much as four hours, It
cannot possibly take.

Shri Radha Raman: Then, what
time should be given for the other
Bill?

Pandit G. B. Pant: Fix four hours.

22 DECEMBER 1956

(Improvement and 4156
Clearance) Bill

Mr. Chairman: I shall try to accom-
modate all the Members who have
sent their names, but they should not
repeat what has already been said by
other Members. That is my only
request. #

Shri Nand Lal Sharma: We have
been thinking that there will not be
so many Members to speak. So, we
did not send our names.

Mr. Chairman: I shall consider how
many Members I can accommodate. I
cannot promise. Members should try
to be very brief and to the point.
Shrimati Subhadra Joshi may now
speak,
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Shri Balakrishnan (Erode—Reserv-
ed—Sch. Castes): I welcome this
Bill which has been brought by the
Government to improve the lot of
the poor people, who are living in
the slums and I take this opportunity
to thank the hon. Home Minister
who has_got more sympathy and affec-
tion towards the poor people, espe-
cially the Harijans. You know, Sir,
most of the people who are living in
the slums are Harijans. I may inform
the House that there are about B4
Cheris in Madras. Fortunately or un-
fortunately, the slums—Cheris—are
in the heart of the cities and twons.
So, naturally I fear that when the law
is given effect to, the rich people may
take advantage of it to evict the
Harijans, who live in the heart of the
town. I remember that some 25 years
back in my place, the rich people
wanted to evict the Harijans, but
since the law was not there they
could not succeed. Now the law has
come. So the rich people may take
advantage of it for evicting the Hari-
jans, because they are living in the
heart of the town. I would, there-
fore, request the hon. the Home Minis-
ter to see that such things do not
happen.

Then I wish to say something about
the conditions of the slum living peo-
ple. Fortunately, I had the privilege
of receiving our hon. Deputy Home
Minister when he visited our place,
and he was kind enough to visit so
many places in my taluk. He visited
a village called Kariampatti, and he
saw a hut there eight feet long and
*six feet broad. In that hut about.
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twelve persons are living. But in
many places there is no separate hut
even; the cattle and human beings
have to live together. Such are the
conditions of the slum people. To my
mind, in our country, in our Nava
Bharat, we should not allow slums
to exist at all. I am, therefore, glad
that Government has taken steps for
improving the lot of the poor people.

In this Bill I find that provision is
not made to provide alternative
houses before the poor people are
evicted from the slums. That is a
very important point. I would beg of
the hon. the Home Minister to see
that before these poor people are
evicted from the slums, alternative
houses are given to them. Otherwise
they will suffer very much, and they
will curse us. I request the hon, the
Home Minister to kindly have this
point in mind, because they cannot
immediately construct the houses. It
is, therefore, the duty of the Govern-
ment to see that these people are
given alternative houses when they
are evicted.

Another point 1 wish to make is
this. You are going to give them
notice to re-model the houses accord-
ing to the modern amenities and so
on. But how can they construct those
unless they have got the money? You
know that the slum-living people are
poor people. Unless they are given
some financial aid, how can they con-
struct the houses? If you compel them,
how can they construct them? So, I
request the hon. the Home Minister to
give them financial aid to improve
their houses.

1 would also like to suggest that
provision should be made in this Bill
to start a Financial Corporation, that
is, a Slum Improvement Corporation,
and the poor people should be given
loans on easy instalment basis to
reconstruct their houses. Otherwise
they will suffer.

With these few words, I request the
hon. the Home Minister to kindly
consider the points I have placed ,
before him.
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Shri Nand Lal Sharma: On a point

of order. That is not under discussion
now.

Mr. Chairman: We shall take up
that Bill later on.

Shri Radha Ramafi: 1 was talking
on both, because you said that we
could do so.

Mr. Chairman: The second Bill shall
come after the first one is disposed
of.
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order for the eviction of a tenant
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“B. (2) Any expenses incurred
by the competent authority under
sub-section (i), if not satisfied
out of the proceeds of sale of
materials of the building shall be
recoverable from the owner of
the building or any other person
having an interest therein as
arrears of land revenue.”
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Shri M. K. Moitra: The horrible
condition of these slums infuriated
our Prime Minister Shri Jawaharlal
Nehru sometime back and he cried
out in agony that the slums must be
burnt down. So, when this Bill was
placed before this House, I expected
that really something would be done
for the slum dwellers.

I come from a place, the city of
Calcutta where more than 10 lakhs of
people, out of a population of 26 or
27 lakhs, live in slums. In Delhi also,
1 understand more than 2 lakhs of
people dwell in slums, and they live
together with animals in horrible con-
ditions. For improving the slums,
the Second Five Year Plan has laid
down a principle. I am reading it
from page 562 of the Second Five
Year Plan.

“The scheme is based on two
main principles. The first prinei-
ple is that there should be the
minimum  dislocation of slum
dwellers and the effort should
be to rehouse them as far
as possible at or near the existing
sites of slums, so that they may

22 DECEMBER 1056
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Clearance) Bill
not be uprooted from their flelds
of employment. The second prin-
ciple is that in order to keep
rents within the paying capacity
of the slum dwellers, greater
emphasis should be on the provi-
sion of minimum standards of
environmental hygiene and essen-
tial civic amenities rather than on
the construction of elaborate
structures.”

Sir, I went through this Bill care-
fully and found that neither of these
two principles has found any place
in it. I will support the principle
underlying this Bill. The Ministry at
least proposes to do something for
improving the slums. But, I will, at
the same time, press with as much
emphasis as 1 can command that alter-
native accommodation must be found
before these houses are pulled down
and after these slums are rebuilt
those people who dwaelt in those slums
should be given opportunities to come
back and live there in better condi-
tions. I further suggest that when
they are housed in new areas, they
must not be removed far away from
their places of business. These prin-
ciples have been acknowledged in the
Second Five Year Plan, which, I am
sorry, have not found any place in
this Bill.

I have nothing more to say. But,
1 will appeal to the hon. Minister that
while replying to the debate he will
accept the principles which his Gov-
ernment has formulated in the Second
Five Year Plan.
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T § SegEn A A A
o™ g oW W TE @ W
A Ty ¢ far i &
wawar g fr ag fawr o=t s @
wfge @11 @ faw F @ whwt §

Shri C. K. Nair (Outer Delhi): Just
one question, Sir.
T 7 ITET WX w9 et
F OF AR FAET GET g

Mr. Chairman: What I propose is
that after the hon. Minister has
replied, you can ask any question.

Shri C. K. Nair: Only two minutes
I will take,

Mr. Chairman: All right. Please
finish in two minutes.
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Mr. Chairman: The question is:

“That the Bill to provide for
the improvement and clearance
of slum areas in certain Union
territories and for the protection
of tenants in such areas from
eviction, as passed by Rajya

Sabha, be taken into considera-
tion.” 8

The motion was adopted.

Mr. Chairman: We now come to the
clause-by-clause consideration. Shn

Radha Raman is not present.

The question is:

“That clauses 2 to 30 stand part
of the Bill"

The motion was adopted.

Clauses 2 to 30 were added to the
Bill,
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Clause 31— (Service of notices, ete.)

Shri Jhulan Sinha (Baran North): 1

beg to move:

Page 13, line 6—
for “by post” substitute:

“by  registered post with
acknowledgement due”.
TR 99 §9 Fuee & Ak § wfew

g g 1 F ag g § fe g o
Afew o 9@ g wfe ) = &
a7 Fuw doree? ez qwtenie ¥y
F& o 9w arfe o o ww Afew
¥4 #T @ § Ig! 08 agT W A
w1 &1 WF 7 fax fe 9@ ag Nfew
g foar WY ¥ =T Y AW X w9
ag wiede faar & 1

Mr. Chairman: Amendment mowved:
Page 13, line 6—
for “by post” substitute:

‘“by registered post with
acknowledgement due™.

<ifwa Yo wo qwy : wHH qg AF W
AT, T CEF & AT T4 aq IE I
wqrer fear ST

it s Fag o W witwde S
& wTAT Tgar W F IEwr afew
A oI 9TEar § |

Pandit G. B. Pant: The hon. Mem-

ber withdraws his amendment.

The amendment was, by leave,
withdrawn.

Mr, Chairman: The question is:

“That clause 31 stand part of
the Bill.”

The motion was adopted.
Clause 81 was added to the Bill.
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Clauses 32 to 40 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Pandit G. B. Pant: I beg to move:
“That the Bill be passed.”

Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

DELHI TENANTS (TEMPORARY
PROTECTION) BILL

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
I beg to move:

“That the Bill to provide for
the temporary protection of cer-
tain classes of tenants in the
Union Territory of Delhi from
eviction, as passed by Rajya
Sabha, be taken into considera-
tion.”

Shri U. M, Trivedi (Chittor): On
a point of clarification, I wish to say
that on page 3 of this Bill which has
been supplied to us, nothing has been
printed. It has been left blank......

Shri Nand Lal Sharma (Sikar):
The same is the case with other copies
also. There is nothing printed on it.
We are not able to see what law is in-
tended to be made.

Mr. Chairman: That is the end, I am
told.

Shri U. M. Trivedi: But Pandit
Thakur Das Bhargava tells us that
there is something to be printed on
page 3. :

Pandit Thakur Das Bhargava (Gur-
gaon): The Bill, when it was in the
Rajya Sabha, contained the Statement
of Objects and Reasons etc. When it
has been passed by Rajya Sabha, all
those things have been taken away
as they are taken away in all the
Bills. s

*

»
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Shri U. M. Trivedi: How are we to
know that there are only five clauses?

Mr. Chairman: The original Bill,
as it was introduced in the Rajya
Sabha, has also been circulated to
Menibers and from that you have to
infer. The hon. Minister may conti-
nue,

Sardar Swaran Singh: Sir, this Bill,
as passed by Rajya Sabha, seeks to
give temporary protection against
eviction to certain categories of ten-
ants and the protection is both against
passage of a decree for eviction as
also against execution if the decree
had already been passed. There are
two things to be seen.

Pandit Thakur Das Bhar:ava: There
is no provision for pending cases and
any decree can be passed.

Sardar Swaran Singh: There is no
provision with regard to pending cases
as such but, obviously, if a decree is
passed—the suits will not be stayed—
that will not be executed. So it will
cover those cases also.

There are two things whick I want
to mention before I go to the relevant
provisions of the Bill; one is that this
temporary protection extends over a
period of two years and, secondly,
there is a limi* that this will cover
only those tenants who pay a monthly
rent up to Rs. 100; that is, it does not
afford protection to those tenants who
might be paying a rental of more than
Rs. 10C per month.

Shri Velayodhan (Quilon cum
Mavelikkara — Reserved — Sch.
Castes): Why?

Sardar Swaran Singh:, Did I hear
Shri Velayudhan to say “Why”? Does
he want protection to be afforded to
tenants who pay a monthly rent of
more than Rs. 100 also?

Shri Velayudban: My contention is
that almost all the capitalists are get-
ting more rent.

Sardar Swaran Singh: Is he trying
Yo help them or protect them?
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Shri Velayudhan: The Government
is trying to protect them. How can I
protect them?

Mr. Chairman: Order, order. Let
the hon. Minister continue.

Sardar Swaran Singh: If the hon.
Member is a little patient, at least one-
tenth the amount of patience as com-

pared to what I have got, I think he’

will understand what the Bill is.

Shri Velayndhan: I have under-
stood.

Sardar Swaran Singh: It seeks to
give protection against those tenants
against eviction, who are paying rent
up to Rs. 100. . If he asks me to in-
crease the limit, that means he is
bringing within that category the
upper-class tenants who are compara-
tively a richer class of people. I am
sure this cannot be the intention of
the hon. Member.

Anyhow, the point which I was try-
ing to develop was the two-fold nature
of the Bill; its temporary nature, that
is, it extends over a period of two
years, and that it covers the type of
tenants who do not pay rent beyond
a certain limit which, it is considered,
is a reasonable limit. The protection
extends to certain classes under Sec-
tion 13 of the Rent Control Act.

The relationship between landlord
and tenants about salient factors,
namely, about the rent payable or
about the circumstances under which
eviction can be obtained, is governed
by the provisions of this Delhi and
Ajmer Rent Control Act of 1952,
Since 1952, considerable pressure has
actually accumulated with regard to
accommodation so far as the city of
Delhi is concerned. That requires a
reassessment of the situation and a
detailed examination of the manner in
which we should deal with that pro-
blem. We had been giving thought to
this matter for quite sometime. It
was, however, not possible to frame
any long-term measure in order to

. actually been instituted,

22 DECEMBER 1956 (Temporary Protection) 4218
Bill

give relief of a more permanent na-
ture. But a situation had recently
developed on account of either a large
number of actual evictions, a large
number of legal proceedings that had
or a still
larger number of cases in which
though formal legal proceedings had
not been started threats of eviction
and the like had been given. There-
fore, it was necessary to afford some
protection against immediate eviction
to these tenants, these poor class of
tenants who were on the point of
being evicted. It was with this ob-
ject that we brought forward this
legislation, to give some breathing
time so that a detailed examination
could be had of the prnblem." It is
Government's intention to examine
this matter thoroughly with the asso-
ciation of all concerned, namely, the
Delhi Administration, maybe the Cor-
poration, the Improvement Trust or
the Delhi Development Provisional
Authority. An effort will be made to
associate non-official opinion also and
then to formulate a definite plan of
tackling this difficult problem which
will, obviously, consist of a two-fold

- attack upon this vexed problem; one,

to think of some appropriate legis-
lative measures and, secondly, to have
proper housing plans for the metro-

polis.

But, that would take some time. A
situation had, however arisen which
necessitated the grant of this tempo-
rary relief. In affording this tempo-
rary relief, care has been taken to
make an exception with regard to that
category of cases where the landlord
seeking eviction of the tenant may
himself be in a hard position, and
there are categories of cases where,
notwithstanding this new amending
Bill, the landlord will still have the
right of eviction; for instance, a land-
lord requiring the premises for his
bonafide personal use by way of occu-
pation or the like, or where the tenant
does not pay rent, or the other one or
two clauses which are contained in
the Bill. What I am trying to say is,
even while giving this temporary re-
lief, we have taken care to ensure that
undue hardship, particularly to the
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smaller landlord, is not caused by this
staying of evic¥on and, if it is a gen-
uine case of hardship then he can get
his decree for eviction executed or he
can succeed in his suit for eviction if
his case comes within those categories
which are mentioned under Section 13
and with regard to which thig Bill
does not ex'end.

Now, I am aware of the two-fold
type of criticism. that are likely to be
made. There will be one set of argu-
ments in favour of making this Bill
more stringent in the sense that in
the categories of cases where eviction
can even now take place we have been
liberal so far as the landlords are
concerned, and that we could consider
even more categories under which we
could permit eviction. There will
again be criticisms from another quar-
ter where it is likely to be urged
that we have been too strict in the
matter of staying eviction and that it
should be liberalised. We have given
considerable thought to these appa-
rently conflicting claims. We had, on
the one side, to afford relief to the
tenants to whom we thought this re-
lief was overdue. On the other hand,
we wanted to protect the cases of
genuine landlords who may be in real
difficulty and who themselves may be
owning small bits of property and
therefore we could not postpone their
enjoyment of the property if their
need was genuine. Therefore, a
middle course has been thought of
which gives a reasonable measure of
protection to deserving cases of ten-
ants and also does not cause undue
hardship to the landlords. It is a sort
of compromise formula and I am
aware of the type of criticisms that
can be levelled against it from both
sides.

Then again, there is one other as-
pect which I want to point out. The
Bill, if T may submit most respectfully
with a certain amount of apology to
the House, has been drafted in consi-
derable haste, because we thought that
the problem was real, and it was a
human problem. It was, if I may say
so, partly a law and order problem,
and to tackle this problem, it was very
necessary that we give this protection
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in some measure. All these points can
be later on examined and in the ad-
ministration also, it can be ensured
that if there is any particular hard-
ship in any matter, that can be got
over. I wanted to say this 5o that the
hon. Members, if they are inclined to
agree with me, may cut short some of
their criticisms, and may permit the
passage of this Bill as it has been
passed by the Rajya Sabha, because
we are working on a tight schedule.
Even if there are any particular
phrases which could be improved or
any particular thing which, by a little
addition or alteration here and there,
might either improve the language or
may glightly be a little more advan-
tageous, that is normally done and
that is how we are benefited by the
advice of Parliament.

But in this case, I regret that it will
not be possible to do that really, be-
cause of the tight schedule, and even
if minor changes are made, this Bill
will not be placed on the statute-book
unless they are approved by the Rajya
Sabha, and the Rajya Sabha would
not be in session by the time the
changes, if any, are made here and the
Bill sent back to the Rajya Sabha.
Therefore, I would appeal, in the name
of those unfortunate and suffering
people who belong to the poorer
classes, that this House might agree
to the passage of this Bill, the object
of which is primarily to afford this
temporary relief. « The matter will be
examined in greater detail by the
association of all the concerned people
and also by the association of non-
official opinion. Sir, I move.

Shri Nand Lal Sharma: On a point
of clarification. The hon. Minister was
just now saying that even if certain
changes were necessary in certain
portions or in certain clauses, he could
not accept the amendments because
there was no time. Is it also a basis
on which amendments will not be per-
mitted?

Mr. Chairman: What he says is
that it will nhot be possible to accept
them, if you want to pass this Bill in
this session. Today is the last day of
the session.
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Sardar Swaran Simgh: I am not
raising any technical issue. All that
I can say is, we have to view this
problem against the background which
I have pointéd out. Of course, the
House is sovereign and it can even
throw out the Bill. But I am only
saying that even if there are any
changes which may be made, we may
not have sufficient time to pass the
Bill. If there were more time, I my-
self might have accepted some amend-
ments, but now, I am anxious and I
am sure the House will share my
anxiety to place this protective mea-
sure on the statute-book. Therefore,
it is not possible really, in order to
save time, to accept amendments.
Therefore, I only appeal to the House
that if we can approve the Bill as
it is, that will afford some protection.
I am not raising any legal or consti-
tutional issueé on that score.

Mr. Chairman: Motion moved:

“That the Bill to provide for the
temporary protection of certamn
classes of tenants in the Union
Territory of Delhi from eviction,
as passed by Rajya Sabha, be
taken into consideration.”

There are two other amendments,
one for circulation for the purpose of
eliciting opinion and the other for
referring the Bill to a Select Commit-
tee. The motion for circulation is out
of order. Further, the hon. Member
is absent. Does Pandit Thakur Das
Bhargava want to move his amend-
ment?

Pandit Thakur Das Bhargava: Yes.
I want to move it. I beg to move:

“That the Bill be referred to a
Select Committee consisting of
Shri Tek Chand, Shri Anand-
chand, Shri B. P. Jhunjhunwala,
Shri Mohanlal Saksena, Shri A. M.
Thomas, Shri U. M. Trivedi, Shri
B. Ramachandra Reddi, Shri
H. V. Kamath, Shri Shree Narayan
Das, Shri N. C. Chatterjee, Shri
Tulsidag Kilachand, Shri Hem Raj,
Shri Feroze Gandhi, Sardar
Swaran Singh and the Mover,
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with instructions to report by the
first day of the next session”.

Mr. Cimnmn: Amendment moved:

“That the Bill be referred to a
Select Committee consisting of
Shri Tek Chand, Shri Anand-
chand, Shri B. P. Jhunjhunwala,
Shri  Mohanlal Saksena, Shri
A. M. Thomas, Shri U. M. Trivedi,
Shri B. Ramachandra Reddi, Shri
H. V. Kamath, Shri Shree
Narayan Das, Shri N. C. Chatter-
jee, Shri Tulsidas Kilachand, Shri
Hem Raj, Shri Feroze Gandhi,
Sardar Swaran Singh and the
Mover, with instructions to report
by the first day of the next
session”.

COMMITTEE ON ASSURANCES
THIRD REPORT
Shri Raghavachari (Penukonda):

Sir, 1 beg to present the Third Report
of the Committee on Assurances.

RESIGNATION OF A MEMBER

Mr, Chairman: [ have to inform
the House that Shri Amarnath Vidya-
lankar has resigned his seat in Lok
Sabha with effect from today.

DELHI TENANTS (TEMPORARY
PROTECTION) BILL—Concld.

Shri Raghavachari (Penukonda): I
rise to speak about this Bill both as a
Member of Parliament and also as a
lawyer who knows the real experience

" of people. I porfectly appreciate the

hon. Minister’s point of view that they
have been considering very sympa-
thetically the problem relating to
overcrowding and the difficulty of
tenants and all that.

This is an affair concerned with
Delhi and that I have nothing to do
with it. But I happened to be a mem-
ber of the committee regarding evic-
tion of Government premises, that is,
I was a Member on the Committee
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appointed to consider the Government
Premises (Eviction) Bill. Then, I
went round all those areas and ob-
tained a very realistic view of the
conditions in which the people are
living/in those areas. It is not that I
have not seen the conditions. We
have had a very graphic view and
a sympathetic view of the whole
matter. Nevertheless, the point that
is now for consideration is this. I do
not wish to question the bona fides of
the Government, but, all the same, I
want to place on record what I feel
about it. Is the Government really
anxious to relieve this problem? It is
not that this problem has presented
itself before the Government recently
or all of a sudden. For years the evil
of overcrowding has been there in
Delhi. In 1952 they passed a legisla-
tion, which is sought to be nullified
by the present Bill. This pressure on
the condition of the tenants in Delhi
has not developed overnight. It has
always been there. The Minister now
asks for more time to solve the pro-
blem. If they had applied their minds
to this problem early enough with the
same sympathy that they now profess,
this problem could have been solved.
They wasted crores of rupees in
building hotels and big buildings to
show off as the best things in Delhi.
If those crores of rupees were spent
for relieving this congestion, they
could have housed thousands of
familips. I do not mean to say that
the sympathy that the Minister ex-
presses at present is not genuine. But
they should have done first things first
and other things later.

‘What is sought to be done by this
Bill is that the decrees that have been
obtained should not be executable for
two years. The Minister explains
that he has taken a middle-course or
a compromise path as it were and
therefore, he has exempted decrees on
grounds specified in clauses (a), (b),
(c) and (e) of the proviso to sub-sec-
tion (1) of section 13 of the Rent Con-
trol Act. As a lawyer, I know how
long it takes for a person to obtain a
decree from the court. After a suit
has been instituted, it takes years for
the suit to mature into a decree; and,

22 DECEMBER 1956 (Temporary Protection) 4224
Bill

the law has provided 12 years for the
execution of the decree. The struggles
and the troubles of the decree-holder
start only after the detree is obtained,
because the defendant resorts to so
many tactics to see that the decree is
not evecuted. That is the situation.
But now the Government wan's to
add two more years. so that the period
of limitation now becomes 14 years.

Mr. Chairman: Is it in addition to
the 12 years?

Shri Raghavachari: Yes; it is said

‘here that in computing the period of

limitation, the time during which the
Act remains in force shall be exclud-
ed. Therefore, the effect of it will be
that the poor people will suffer. After
all, every owner is mnot necessarily
rich.

An Hon. Member: Most of them are
rich.

Shri Raghavachari: They have omit-
ted the cases of non-payment of rent
and sub-letting. If their intention is
genuine, I would like to ask, “Why
have you excluded (d)?”. In the
name of the poor, we have come here.

Shri C. K. Nair (Outer Delhi): The
lawyers class always represent the
rich.

Shri Raghavachari: 1 emphatically
protest against Mr. Nair's remark
against the whole class of lawyers.

Sardar Swaran Singh: Do not mis-
understand him; I am also a lawyer.

Shri Kamath (Hoshangabad): The
Chairman is also a lawyer.

Shri Raghavachari: To accuse the
whole class is not proper. When the
communists were making propaganda
for the elections, they said, “We will
take away the property of the capi-
talists and distribute it amongst all
of you; give your votes to us” We
said, “Look at this propaganda. Is
it possible? They are just deceiving
the poor people.” Now, what is it
that you are saying? In the name of
the poor, you say you will do this and
that. Is it feasible or practicable? Is
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[Shri Raghavachari]

it necessary in the interests of the
society? You must realise what is the
smaller danger and what is the greater
danger; what is the lesser inconveni-
ence and what is the greater incon-
venience. These are the things you
must examine. Simply in the name
of the poor you bring a piece of legis-
lation. I cannot appreciate that kind
of argument, except that it has a
sentimental value in appealing to the
world.

The Minister wanted to say about
his sympathy to the genuine difficul-
ties of the landlords. If your point is
not to evict the tenant, what does it
matter if he has sublet the premises
to any other man? If your point is
that the man who is living there
should not be evicted out of the
House, it matters not if some other
poor man has occupied it as sub-tenant.
Why do you exclude this? There is
no common principle by which you
are guided. If your idea is that any
man who is in the possession of the
premises should not be disturbed for
two years to come, what does it matter
if he has sublet it? Why do you ex-
clude that portion of it?

Sardar Swaran Singh: He makes
money out of subletting by charging a
higher rent.

Shri Raghavachari: You want the
owner to get money now.

Sardar Swaran Singh: No.

Shri Raghavachari: If the sub-
tenant is evicted, the owmer can let
it to some other man and charge
higher rent.

Sardar Swaran Singh: But rent is
controlled under the Act.

Shri Raghavachari: Every one of
your clauses here are surreptitiously
overcome. This surreptitious over-
coming of law is a buginess in which
lawyers and other intelligemt people
indulge. So, you cannot say that this
overcoming is a new thing. It is there
rlways.
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The hon. Minister has given some
reasons. There is a caying that when
people want to give reasons, they give
ever so many reasons, but the real
reason is always larking somewhere
else; it will not come, I may be par-
doned for saying it, but what I gather
from the newspapers is this. After all,
this problem has been there confront-
ing us all these years, and the sympa-
thetic solution comes a few weeks
before the election. The House is to
end today......

Sardar Swaran Singh: This is the
opportune moment for doing good
things.

Shri Raghavachari: Whether it is
opportune or inopportune, certainly
what you are doing is good. But the
only question is that the Government
have chosen to do all these good
things at a time when it is liable to
be construed wrongly. There is no
unsuitable time for doing a good
thing.

Sardar Swaran Singh: I am not
standing for the elections; I am a
Member of the Rajya Sabha.

Shri Raghavachari: It is not you,
but the whole party you represent. I
do not want to be disturbed, because
I know it is inconvenient to you. I
have read in the papers that the posi-
tion of the Congress in Delhi area is
not safe and the opposition from the
Jan Sangh and other contestants are
very stiff.

An Hon. Member: And your party?

Shri Raghavachari: I am not con-
cerned with my party. I am not going
to contest on behalf of any party. I
say what I feel about the thing.
Under these circumstances a few
weeks before the elections you want
to earn a good name from the people:
certainly the owners are less than the
tenants. I suspect this is one of the
reasons which has urged you to bring
this piece of legislation just now.

Sardar Swaran Singh: You can
eliminate this.
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Shri Raghavachari: Apart from this
you must act on certain principles.
Last time I remember we helped you
to get a piece of legislation passed
which enabled you to get certain un-
authorised persons evicted from
government premises. If a man had
sublet his house and you cancelled
the allotment to him he became an
unauthorised, occupier and he was
liable to be evicted. It was your
property; therefore, you wanted to
evict him and have him physically
thrown out. In the case of this Bill
the same principle is not applied.

I may be the owner of a house and
may have rented a room to my em-
ployee Either he resigns or I dismiss
him. Under this law, I cannot evict
him. Suppose all your Government
servants are dismissed or resign from
service tomorrow and they continue
to occupy their houses and you cannot
evict them? Is this justice? You
have one rule for yourself and an-
other for others. Government is a
big institution. It will not exercise
its powers arbitrarily and whimsi-
cally and therefore there should be
some difference in the standards be-
tween government exercising it and
private individual exercising it.

There may be some good people,
honest people, more sympathetic than
Government. They may like to exer-
vise their powers properly. Why do
you prevent such people also by this
legislation? I have given my house,
for instance, to somebody. He does
not live there and locks it up. The
old law provided that I could eviet
him. Now you say I cannot eviet him.
You say that your idea is that the
house should not lie vacant. If it is
un-occupied somebody can live there.
If any man has sublet it he can be
evicted; if it is locked he cannot be
evicted. If the man or any member
of his family does not occupy it for
six months he could not be evicted
now. He cannot sub-let. A vacant
house he must lock and keep the key
in his pocket. Therefore, to me it
lcoks that there is no rhyme or
reason in your methods; it is incon-
sistent with your professions. -
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Now, Sir, supposing there is a house
which is likely to be unfit for human
habitation; the tenant has gone to
eourt; the court has held that it is unfit
for human habitation; and has gran-
ted a decree to that effect. Now you
say for two years it will not be
repaired. Does it mean that the
court’s findings cease to be valueless?

.In the recent rains many houses fell

down; but they cannot be repaired.
You have not provided anything here.
What will happen to such houses? The
legislation that you have brought for-
ward is something of a hotch-potch,
wanting in consistency.

Supposing a man to whom 1 have
given my house has built a house of
his own. Normally I could evict him.
Now- under this law I cannot evict
him. You encourage another man
who has built a house of his own to
continue in my house and rent out
his house. There must be some justi-
fication for the law we make.

Supposing a man is a nuisance to
his neighbours or causes nuisance to
his neighbourhood. That may be a
reason of which the court was satis-
fied. But you want the people who
live in the neighbourhood now to suf-
fer that annoyance. A court has found
that he is a nuisance or creates an-
noyance to his neighbours and that he
should be allowed to be evicted. You
do not want that to be executed now.
That means the nuisance must be suf-
fered by the neighbours. I am com-
ing from an area where prohibition
has been introduced and it is a com=
plete failure. Prohibition is being in-
troduced here. I may let out one
room to somebody who return late at
night and make jalsa or gala; he may
become a nuisance. I cannot even go
to a court of law and establish that
this is a nuisance; in other words, you
are licensing nuisance, All these things
g0 to show that there is absolutely no
consistent reason behind your propo-
sals. All that you want to do is to
give a moratorium to the tenants, in
view of the coming elections. There
must be some consistent reason
behind your actions. This is simply a
ho‘ch-poteh‘ To me it looks that some



4229 Delhi Tenants -

[Shri Raghavachari]
of these provisions have been put into
this Bill under pressure, probably for
some election purpose. I, therefore,
leave it to the House to decide as to
whether this Bill should be passed.

One of the arguments used by the
hon. Minister,—not only in the case of
this Bill, but also of the previous
one—is that there is not much time
before him. Surely, that kind of an
argument which is urged in considera-
tion of a piece of legislation before
Parliament, is not right and it does not
appeal to me. Though I know that a
realistic view should be taken and we
must do something, if you say “This is
the problem, allow me to do it, I will
have my purpose served, and later on
we shall see”, that is not a proper
argument to my mind. Therefore. I
wish to point out these facts to the
Government., The hon. Minister said
that we can hope that in the matter of
execution or administering this law
they will be sympathetic and keep
these things in view. But unfortuna-
tely you prevent the courts from exe-
cuting decrees. And in administering
these things you cannot do anything
once you pass the law; the courts are
bound, and therefore your sympathe-
tically administering the law is not
possible. And even when, in respect
of a slum area some rule or regula-
tion or order is issued to an owner,
and in respect which he has obtained
the decree, he cannot now execute it,
and therefore he must now disobey
the order. And thereby you prevent
him from obeying it

Mr. Chairman: The hon. Member's
time is up. I am calling Shri Trivedi.

Shri U. M. Trivedi: I will not take
a long time, because most of the points
have been covered, very ably covered,
by my hon. friend Shri Raghavachari.
Even as an election stunt—if it is an
election stunt at all—, it is a failure,
and an utter failure, inasmuch as those
persons who will be benefited by this
will—I am not going to mince matter
—be those recalcitrant tenants whom
it will be desirable to drive out. It
will be the goonda element who will
remain in possession. The other gén-
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tlemanly people who have failed to
pay the rent will have to go away.

“Using the premises for a purpose
other than the one for which it was
rented”—it is such an ambiguous
thing that if the tenant is soft, the
landlord can say, “You occupied it
for this purpose, now you are having
a business there, so you go out”.

Then there is the question of sub-
letting. If I have occupied the house
and I allow my brother to be there,
the landlord can say, “It was to U. M.
Trivedi the house was given, what is
this U. M. Trivedi for? Therefore you
80".

And then, “causing substantial
damage to the premises”, I do mnot
know—of course, as a lawyer I know
what is substantial damage and the
type of substantial damage and so on.
These are all bogus things.

And then, “the premises being
required by the owner for his own
bonafide personal use”— a man may
be having hundred tenements, and
he will require one more tenements
for his own use! All these excuses
will be there, by virtue of which the
premises can be taken away. These
are all excuses which ought not to
be allowed.

And then “unsafe premises”. If the
court has declared certain premises to
be unsafe, which is the tenant who is
going to occupy it, unless there is
something mischievous behind the
occupation of such premises? Who is
going to occupy it? Why do you
want to provide for the occupation of
unsafe premises? Allowing occupa-
tion by a person of unsafe premises
is not safe. After all, what useful
purpose can be served by allowing
him to occupy unsafe premises?
16:54 hrs.

[Srrmx RAcHAVACHARI in the Chair]

Then, for the purpose of “re-build-
ing the premises"—suppose a man
wants to re-build the premises. He
has fought out the case, and the
court has ordered. He has made wout
the plans and collected the materiala,
Then it goes in the thin air.
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Although the provision is made
here that it is for a period of two
years, yet we do not know what is in
the offing and what will came. We
know that when the Preventive De-
tention Act was put on the anvil, a
big proviso was made by Government
that it was only for one year. But
what has happened is that one year,
second year, third year, fourth year,
fifth year, sixth and seventh year
passed.

Shri Chattopadhyaya (Vijayavada):
Chewing gum! .

Shri U. M. Trivedi: .....we have come
to 1957 and we are not getting out of
it.

If he is an unsuitable tenant -and if
you want to drive him out, I cannot
understand why an unsuitable tenant
should be allowed to continue. If a
decree has been passed by the court
and if he is found to be an unsuitable
tenant, why should he be kept? If he
is an unsuitable tenant, he must be
something of a nuisance. And if a
nuisance is to be allowed to be con-
tinued for two years further, it is the
height of doing something to which I
do not agree, and to which as legis-
lators we should not agree.

All these things which are enum-
erated here generally try to protect
the people who do not deserve the
protection that is being afforded to
them. Mr. Chairman, you were com-
pletely right in your analysis of this
thing. )

Another thing which strikes me as
being very strange is this. It is pro-
vided here that “nothing in this Act
shall apply to any premises the stand-
ard rent of which or where there is
no standard rent, the rent pay-
able by the tenant in respect of
which, exceeds rupees one hundred
per month”. Why have you provided
this limit of one hundred rupees? It
is quite true, and you may justifiably
plead here “we are trying to give pro-
tection only to the poorer people”.

22 DECEMBER 1856 (Tempotary Protection) 4232

Bill

But we have to take stock of the situ-
ation that Delhi today is not a place
where you can easily get houses on
cheap rents like thirty or forty
rupees. Even these small flats which
are supplied to us, Members of Parlia-
ment,—they are living holes I should
say.

The Parliamentary Secretary to
the Minister of Works, Housing and
Supply (Shri P, S, anhr):_!-loles?

Shri U. M. Trivedi: Yes, holes they
are, the so-called flats with one small
room, and in that room some inge-
nious engineer has shoved in a table,
a dining table! What does a Mem-
ber of Parliament want a dining
table for? I am an Indian,
I can sit on the ground. I do mnot
want a dining table. The whole gpace
is occupied by that table.

Mr. Chairman: You can surrender
it.

Shri P, S. Naskar: What about his
guests?

Shri U. M. Trivedi: Even for that
small space you are charging as much
as one hundred rupees. The ordinary
middle-class man is the man who is
going to be affected by this. This rent
which the Government is charging is
ordinarily less than what is charged
by the private landlord outside. So,
in such premises where the middle-
class people, clerks and other draw-
ing a salary of Rs. 260 or 300 are
living, with two friends or there are
two families or two brothers together,
paying a rent of a hundred rupees,
such people are going to be driven

; out.

Sardar Swaran Singh: What is your
suggestion?

Shri U. M. Trivedi: My suggestion
is, if you want to keep a figure like
this, then please keep it at least at
Rs. 150 or about Rs. 175. I would not
like you to stick to this one hundred
rupees limit, on account of the fact
that in Delhi the rents are already
very high, and the people who are
mostly to be affected by this will be
the middle class people, clerks and
others working in banks or offices.
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Pandit Thakor Das Bhargava: You
want that the middle-class people
also should be protected?

Shri U. M. Trivedi: Yes, I want the
middle classes to be protected. There-
fore, my suggestion is that you are
not going to serve any useful purpose
by the application of this law.

Then, another thing which is there
is this. Government always takes into
its head to have a provision like this,
and this thing is growing now: Gov-
ernment has got a distrust, a mistrust
of the courts. After all, the courts are
manned by people selected from
amongst us, from amongst all of us.
‘They are also citizens, and somehow
they have so grown and the growth
has been such that the people have
somehow or other developed this
mentality of having faith in the courts.
And Government, on the other hand,
has developed this mentality of driv-
ing out that faith by their actions. Let
the people have at least this solace
that here is a third party before
whom we can go and complain. Why
have this power absolutely in the
hands of the Government? And that
is why Government always say, “No
standard rent for us, we can always
drive out, no rent control or Rent
Control Act for us, nothing we do not
go to courts, you go to courts.” ’

What the Government is doing is
this: for two years, give complete
moratorium. The poor fellow might
have spent money, paid the court
fees, paid some lawyer like me......
17 hrs.

Shri Chattopadhyaya: Unfortunate
man,

Shri U. M. Trivedi:....fought out
the case, produced witnesses. All to
no effect. That is why I submit that
even my poet friend will support me
that this Bill should not be brought on
the statute-book.

Pandit Thakur Das Bhargava: Sir,
in this Bill, I am at a loss to see what
line of argument I should adopt. As
& matter of fact, I am rather corngr-
ed in one way. The hon. Minister
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says, if you oppose this Bill, it will
not be possible to go back to the
Rajya Sabha to make any amend-
ments. The only course left to us is
to accept the Bill. In another Bill,
which was placed before the House
this morning, we adopted this course.
I was anxious that so far as the Fari-
dabad Corporation was concerned, it
should come into existence as soon as
possible and therefore accepted a
compromise. The hon. Minister says
that if there is anything wrong here,
after detailed consideration, he may
come with another Bill. If he had
made a specific proposal, I would
have adopted the same course. He has
not made a specific proposal on that
point. Still, he has given us an assur-
ance that if there is anything wrong,
he will see that so far as the wrong
things are concerned, they are set
right. .So far so good.

At the same time, I do not see any
force in the argument that it has
come at such a late stage. The stage
is late. If it had come earlier, at the
beginning of the session, we would
have been able to send it to a Select
Committee and they would have gone
into the provisions, But, to say that it
has come at a late stage and that the
Congress Party is to blame, I do not
accept. Otherwise, it may mean that
in a last session of two or three
months, all the good laws that are
brought forward by any Government
will be open to the objection that they
should not have been brought at that
time. This is not correct. If any Bill
is brought, we must look at it dis-
passionately without going into the
question how the Bill was brought,
why the Bill was brought. There may
be many reasons. One person may
assign one.reason, another person may
assign another reason. My submission
is, let us look at the question dis-
passionately.

I would have liked the hon. Minis-
ter to kindly give us some figures. We
should be informed as to how many
cases have been decreed, how many
execution petitions are pending in
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the courts in respect of sub-clauses
(d), (f), (g) and (h), etc. TUnless
these figures are there, I am not in a
position to know whether any good
will be served by takingd away these
provisions.

Sardar Swaran Singh: We attempt-
ed to collect figures. I regret to in-
form that we could not collect them.

Pandit Thakur Das Bhargava: In
the absence of these figures, I am
not confirmed in my view that there
is a great demand for this Bill.

Mr. Chairman: In the Statement of
Objects and Reasons, you have given
figures, I think.

Sardar Swaran Singh: Not exact
figures.

Pandit Thakur Das Bhargava: The
hon. Minister says that there is need
for this Bill. He feels that, as a matter
of fact, the tenants will be affected
favourably and there will be some
satisfaction to the tenants. I will ac-
cept it as a good argument. But, at
the same time, I cannot affirm in the
absence of figures that it has got sub-
stance in it. In the absence of figures,
it is impossible to say that there is
need for such a Bill and we have to
fall back upon the statement or opi-
mion of the Minister. As the hon,
Minister feels that the tenants will be
satisfied by these exceptions, I would
like to examine this Bill and come to
my own conclusions whether there is
any need or not.

If you look at the parent Act, you
will be pleased to find that this was
exactly the argument which was
given to us when we enacted this
measure. In 1952, a Select Committee
appointed and I happened ‘to be the
Chairman. At that time, we felt that
so far as these tenants are concerned,
something must be done. When we
enacted section 13 of that Act, we had
a provision like this:

- “Notwithstanding anything to

the contrary contained in any

other law or any contract, no dec-
ree or order for the recovery of
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possession of any premises shall
be passed by any court in favour
of the landlord against any tem-
ant (including a tenant whose
tenancy is terminated):”

We went so far as that. We were
not in favour of any decree being
passed against any tenant in spite of
a contract or anything 2lse.

With these premises, we came to
see how we can protect our funda-
mental right under article 19
as well as the landlords also,
whether big or small, who had
rights in property. We made
no distinction between rich and small
landlords so far as these provisions
are concerned, At the samec time,
we have seen that the right in proper-
ty as conferred by article 19 of the
Constitution is safeguarded. That is a
fundamental right. We went into the
guestion rather deeply and found the
exceptions were good.

I shall now examine whether all
these exceptions, which the hon.
Minister now wants to take away,
will affect the tenant favourably or
not. Since you have been pleased to
refer to these sections and as we are
short of time, I will not go deep into
the matter. I shall only say a word
ur two in respect of each exception.
For instance, you were pleased to
call attention to sub-clause (d).
Under this sub-clause, it is so
ridiculous to say that a person should
be allowed to lock his house for six
months; there is nobody in the house,
and yet, he should not be evicted.
You keep it locked. We have to find
a solution for the housing problem.
You are making the housing problem
more difficult, That is not justifiable.
This will not benefit any tenant.
Similarly, in regard to clause (e); I
will come to it later on.

Mr. Chairman: Sub-clause (e) is
excepted,

Pandit Thakuar Das Bhargava:
Thgre is something to be said about
sub-clause (e) also. I shall say that
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even now with your permission. We
have recognised the right of the
landowner. If he wants the premises
for his own bona fide purposes, he
can evict the tenant, At the same
time we have placed restrictions in
his way so that the tenant may mot
be put to difficulty. He will not be
able to take possession for months.
Some people have come to me and
complained that landlords are taking
undue advantage of this provision in
this way. Suppose a person is the
owner of a big house and four or five
families live there, he sells all the
four partgs to different persons.
Ultimately these four persons bring
suits against the tenant for their own
purposes under this sub-clause (e).
It may be there; I cannot vouch
whether this is correct. I would have
liked to  get the figures from the
Government. Supposing it iz true,
my submission is, here is a case in
which the hon, Minister is right in
saying that you should find the
remedy. To that purpose, I have
sent an amendment which will come

before the House later on. I say, -

after this Act is passed, if there is
really an emergency—the  hon.
Minister says that there is a real
emergency—we should find a solution
for this emergency. The solution is,
in the future you do not recognise
such acquisition of property. For
two years, if there is- any acquisition
of property and by virtue of that
acquisition, a person wants to see
that another is ousted, I will go to
the extent of saying, for the purpose
of meeting this emergency, you do
not allow the acquisition to take
effect so far as the right of eviction
is concerned, This is one way out
of the difficulty. There is no provi-
sion in the Bill. If the problem is
there, I have submitted a solution
and I offer it to the hon, Minister for
what it is worth. This also goes
against the right of property. For
two years a person cannot get his
own property. If there js an
emergency, an emergency knows no
restrictions an emergency knows no
law. I have got sympathy for my
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fellow citizens who are tenants. 1
shall see that they are not put to any
difficulty, They are poor people. I
want to see that their difficulties are
solved. If I can find out some other
provisiong which will benefit them, I
will go to that extent. I feel here is
a way in which we can help them.

If you will kindly refer to sub-
clause (f), I am one with you. You
have given a very good reason. If
the house is unsafe, if some other
authority gives notice that you must
repair, can any court, can any
reasonable man, say that this man
should be allowed to live in an
unsafe house. The hoiise may fall
and apart from the injury to the
landlord, the tenants may all be
burried when the house collapses. So,
so far as (f) is concerned, I am
perfectly clear in my mind that it
should in no case be excepted. Let
15 days be given for the repairs and
the tenant come back after the
repairs.

Mr. Chairman: Clause 15 of the
old Act gives that.

Pandit Thakur Das Bhargava: I am
coming to that. Again, kindly see
(g):

‘“that the premises are bona
fide required by the landlord for
the purpose of re-building the
premises or for the replacement
of the premises. by any building
or for the erection of other
buildings and that such building
or re-bujlding cannot be carried
out without the building being
vacated"

So, the first condition is that the
building or re-building cannot be
carried out unless it is vacated, How
do you propose to solve the housing
problem unless you allow the persons
to build houses for the ‘enants?
There are provisions which come
later that such rebuilt houses should
be given to the tenants for occupa-
tion unless they disagree. So, this
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rebuilding is in the interests »f the
solution of the housing problem

Similarly, the removal of (h)
makes the Bill more ridiculous, I
know of many people in Delhi who
are tenants and paying very little
rent and at the same time they are
big ~landlords. They
houses in many places. They are the
owners and they are getting fat rents,
but they live as tenants, So, they
are both landlords and tenants, ¥You
are out to help the poor tenants, and
I admire you for it, but at the same
time, are you going to help the richer
people who have their own houses
rented to others but live as tenants?
The provision in (b) reads:

“that the tenant has, whether
before or after the commence-
ment of thic Act, built acquired
vacant possession of, or Dpeen
allotted, a suitable residence:”

If any person has a suitable
residence of his own and yet says he
will not leave the house given to
him, this is absolutely unfair, I have
got no sympathy for a tenant like
this. Supposing a person, renting
out his own house, lives us a . tenant
eléewhere, he will not be affected by
this measure.

1 support what you have %een
pleased to say regarding servants.
Suppose I have a munim who s
occupying a room. I dismisg him and
he still continues to occupy it. Where
will the new servant be accom-
modated? The accommodation is
given to the servant only because he
is in service and when he gets out of
that service how can he still continue
to occupy the premises? I think this
is mnot right. If you allow such
persons to continue, you are making
your own problems more acute.
Where will you house those persons
who ought to be housed there as
servants? I do not think this is a
good case in which eviction cannot
take place,

So far as nuisance etc., are con-
cerned, you were pleased to speak

have built
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about prohibition. May I remind the
House that we passed a law about
ten or fifteen days ago for the suppres-
sion of immoral traffic where we
have stated that if there is nuisance
and things like that the place will
be regarded as a brother. Do you
want to cut at the root of the good
legislation that you have passed? If
in a part of a house prostitution is
going on, you do not want that
those tenants should be evicted.
Why should they not be evicted? Simi-
larly about prohibitiop. After very
great deliberations we made these ex-
ceptions in which the tenants should
not be troubled. Every care was
taken to see fthat they were troubled
as little ag possible.

As regards (k), the Minister him-
self has made an exception so far as
substantial damage is concerned, I
agree with him and ask him to keep
it. But supposing the Municipality
or the Improvement Trust or the
(overnment sends a notice to the
landlord saying: “Since you are not
behaving rightly and you do mnot
observe the other provisions of (he
law according to the conditions of
lease eic., we give you notice that ihe
lease will be terminated and the land
will be re-entered.” The landlord
goes to the tenant and says: ‘T have
receivea a notice. You kindly wvacate.
You are doing the wyong thing and
I have to bear the conseguences.” I
will ask him to see that this latter
part of the original (k) be refained
because your own action must be

* compatible with what you are rdoing.

The Government or the Improvement
Trust or any other local authority
should not proceed against the land-
lord if he evicts the tenant in such
circumstances. Let hIm not be
cornered bothways. The tenant Joes
not vacate and you go on with your
proceedings against the landlord,
which really means he is between the
devil and the deep sea, What can he
do? He must observe your orders
and evict the tenant, but you do not
allow him to do so. So, if you want
to keep this, kindly keep it in the
griginal form and see that you do not
proceed against him,
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Similarly the omission of (1) is
very curious, which reads:

“that the landlord requires the
premises in order to carry out
any building work at tle instance
of the Government or the Delhi
Improvement Trust in pursuance
of any improvement scheme or
development scheme”

1 know of a gentleman who is build-
ing property at the instance of the
Delhi Improvement Trust, and yet you
take this provision away and do not
allow them to build. You are doing
a wrong thing. You have passed an
order. In pursuance of that order,
he has got all materials ready and he
wants to build. You do not want to
let it be done. I can understand it in
proper cases if the person has not be-
haved rightly has not built for years
together and wants to do so now. You
may if you ask him not to rebuild
if it is occupied by tenants.

Similarly in regard to (g) I can
understand  your adopting  this
attitude that an emergency being
there, the building programme ete.,
may be stopped by you, because,
after all, if they are vacated, all
those persons are a problem for you,
you must find accommodation for
them,

Having dealt with these things 1
will bring to your notice sections 16
and 17 so far as premises are
uncccupied by the landlord for
specific periods, in respect of which I
have given an amendment. There is
absolutely no reason why a hospital
or a library or an educational institu-
tion or a charitable dispensary should
be deprived of the rights that we
gave them for particulay purposes.
Their own gervants live there, You
want to say that even those servants,
if they are dismissed, should not
leave that place, This is wrong.

Coming to section 16, suppose
somebody a friend, comes to me and .
says that only for a limited period he
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wants' the premises, because his baret
has come etc. This was a specific
provision we made for particular
purposes. Why should sections 16
and 17 be affected at all. It is outside
the scope. They should not be affect-
ed at all.

I ask him to kindly look at the
matter in a different manner. I feel
his difficul’y. As a matter of fact he
is an efficient Minister only as long
as he discharges the duties which
are expected of him. I know the
standard set by our friend Shri Lal
Bahadur Shastri. I wish that he
should rise to such a standard. He is
certainly capable of rising to  that
standard. I am glad he is really
feeling for the poorer classes of
tenants. If you feel for them, why
not make these exceptions in your
Bill as regards Government pro-
perty? Are tenants not living in
Government houses? Are only Gov-
ernment servants living  there?
Thousands of people are living in
your property. Do not turn them
out. Do not make section 3 applicable
to them. I think only logic reguires
that you make no differffi¢cé between
property and property. For the pur-
pose of occupation by tenants, pro-
per‘.iés are not different. They are
maade of the same brick and mortar.

Why  should you  differentiate
between fhem? If you want Govern-
ment and Improvement Trust pro-

perties should be protected, the
tenants should not be evicted at your
sweet will. Why do you apply it to
those people? In India we have made
like other countries governed by the
rule of Law as expounded by Dicey
that whatever is applicable to private
property is applicable to public pro-
perty.

Shri Velayudhan: Is it the hon.
Members contention that Govern-
ment houses that are rented out
should be included in this class?

Pandit Thakur Das Bhargava: [
have not understood the hon. Mem-
ber.
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Shri Velayudhan: Is he speaking
about the houses taken by Govern-
ment officials in Delhi or elsewhere
which belong to the Government of
India?

Pandit Thakur Das Bhargava: So
far as Government servants are
concerned, I do not want that a
single person should be evicted. That
is not the point. If private tenants
are living with them, apply this rule
to them. My hon, friend raised the
objection but this applies to him also.
He is not paying more than Rs. 100.
supposing my friend has got two ten-
ants with him, not tenants in the
sense that they pay—some persons
have have got tenants also I make
bold to say—I want they may not be
evicted by Government, because the
rule actually applies to everyone. If
it is scarcity of accommodation, then
it is scarcity of accommeodation for
everybody. The rule is that if there
is scarcity of accommodation a way
out should be found, and those persons
should not be turned out until......

Sardar Swaran Singh: I did not
follow this last argument of the hon.
. Member. It was not quite clear to
me. My hon. friend referred to a
Government servant subletting his
premises to somebody else, What was
his point with regard to that? Does
the hon. Member not want him to be
evicted?

Pandit Thakur Das Bhargava: My
point is this, that so far as Govern-
ment-built properties are concerned,
and governmental properties are con-
cerned, no tenant should be turned
out if he fulfils the conditions that are
mentioned here, whether he is a Gov-
ernment servant or otherwise, because
there is scarcity of accommodation,
and scarcity knows no law.

Sardar Swaran Singh: But after his
Government service comes to an end,
he has got to leave Delhi and go to his
home-town.

Pandit Thakur Das Bhargava: If
his service comes to an end, he is
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bound to leave Delhi. Even a munim
in my factory or in my office is bound
to leave if his service comes to an
end.

Sardar Swaran Singh: After retire-
ment, pension and all that?

Pandit Thakar Das Bhargava: After
retirement the man goes away; after
dismissal, the man goes away. After
all, what is the difference between
the two? There is no difference. I
would only like that the rule should
equally apply to all properties.

Sardar Swaran Singh: Should Mem-
bers of Parliament, when they cease
to be Members of Parliament, con-
tinue to occupy the houses?

Pandit Thakur Das Bhargava: That
is exactly my point. If you want that
a man employed in a private firm
should continue to be in occupation
of the upper storey, even while busi-
ness is carried on in the shop below,
and he is dismissed, then why should
not those people who have got mno
business in Government properties
also continue? If the other thing is
absurd, this is equally absurd. Other-
wise, it is not absurd.

Mr. Chairman: What he means is
that a man who was an cmployee at
a particular time, even though he
ceases to be an employee later, he
cannot be evicted now. He is stretch-
ing the same argument to Govern-
ment employees also.

Pandit Thakur Das Bhargava: Apart

from that, there are thousands of
refugees living in Government
quarters. Thousands of them were

turned out and are being turned out.
Even now, such people are living in
Government quarters. Do not turn
them out.

Shri Heda (Nizamabad): Are they
legal or illegal tenants?

Pandit Thakur Das Bhargava:
Whether these persons who are fight-
ing against the provisions of this Bill
are legal or illegal tenants, the same
thing applies to them, because emer-

sgency knows no law.
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Shri Nand Lal Sharma: If a person
has no jurisdiction, where is the ques-
tion of his being a legal or an illegal
tenant?

Pandit Thakur Das Bhargava: I
accept the proposition that in an
emergency no person should be turn-
ed out, and there should be protection.
If you accept this principle, accept it
logically.

My hon. friend Shri U. M. Trivedi
—he is not here at the moment—was
talking of middle class people. Does
he want to abolish all rights in pro-
perty? Now, I have given two amend-
ments in this connection. In my first
amendment, I have said that the
amount of one hundred rupees may
be reduced to thirty-five rupees or
fifty rupees. My idea in suggesting
the figure of thirty-five was that a
person who pays thirty-five rupees
may be called poorer as compared to
a person who pays fifty rupees. If
that figure is accepted, that is entirely
welcome.

But those persons who pay Hs. 100
as rent really get something like
Rs. 1,000, because ordinarily, ten per
cent. is regarded as the amount of
rent which an ordinary person pays.
Are you going to help persons who
are getting Rs. 1,000.a month as
salary? I do not want to see them
helped, because these provisions were
enacted by this legislature after a
great deal of deliberation, and, there-
fore, there is absolutely no question
why those persons should be protected.

My hon. friend speaks in the name
of the pour people of the country. He
has said that he wants to protect the
poorer sections. Now, who are these
poorer sections in India? What is the
average income of an ordinary Indian?
Is it something like Rs. 1,000 a month?
So, it means that these provisions are
not being utilised for the purpose for
which it is alleged that they are being
utilised.
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Sardar Swaran Singh: Is it the hon.
Member's suggestion that the amount
should be reduced?

Pandit Thakur Das Bhargava: 1 say,
you make it Rs. 35 or Rs. 50, so that,
as a matter of fact, the poorer
sections may be helped. At the same
time, T am not out to see that thase
persons who get Rs. 1,000 or something
like that a month should be helped
in this manner at the cost of persons
who may be much poorer than they.
Where is the guarantee that a tenant
is, certainly, in every case, poorer
than a landlord? He may take it as
a general provision; I can understand
that he has something to go back
upon. But, at the same time, so far
as this aspect is concerned, I think
there are many tenants, thousands of
them, who are certainly much better
than their landlords.

Now, 1 come to the period for
which this Bill should be in force.
Shri U. M. Trivedi complained, and I
also join in his complaint that Gov-
ernment measures come only for a
short period in the beginning, but
later on, they are extended for short
periods, and ultimately they become
permanent. The Minister knows
better than I do that some Bills
which came from his Ministry came
only for a short period, to begin with
—this was before he became the
Minister in charge—and later on they
were extended for two Yyears more,
and ultimately, they became per-
manent. 1 do not like this sort of
thing. 'Therefore, I have submitted
an amendment wherein I have sought
to reduce the period to one year.

I want that during this one year,
these poorer sections may be provid-
ed with proper housing. At present,
Government are building high palatial
buildings, and spending a lot of money.
Let them spend a crore of rupees for
these poorer sections of Delhi and
give them proper housing, or let them
do something else to help them. For
the last seven years, we have been
seeing that Government have not
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tackled properly the housing problem.
It is true that Government have done
something in this regard, and they
have built very many houses for
refugees, but, at the same time, for
this class of people, for whom Gov-
ernment have a specially soft corner,
I do not know what Government have
done. I fail to see what Government
have done for the housing of these
people. It is very necessary that they
must do something immediately to
ease the housing problem.

Now, they have two problems
before them. As my hon. friend
stated in his opening speech, there
are two problems before him; the
first is to protect the poor landlord,
and the second is to protect the poor
tenant. I accept his good intentions.
His good intentions are certainly such
as we would all like to admire, but,
at the same time, logic demands that
he should build houses for these
poorer sections. May 1 know how
many houses have been built, which
have been given to the poor tenants
of Delhi, apart from the refugee
tenements? Certainly, the refugee
tenants are very thankful for what
has been done for them. It is true
that houses have been built for them,
but at the same time I am in a com-
plaining mood because houses built by
refugees have been demolished by
Government. Is this easing of the
situation? Assurances were given here
in the past, but in spite of those
assurances, houses were demolished
by the order of Government, and
people were put to great trouble.

So far as housing is concerned, I
know how much the High Courts are
anxious to protect the rights of the
persons concerned; even a house worth
one thousand rupees comes under this
protection; it has been held by the
Punjab High Court that substantial
buildings should not be pulled down.
But, here, we see that houses worth
forty thousand rupees have been
pulled down by our Government.

I want to ask: If you are really
serious about solving this problem, if
you really want to help these people,
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should you not adopt a positive policy
of housing? 1 am very sorry that
my hon. friend has not announced
any such policy today. I wish that
under this stress he could have
announced that policy also, though we
quite understand that Government
are certainly very serious about this
matter.

As regards Government property, I
have already said that the same pro-
vision should apply to tenants in
those properties also. But, if, as a
matter of fact, we are in such a posi-
tion that we want to see these poor
people helped, and the emergency is
so great that the Minister would ask
us to pass this Bill without going
minutely into its merits, I would cer-
tainly agree with him, and I shall
certainly see that the Bill is passed
if he thinks that the situation is se
serious.

But I would respectfully ask him
that considering the fact that the
situation is very bad, during the next
four months he should do something
to ease the situation, so that when we
come back after four months, we shall
see that so far as the housing pro-
blem is concerned, the Minister has
devoted a goad deal of money for the
purpose of building houses. Today,
we had the Bill relating to the slum
clearance also. Now, we have come
to a stage, when, so far as Delhi is
concerned, unless Government take
it into their head to build houses, it
will be impossible to tackle this pro-
blem or to tackle this situation.

I know that Government are in a
dilemma. I know this Act was passed
at the instance of Government, and
this Bill has come at the instance of
Government. Now, I want them to be
consistent. If the situation is so bad,
as the Minister has said, there is no
doubt about it, and so far as he is
concerned, he believes like this; then,
1 think, there is room for a Bill of
this nature, and this Bill has been
brought forward rightly, and it has
been actuated by such considerations
ag the serious problem of persoms
being turned out. I do not know how
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many persons have been turned out.
Supposing there were four thousand
decrees, and two thousand have been
turned out, I do not think that is a
very serious problem. At the same
time, if the number is very large, if
there are twenty thousand persons
who are sought to be evicted, then
I shall say that we should lose mno
time, and we should pass this Bill
at once, and pass it in the form in
which it is. But in that case, I would
only request the Minister to kindly
come back to this House as soon as
possible and see and examine the
matter again and behave correctly
towards landlords and tenants.

In regard to these exceptions, there
are two or three matters on which I
agree with him, though even there I
feel that the housing problem will be
better solved by keeping these
exceptions rather than by taking
them away. If he agrees to get this
Bill passed and ease the present
situation which he thinks is very
serious, I should say that after he has
done that, he should come back to this
House with a detailed provision after
having considered all the pros and
cons of the question and then enact
the right measure.

ot AT =i
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Mr. Chairman: He need cover only
new points.

Shri Nand Lal Sharma: Yes,

This Bill is based on an axiom that
practically all the poor people are
bad people and all the people possess-
ing some money are good. When I
look at the Bill, I am simply sur-
prised that this Bill protects the rich
more than it is presumed to be pro-
tecting the poor.

Sub-clause (a) of clause 3 says:

“Nothing in this Act shall apply.
to any premises the standard
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rent of which, or, where there is
no standard rent, the rent payable
by the tenant in respect of which,
exceeds rupees one hundred per
month”.

This does not apply to a tenant who
is able to pay Rs. 100 rent. But this
provision does not take into account
the landlord who is getting above
Rs. 100. Suppose a landlord having
big palatial buildings is able to collect
thousands of rupees. Your law does
not apply to his case. This means
that you are protecting the big land-
lord.

Sardar Swaran Singh: How?

Shri Nand Lal Sharma: This Bill of
wours will not apply to his case.
Therefore, he can get his tenants
evicted and the premises vacated. This
Bill will not be a hindrance to that.

Sardar Swaran Singh: Is it his sug-
gestion, that there should be no limit?
Is it his suggestion that people pay-
ing even upto Rs. 1,000 should be
protected?

Shri Nand Lal Sharma: I will give
my suggestions in the end.

Take the case of a poor landlord
who has purchased property from the
Rehabilitation Department, or take
the case of a displaced widow with her
minor sons. She has got property
worth Rs. 5,000 from the Government
or from evacuee property. She is
occupying half of the house and the
other half is rented by her in order
to be able to maintain herself. After
the tenant becomes a nuisance, she
would want to get that tenant evieted.
But she cannot do it under the provi-
sions of this Bill. She cannot also live
along with him in the same house for
two years.

This means that a poor landlord,
who is unable to pull on with a tenant
who is causing nuisance, is not able
to evict him on account of the provi-
sions of this Bill. Somehow or other,
he is pushed out of the house himself
and he hgs to say goodbye to his own
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house. In this manner, -the poor
landlord is to be pressed hard and
the big landlords are to be protected.
I think that the process should have
been reversed and the bigger land-
lords should not have been protected,
protection being given to the poor
people whe have got a house of their
own and in which they are living.

1 do not want to speak against the
Bill as a whole. I do not condemn
the Bill as a whole. I do not condemn
even the purpose of the Bill. But
what I want to stress is that the
richer people who have got palatial
buildings, which bring in thousands of
rupees by way of rent, should not
have been protected in the sense-that
they can get their ienants evicted
because they are getting rents of more
than Rs. 100, while the poor pecnle
who have got only one house and
cannot adjust themselves with the
tenant, cannot get him evicted.

Shri Feroze Gandhi (Pratapgarh—
Distt—West cum Rae Bareli Distt.—
East): Which. is the poer man who is
able to pay more than Rs. 100 as rent
per month?

T GET N AT TEET HqwWA T€ &
f amad aga o w2 v §

Shri_Nand Lal Sharma: The hon.
Member has not listened to me. What
I was saying was that a poor widow
who had got a house for Rs. 5,000 and
had sublet a portion of it to another
man for Hs. 100 per month as rent in
order to maintain herself, could not
get that man evicted if he proved a
nuisance to her. This is on account
of the provisions of this Bill. So this
Bill acts very harshly upon her.
Similarly, there may other poor people
who are getting Rs. 40 or Rs. 50 or
even lesser amounts. They hayve sub-
let a portion of their house to some
tenant, but they cannot evict- him in
case he proves to be a nuisance. -Some
provision should have been made in
this House to the effect that if a land-
lord has got only one héiise, a portion
of which he has sublet to some tenant
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and if that tenant becomes a nuisance
to him and he cannot pull on with
him, then the landlord could get him
evicted.

This Bil has put in a few exceptions,
as in clause 3 or as elaborated in the
Statement of Objects and Reasons.
But I do not see the reason why there
should be temporary protection given
to the tenants in these cases. Suppose
a tenant is paying regular rent. Sup-
pose the - tenant is ot a nuisance.
Suppose the tenant does not come
under any of the exceptions here.
Then why should this Bill be only
for two years? Why not make it a
permanent measure? I do not—
excuse me—accept your reason ef
some election campalgn ete. But I do
not think there was any reasom for
gwmg only temporary protection to
the ‘tenants of the category I just
mentiomned.

Whereas I agree with the object of
the Bill, I think it still needs clarifica-
tion and amendment on many points,
which, of course, it will not be
opportune to put before the House
just now. Yet I wish that as soon as
possible, the hon. Minister should
come with his own suggestions for
improving the Bill as much as
possible.

Mr. Chairman: a.ccording to the pro-
gramme we have, this Bill will have

.to go on till about 19.17 hours. Then

there are two more items on the
agenda and they will take one hour
each. That means, we will have to
sit till about 21'15 or 21 30 hours. I
am not saying that we should not sit
till that time. It is open to the House
to determine what we should do. I
wish to find out if the Delivery of
Books (Public Libraries) Amendment
Bill can be: put off. If the Minister
of Parliamentary Affairs co-operates,
we can have it done.

Shri Feroze Gandhi: He is sitting
on the wrong sidé (referring to Shri
., Satya Narayan Sinha sitting on the
Opposlhon gide).
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Mr. Chairman: That does not matter.

Shri Velayudhan: He is in the right
place.

Mr. Chairman: He will be every-
where.

Apart from that, ] want to make a
request to hon. Members. They have
heard the Minister's plea that, willy-
nilly, he must get this Bill through as
it is, in the same form without the
alteration of a comma or sentence.
That is one thing. So, Members who
want to speak may confine themselves
to offering any suggestions for im-
provement or administrative conveni-
ence. I think there are only two hon.
Members who want to speak. 1 see,
there are three; I hope each will take
as short a time as possible. I have
made a suggestion to the Minister for
Parliamentary affairs.

it 7wR game (T fe Y o
safam nfaai) - @At w@E, 78
ot favas grew & awe gufeda fean
T &, | TEET AV ATEAT §, TART QI
AT AEAT § HNE faedt Ay Awar
TH qIfAH § gAFST ¥ g T
1 T Tt g o gawe ST AT
frrrdaTl 1 frrer & ferg sedmer el
s ATmm i T wim §
107 §g TgA fm q@Ar | T T
g fasarg ¢ fe =8 Qo o1 TEw
e ofr & quwan § 5 o faw & w9
a1 W g fRl g% o feoderd &
T W13 faamat § T &Y |

# AR $TF W 0% §F A
FaaT Tgan g i foaid ag gue a1
¥ 1 ond § | F T a<g Y graar
gt g o 5 7w g Q5 1 I
Ot § W 9 qwF 7 9 fHaRR

@F & T TC AT 7 o FeTaard

22 DECEMBER 1956 (Temporary Protection) 4254

Bill

%t firsrer 23 & WY Wi o & R
THT O T a6 g A § A
THTT T e e § ) 9 R F A
a1 Ao e o % TA T F1 7FA
2, S9% a1% HFHAT A FL & T FNT
T W W AT § A T AFE W
W Jo I T &1 9T & S Y
qE FY A @R FU FT AR, ¥ W
Lo ZATT WY % § a7 ST § WL W
AT AT W FeTT FAThT 9T A ]
# Twa g 5 @ o) & N =fw a,
I O T A T 59 fae B 99 T AR
¥ frererl # Tga et A S o
T TG IE FEAT A ARG TR
fF w=d g To= e @8 § ST fE
farerar &Y 3 ovd & W O mEeaT
IAHT T @ g Wi R 9w 9w
qT fedlt 4 o &t 5 & fag Sarest
& a1 f ag fFoa € wifs % T
BT @ § s ¥R A O
T e & w1 & W IR qargwi %
wTw ifed f ag 22 v frmar da g,
@ 99 g A vag feoan 9@ fea
Frar WX o g A, 4 AW A &
fewr 37 ¥ fog arar &, ww shfea
& Ie v¥ T fa@ a7 SEH! OF 9EH
#r wfig 77 ¢ 2 & e § "R 3¢
WE ¥ UF AgA A age # W
anE TR IR, TR F IR
% aga q12 gud § o fF wew anfes
v frcdard F fog o 79 &
IR W AR aTFAE |

¥ wiew 7 ®ga gu, W W
ST 7g faet T § SEHT T FL@TE |
& gowar § o A O afin § 9
QX W A FT S T IS G qGAqy
At & T 9T AT FOT WL I T A
¥ qey oF Ty fawr 4 afeame ¥
W A W At ag faw dur g
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o f Trea 7 feriared 1 TR w1
Welg g AT |

it ey o (et ) -
wgre, # T frdas &1 91 a2 ¥ aved
Fqfead & awdT 3T § | T T ®
wrae %% fAt 7 7g a e g R A
Fries gaTdt 19| O FT aE F AT
wedt & g wu gaAfay ar a1 @ R fF
“uFT TARE ¥ §5 § W1 8 59
wiTET AT ATEA & | § A9 99 A9
faqi #1 9z a@aw wEdr § F 9
favas fage & a1 2o WEIAT A AHIT
& THA AT ST § WL W F T
¥ yEar Tgd g W fae & fE-
TR FT AT DT AT T § AT
S g § NI 349 W1 96 fa=re
T ATH § IABT ST A TG g1 av It
wrw grN & 4% s aga 9 @
fr felt ¥ s feoderd @ aFW
wifers dYg 9 ¥ W 31 & WX I
JTEd F7 F fau a1 fawed & fog
gl 7 qud fea €

HTo®e WaTer & ford #7 Thew
7% §, ITH ©o FHE FY AT & I
¥ #19 9 % WAl ¢ (6 § A% A
3 Tl %Y Sae w7 s fasre
o ¥ g A § S T O T
3, 2 T 3 AT aF SAdT € 6T
FFTrIETT W W Afer ST STl
F T W Fed & T a S i
¥ HY § T AEEH AT F T A
FTT BT AT & a7 Eravferar €1 o § |

g fawt ¥ awas ¥ famgw sfaws
vean g S ga awman g o ag fawr
TR T &1 7 JEeTr § T I H
7 g wifge st gasr foet ot
wyrom § I uTrEY 9% ot sTer A%
faar ST wfen Wi 7g FEAT Sfge
ftm’%ﬁma’maﬁaﬁg

.
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7 wwrErd ¥ fo oWk feoraar 1
FFid o agaedmd fwmfaa
fawger qgwa g ML A g FwATE IR
v & <fF a7 mifad as @ w1
¥ ag 7Y g fr ag fawr wew @,
T @ F g% 7 § 5 5y ara 7T
feat s S & €@ am@ F¥ 5t wgiaT
¥ F=T AT T 6 F WY & Fré
UF THY FHE FIT AT A AT AT
T & g7 § o) TEEEE w1
faeriaTdl ST ®1 a7 QO A ¥ g4
7, TUN &, 77 0 faw & wrfasia
aifat § I 3T F FTF FEOEE
faar 7€ niferamie & amqd 9@ 1| &
wrga g i ot At s e 0y
TTH 50§47 39 Tw< F TF HieT
#5 #1 W F7 F A1 98 OF qg
Ifea <t grit A1 AT AT FTEAA
g fF amrg Feaerd &1 oY fRawd
# 7 go¥ afrg e & st 7K
fae & = A ;A AT AFT ATCAF
TXGUE AT IART W 3 T LA AT

8 a7 & 5w faw ¥ w=7
It FE OF qIIIC § IT GrOAT F HELT
FAF Q, 3 7T 7F § | F IF AT
Flagg e T fmaader g
g 7 Fem e A g Eew & R
T WA HENET F ATHA T | IIEOT 7
ag FgAT wTgan § fn wr i e gw
fat T a1 OF AEL F O TF
T & WX qg I TH § 7L @A
e & S TEF A9 39 " 6
F1E ETT T & W A @ § A
ag I A FT G FAAT AR &,
@ aTE & H1E g€ 3 gl AT FEC I
T FOT FT &6 g AIEe aife
A U AATHEE qF F fAQ wEE A
7 g TR A1 GEATH A4 g § WY
|l U Aw g A W faegw
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i @ ST wifgy R AT @
o9 dTeTeE 7w §F faw e s
w1 ? | gafae a7 9t aga ardr o
& = 9T FTH faw ¥ # IwEw @
wiT wifaw & =m@ar g e o s
TH WY &Y "y 7 ¥ fF 9 oud
foa uw w9 dsr@T S gW T Ay
9 fammt w0 faw & wrawmw gaw
% fawrfor w6t W wo e
T H TEF AT FORT HEFTA AR
A frrar Y awr g7 #< s aden
e SEwr T F a1 F o qEET
fasr w1 o & & awwen g 5 oaga
Y faawd g B S |

grifE g fa=r & ara F fow &
affr et S ogr Sram Famy
ot faet raT W @ Ay agF A AW
FAAT & WY TEET TR F A w7
# Y aga HTEY w7 o § gty
 faard &1 v @ g F W@
ST AT FE o 35 ot anfiat @ v E
AT G F AT Ffaw FE g
st Iu% faq o8 9%0 ¢ fF 3w e
FY FHE F3T FY GO K A1fE@ @
wEl & §1 § 39 fa=r &1 @w W
WG F@T E |

siwet frcert Age (e
F@q3 qeg) ;. gANlT "AgET, a8 W
fasr wraT & To O #1 uF o faan
a1 @ W1 foaw aTEw @b gy §
A gaT 4! Fg1 f a9 70w fewa-
T & R & aTey a8 fawmaEr g
avwg faft 7 9 T T i fFadar
F AT g a9 Al g9 aAfeF I Fgd
& wanfaw AT e gw ¥ 9F g
ok atfas 7T AT F Al ge
& & 1 A ag v & f S0 4
u= A R A A g 1 dd
¥ o ww wifew 39 § o fiF amareor
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o1t gty § AT FE gy avFftzse
& &, oft oot gy 7 WAy ard
T ANTTIZ NG ITCE
THEA AAT T WA frear  qedr
T gAYy =41 % AU @y
S FART T & A g7 a5y Far g,
UF FEHTH WITHT 7 @T, 9% I/ F 7G4
Y & fratg & fau fean, g0 o &
¥t 9 fFERT A I T W F T,
st farrgeTe mifes g 1 & war
2, AV I w39 F ¥ e so Afewe
2 form 1 F w9 & qa7 AE wFwd ) qw
¥ e o faeeft F v v &, ey
AR T | A1 A1 g w1 Fraar ¢ fw
e w9 o ferma e A 2
Y I8 F Fg FETE Y ¥ A7 AFAT 2,
g, W 19 wEE & Sumar g 90 aw
FE AT FT IW L FAG A TRV
ST AT qFAT § | qga & fEwaETe
ST e AT A TR, @ FEAT g
§ 78 d W aw foar aEY 3 &
T AT AR AL AW E W [T AL
fear 23 & &Y o w7, F9 99
#EH AT F &) g F1 e AR &
7 Ag gar ¢ f& wfew 7 8w
TS TRAT graT &, wiferT g w9 A
I fem a0 ¥ 2 7 9 fReae
WAGAATFCEEAR A Ay aga
AW 0¥ N & 7 w71 g |
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T gt €1 9t § | 6w a% b
i 21 &, arst Afas TEE A
m@z‘té,mﬁrﬁmﬁzﬂw@&?{,
fT T A & AT A F ) awATE

gift § | wg g W wr Freraard
e

oy 7w 6 A faw @1 A F
form 8, 77 7= WA fEA §, o faer
¥ zg%1 @ FT &A1 9rfew, W
oy 5 &1 faegw wAfRfae faers
¥ €, FfeT w19 A o W A=W
%00 To fHTraT THET &, @1 oo Fo
AT ®1E ThE  WTEET TG AT
S AT HIEHY § W A Lo TWE
frerar 23 £ A 9 1 areag oY 2,000
Fo E1TE 1| Y00 o Fyufww & fiF faeeht
F fom & &Y, afew et & fag ad
SATETE | A TTHM Lo0 Fo HEA HT
wF AT g7

@ AL ¥ g o7 alw ¥ Y
TEAT ¥ FF SUTET AEHM AT S 1 WK
7g W foew e & @i & e
gATT W}, foaE & gre @9 & ST
T & | 73 fAge e At # faw
wETH T o § Y & & feemed
T wifes qFE] AT AT §HE g
g awdt &1 w@ e SaTer ghr ar
feod ww gh, T SaET g 9
Tifers WEE AR EN R w5
& form 1 <fer wre T TRt Y fRaa
#, zafe fFoar agar sen T @ &)
faeelt & TH woE ged § AT IO
WHTETT &, 99 & AT ar Fgi &, A
AT AFT & @ & 99 F FOF AR
s 7@ 8, g feaa e T) &
a3 & 1 9% faegw o e @, W
F3T &Y A 7 9% g, XA At &
a7 A gY | 9 TOF TEEEIR g 99 W
g &% € $ A fopar T S
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femar 1 @ A ¥ Y @O wifew
£ 77 o freaerd 1 free ¥ fag
=Y +ff STeT IYF § it a7 ot TIEy
# f 7o mrfasl 9t awg & samar famr
L

e ST TR WA : g T &
TH I& TH F¥ 47 |

St TRY TR YA AHT AT
7 o agar dfsw

s fEeat dgE 0 TR
FEaTT & ST &1 9% AT A1fEw |
afea 7@ & fag IWT 9@ & aga &r
ad FE 9T AwA § | g@few o 7
Taras o1 fF o A9 FAE e
1T, IATE 9 & A fogr @ gar
FOTET WG 1T | Nfee SET WHT
ot 7 g7 & 6 OF HHEY qATE ATC A
= g AT faare w1 A aw e g
a7, ATl T a1 A frere
8 R 7 wrfas % F aFrs S,
T AT FY ATl §1 T F gy
T, e e g & A 9w & o
1§ st w8 &

= =) ¥ 99 & @ favaw w1
e g |

oY Wo wo AT : FATIFA HEITT,
& o TR AT ST Wi
wre qrieaTHe w1 aed e W A
wfd F @ 1

eraf v - TF W A &

WW‘GEQW ﬁﬁﬂ"{f‘ﬁ:m
fre lwﬁﬁfﬁﬁﬁ‘f—&mﬁrﬁm
¥ T it aT TR e T
e Y e am T ) e A
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[5i e Feo TVA7)
q F A | T oF I 71 499 & 6 7w
OF FEEE FrEiead qo7 g, safaw
™R AR I AT F A€ §
fewea 8, afew <fF gt o wgew
e i g w9 ST A @, @
= fe s aNm § g arw 9 T A
o [T T7 WAT § AT 99 F OF FT7
WY qEEAT aga qfew 2, gafaw &
Tg 7@ JEw F 39 a@ & st
Igi 9arE Ww | AT F oF Ao TwT
Fgm wifs a8 fa= fFagard  wr
F AT g, 57 % T & fo aamar
21 W EF T A T HA § A
SR G A B @ AT
13 #IX O¥ W S e S A g
IH F I H G G fagr v & 1 g
oAl 7 T o ¥ o § @A
TETERE TETaT F gF w99 ¥ fam
AT E | AT I ¥ 29TE # samr
qEe a8 fmar | F g g iw
Y AT Qe qTHE ¥ wuTar IAZH &Y
WSl AgY fawar § 1 &Y ot § g@ &
T FLAT 2 | 34106 7 TR 8, @
T F WY, § 3T FXarg [FIww A
T & sgrar fewy A9< 59 gTeW A 9
fFramgi sk g ireeim e fF
TFT A1 59 & Faeer § 19 S ARt
Tt oY, wret arferamie § g9 AT g
T i FHEIR F TR F9
R | TF T AT At W §
A TR FTHY &, FTFT AT fY AT 8,
S GEER Sleaars § I %1 T
sETAl A s EH g WifE A &
ar IF & e g 1 JAT gfeedi &
S Ta fagas &0 wwdw fFar
Because they have to protect the pro-
pertied people and they have to
amass property also; for these two
reasone and in a general way, lawyers
do really support the propertied and

the monied classes. That is what I
‘mean when 1 intervened there.

Bill

wWia & gAiT &@r § & & aw
¥ A T ¥ RT N=g F9H W |

# ¥ 7ERT F1 qqag Zav
9 A T qg o aga AodT FATCHTF
AT | Ao #7 0E

Sardar Swaran Singh: There have
been two types of comments with
regard to the salient features of this
Bill. In the very opening remarks
that I made, I anticipated that and
tried to meet some of the points that
[ thought would be wurged in the
course of the debate. If I have sensed
the general feeling, there is a feeling
of sympathy for the tenant, and
there is also a feeling that a measure
of this type is called for.

{ Observations have been made which
i will be very useful when the matter
! is examined in detail, and all those
i points will be kept in view when a
+ detailed examination is made by a
- cornmittee about which I made a
' reference at the very beginning. When
. that committee is constituted, the
" observations which have been made
‘by hon. Members: here will be of
.great help and guidance in formulat-
iing the ultimate proposals to solve
\this rather difficult subject matter.

The other suggestion that there
should be a positive approach is most
welcome, and obviously, merely by
restrictions of this type or by relaxa-
tions this problem cannot be solved
on a long-term basis. A positive
policy and a programme will have to
be formulated for solving this pro-
blem. Obviously, all the housing in a
big city like Delhi cannot be under-
taken at Governmental level and a
co-ordinated effort between the pri-
vate enterprise with Government help
and assistance and the Government
will have to be formulated to solve
this problem. I only want to remind
the House that Government had been
fully alive to this situation. For
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instance, for the refugees and also
for the Government servants, parti-
cularly, low paid Government
servants, a large number of houses
had been constructed in the course of
the las! 3-4 vears in Delhi. Any new
unit added, particularly in the low
income group, definitely eases the
housing situation because that person
who was already - working here or
occupying some houses, when he
shifts to this new tenement that is
put up—whether ‘it is Government
ienement for occupation by a Gov-
ernment servant or a refugee tene-
ment to be occupied by a refugee—
to that extent, something is released
and it is available to the released
public. Therefore, indirectly, this
process of construction, whether it is
for the refugee or Government ser-
vants, does result in the overall easing
«of the housing situation also.

18 hrs.

Now, coming to the various clauses
with regard to which this two years'
period of siay is proposed to be made
in the matter of execution of decrees,
it is no doubt correct that this sec-
tion 13 had been formulated by Par-
liament after careful consideration.
My hon. friend, Pandit Thakur Das
PBhargava, who presided over the
Sclect Committee which ultimately
produced the Bill, deservas congratu-
lations for so carefully drafting the
~warious provisions contained in sec-
tion 13. Actually the basic principles
contained in Section 13 have been
adopted by other legislatures also,
and if I may add with a certain
amount of pride, by some of the
{foreign legislatures too. So far as the
rationale behind section 13 is con-
cerned, it is well thought out. Parlia-
ment in its wisdom thought that the
landlord should be permitted to have
a decree for eviction under these
various clauses.

I do no want to argue about the
temporary stay. I am now convinced
about the wisdom which was behind
the formulation of those clauses. I do
not say that the circumstances have
<completely changed and that a time
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has come for a complete repeal of
those various clauses. Some of the
arguments advanced proceed indirect-
ly or unwittingly on this presumption
that I am asking for repeal. Certainly
not. All these arguments—hardship
‘and the like—which have been ad-
vanced proceed from that assump--
tion. We have to balance the hard-
ship or the particular inconvenience
that might be caused to the land lord
or the decree-holder on the one side
and the extreme hardship and the
difficulty caused to the poor tenant
on the other side. Apart from this
question of purely a local character,
it is to be borne in mind that the piti-
able condition of these tenants has
also to be kept in view. It is a matter
for decision as to whether the land-
lord of this particular class cannot
wait either for the improvement of
his property or for re-building so
that the poor tepmant who is there
may continue to stay there and in the
meantime, one could. think of some-
thing: of a more permanent character.
Therefore, I do not really propose to
meet all the arguments that have
been advanced when these wvarious
clauses (d), (f), (g), (h), (), (),
(k) and (1) were discussed, either by
you, when you made a very valuable
and impressive speech, or by some of
the other hon. Members who partici-
pated in the discussion. It is not the
Government’s view that acase for the
repeal of these clauses has been made
out. It is for this reason that I de
not really propose to meet the argu-
ment point by point so far as these
various clauses are concerned.

There are, however, one or two
salient ones which I want to mention
in relation to (k). It was pointed out
that on the one hand, the Delhi
Improvement Trust or the Govern-
ment might be insisting on something
to be done with regard to that
tenement or premises and then, the
landlord on the other hand was
debarred from executing the decrees.
So, the landlord may incur some
liability or responsibility on account
aof his failure to comply with the
vequirement: nr directions: he may
nbt be able to fulfil the conditions
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which he owes to the Government or
the Trust. That is no doubt a case
of hardship and some complication
may arise. Therefore, it should be
assured that administrative instruc-
tions on this point should be issued
10 ensure that the failure to carry out
any of those instructions would not
entail the incurring of any additional
responsibility or of any penalty. That
can be ensured.

Mr. Chairman: Extend the time for
doing that also.

Sardar Swaran Singh: That is one
of the methods, as rightly pointed out
by you, by which that thing can be
got over. But, without being specific,
I wanted to cover these cases in a
general way by saying that suitable
methods can be devised by which the
responsibility or penalty that might
flow from the non-compliance of that
direction may be got over. One
method has been suggested by jou;
there may be some other methods
also.

So far as clause (f) is concerned, it
was argued that it would create a
great hardship to the tenant himself
who is in the tenement. The place
may be absolutely unsafe. From a
practical examination, I submit that
such a situation cannot arise. After
all, so far as the land lord is concern-
ed, his decree for eviction in a case
like this only entitles him to get back
the premises for the purpose of
repair and thus make the place safe.
But, it has to be remembered that the
person who is actually living there
has also to look round for his safety.
I am sure no tenant will stay even
for a day longer if the buliding is
unsafe and entails the slightest
danger to him. Whatever small
repairs may be there, he can definitely
undertake . those repairs. In the
general scheme of the Act, there are
provisions that for that type of
ordinary repairs, he can even hold the
land lord responsible. What I mean to
say is, on the one hand it is the land-
lord's decree for eviction to repair*
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the house for the purpose of improv-
ing or making it more safe and, on
the other, the tenant is there. I am
sure that he will not stay even for a
day longer if the house is unsafe to
stay and some sort of arrangement
can definitely be made which does not
make the place unsafe from the point
of view of living conditions and the
like.

So far as clause (g) is concerned,
I think this could easily wait; this
‘rebuilding the premises’ is a very
good thing. But that rebuilding will
produce tenements the rentals of
which, on account of the new protec-
tion and the like, will be very much
on the high side and the particular
type of tenant who is occupying it
will not really be able to pay the
high rental which will necessarily
work out if it is rebuilt. I am not
entirely ruling this out, but I take
this stand that this can definitely
wait, unless the tenant can also look
round and can, either by taking
advantage of some scheme of build-
ing houses or by some other method,
find some accommodation.

There is one other point, which was
prominently mentioned by more tham
one hon. Member, that the Govern-
ment premises and the private pro-
perty should be at par. Government
does not claim any special exception,
but it has to be remembered that so
far as the relationship between Gov-
ernment and its own employees with
regard to these various tenements is
concerned, it is of a peculiar character.
The underlying object of undertaking
this building programme for Govern-
ment servants is to ensure that they
have good living conditions and they
are able to contribute their best in
the discharge of their official duties.
If Government has to function as a
pure landlord and the normal criteria
ought to apply to Government in the
matter of administration of its estate,
I think it will be very much against
the public interest because public
work will very greatly suffer. Gov-
ernment charges very low rates. Most
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of the Government rates are subsidiz-
ed. Government construction is not
with the object of making amy profit
and it is primarily for enabling the
Government machinery to run
smoothly, efficiently and effectively
that this housing project has been
undertaken in the public sector. There
may be a case when Government
undertakes housing  projects for
private sector that some sort of
different considerations may have to
be thought of. Other States have
given some thought to it because some
of the States have undertaken cons-
truction for private sector. When any
large-scale construction for the use
and accommodation of non-Govern-
ment servants is wundertaken, then
different considerations will apply
and, I am sure, that that matter can
be gone into by a separate legislative
measure. But I do not see any justifi-
cation for that argument so far as
the present Bill is concerned, because
the relationship between Government
and Government servants as tenants
is entirely of a different character.

Then again, normally, Government
should be given this credit of not
acting capriciously. So far as evicting
tenatns from premises which are
Government property and which are
given to Government servants are
concerned, every care is taken, Peo-
ple have got the right to make repre-
sentations, petitions and the like and
it is only in cases where the premises
have bgen occupied contumaciously
that ultimately a person is evicted.

So far as this limit of Rs. 100 is
" concerned, there has been suggestions
either for raising it or for lowering it.
That, perhaps, is some justification
that some line has to be drawn some-
where and, I submit, the line that we
have drawn is the line which appears
to be such as meets the emergency
with which we are faced at the
moment.

A suggestion has been made that
clause (e) should also be included
- suggesting thereby that cven if a
landlord ‘Tequires any house or pre-
mises for his own bona fide use even
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then he should not be permitted to
evict. On the other hand, suggestions
have been made that these clauses.
with regard to which stay is being
granted should be taken out. On that
score also, I submit that it is neither
a good case for making it more
stringent nor a good case for making.
it more elastic. Therefore, the formula
that is now before the House is the-
best under the circumstances. It will
give some relief immediately to a
fairly large number of people and,
in the meantime, this matter can be-
given greater thought, and in the
light of the other detailed investiga-
tions that are proposed to be under-
taken it should be possible to solve
this both by positive methods as well
as by making suitable legislative
changes.

Cases of hardships have been point-
ed out; for instance, a widow or a
minor owning property. Those are
cases which do require sympathy, but.
I am not quite clear in my mind as:
to whether real hardship will be
caused merely because a minor or a
widow is unable to get the tenant
evicted for this period. After all, rent
is being charged and it is not that
the widow or the minor is being
deprived of the property; only this
right of getting a tenant evicted is
temporarily taken away from the
owner for a temporary period. I
submit, if we weigh both the sides,
there is no great inconvenience or any
great injustice caused even to a
widow or a minor. e

Sir, so far as the Bill is concerned,
I have attempted within this short
period to cover some of the salient
features. I would still urge that the
measure, as has been approved by
Rajya Sabha, may be taken into con-
sideration.

Mr. Chairman: Does Pandit Thakur
Das Bhargava want to press his
amendment?

Pandit Thakur Das Bhargava: I do
not want to press my amendment and
beg leave to withdraw it.

The amendment was, by leave, with=

3
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rary Protéction) Bill B

Mr. Chairman: Now 1 shall put the
anotion to the vote of the House.

‘The question is:

“That the Bill to provide for
the temporary protection of cer-
iain classes of tenants in the Union
Territory of Delhi from eviction
as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.

Mr. Chairman: Does any hon. Mem-
ter want to move his amendment to
any of the clauses?

Pandit Thakur Das Bhargava: I
‘have given notice of about 15 amend-
‘ments. In view of what has fallen

Irom the hon. Minister that he pro-.

.poses to .appoint a committee, to fully
_go out with the question and without
.accepting any of his arguments and
insisting that my own arguments are
much better,)I do not propose to
“.move my amendments. When he has
promised us another Bill—it is not
for the reason that Rajya Sabha has
-passed it that I am not moving my
umendments—and because he feels
-that there is a necessity for it, and if
‘we make any amendments now the
Bill will not be passed in this Session.
In view of the wurgent necessity
which has been stated by the hon.

Minister and in view of the
fact that he has promised a
better Bill after a short time,

I do not feel justified in adopting an
attitude which will practically muti-
late against passing the bill. I am
not, therefore, moving any of my
.amendments.

Shri Radha Raman: I am also not
.moving my amendments.

Mr. Chairman: I take it that other
‘Members also do not want to move
their amendments. Then I shall put
all the clauses of the Bill together.

The question is:

“That clauses 2 to 5§, clause 1,
the Enacting Formula and the
Title stand part of the Bill".

The motion was adopted. +

Delivery oj Books
(Public Libraries)
Amendment Bill

Clauses 2 to 5, clause 1, the Enuchmg
Formula and the Title were added
to the Bill.

Sardar Swaran Singh: 1
move:

“That the Bill be passed”.

Shri M. K. Moitra (Calcutta North-
West): There is no quorum.
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beg te

Mr. Chairman: The bell may be
rung.
It appears that the bells also deo

not co-operate. Therefore, the Whips
will please bring in the Members
now. Now, there is quorum. I shal
put the question:

The question is:
“That the Bill be passed”,
The motion was adopted.

DELIVERY OF BOOKS (PUBLIC
LIBRARIES) AMENDMENT BILL

The Deputy Minister of Educatiom
(Dr. M. M. Das): This is perhaps the
last legislation that has been placed
before the House in this session, for
the blessings of the hon. Members.
As it is a very small and innocuous
measure, 1 think the House will give

its blessings to this measure in no
time.
Shri Feroze Gandhi (Pratapgarh

Distt.—West cum Rae Bareli Distt.—
East): But without speech.

Dr. M. M. Das: [ would say only
three sentences. In the year 1954, a
Bill was passed—the Delivery of
Books (Public Libraries) Act—which
smposed a statutory responsibility
upon the publishers of this country
io supply free of all charges and free
of cost one copy each of their publi-
cations to each of the four public
libraries. Now, that legislation did
not impose any statutory obligation
upon the newspaper publishers to
send copies of the newspapers to the
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- libraries. So, this amending bill
has been brought before this House,
so that, henceforth, if the Bill is
passed, the newspaper companies and
publishers will also have to send one
copy each to the four libraries that
have been established or are going
to be established. These four libra-
ries are: The National Library, Cal-
cutta, the Connemara Library, Mad-
ras, the Central Public Library, Bom-
bay and the Central Reference
Library which is going to be estab-
lished very soon in Delhi. I hope the
House will pass thie measure in no
time.

I beg to move:

“That the Bill to amend the
Delivery of Books (Public Libra-
ries) Act, 1954, as passed by
Rajya Sabha, be taken into com=-
sideration”.

Mr. Chairman: Motion moved:

“That the Bill to amend the
Delivery of Books (Public Libra-
ries) Act, 1954, as passed by
Rajya Sabha, be taken into con-
sideration”.

Shri M. K. Moitra (Calcutta North-
West): The Bill says that the names
of libraries to which books and
newspapers will have to be sent will
be published in the official gazette.
Failure to send books to them has
been made a penal offence. So, I
would request the Deputy Minister
%o see that the names of the libraries

are published not only in the official -

garette but measures are taken for
wide publicity of these names.
because official gazettes are not wide-
1y circulated among the publishers.

Mr. Chairman: Does the hon. Mem-
ber want the Minister to assure him
that the names will be published in
the newspapers also?

Bhri M. K. Moitra: Yes.

Dr. M. M. Das: I may be permitted
to point out to the hon. Members
that this has been done before, and
all the publishers of books in India
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are now regularly sending copies to
the three libraries that are already
in existence. The last one, that is,
the fourth library, has not yet been
established, and I think it will be es-
tablished during the next Five Year
Plan period. If there is any diffi-
culty, I will try to meet that diffi-
culty.

Bhri S. C. Samanta (Tamluk): I
want to put a question. May I know
whether those books that will be re-
printed and enlarged will also have to-
be submitted to these libraries?

Dr. M. M. Das: If it is simply re-
printed, it will not have to be sub-
mitted. But if it is an enlarged
edition and if some alterations or
additions are made, then, it has to
be submitted.

Mr. Chairman: The question is:

“That the Bill to amend the
Delivery of Books (Public Libra-
ries) Act, 1954, as passed by
Rajya Sabha, be taken into com-
sideration”.

The motion was adopted.

Clauses 2 to 7, clause 1, the Enacting
Formula and the Title were aded
to the Bill.

Dr. M. M. Das: 1 beg to move:
“That the Bill be passed”.

Mr. Chairman: The question is:
“That the Bill be passed”.

The motion was adopted.

MESSAGE FROM RAJYA SABHA.

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha :

(i) “In accordance with the
provisions of sub-rule (6) of
rule 162 of the Rules of Pro-
cedure and Conduct of Business
in the Rajya Sabha, I am direct-
ed to return herewith the Uniom
Duties of Excise (Distribution)
Amendment Bill, 1056, which was
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[Secretary]

passed by the Lek ‘Sabha at its
sitting held on the 20th Decem-
ber, 1956, and transmitted to the
Rajya Sabha for its recommenda-
tions and- to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
“said Bill.”

(ii) “In. accordance with the
Pprovisions of rule 125 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha,
T am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 22nd
December, 1956, agreed without
any amendment to the Terri-
torial Councils Bill, 1956, which
‘was passed by the Lok Sabha at
its sitting held on the 20th
December, 1956."

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following Bills passed by the
Houses of Parliament during  the
<urrent session and assented to by the
President during this week :

(1) Central Sales Tax Bill, 1956.

{2) Kerala State Legislature (De-
legation of Powers) Bill, 1956.

43) Finance (No. 2) Bill, 1956.
{4) Finance (No. 3) Bill, 1956.

{5) Hindu Adoptions and Mainten-
ance Bill, 1956.

MOTION RE REPORT OF U. P. 8. C.

8hri Kamath (Hoshangabad): 1
beg to move:

“That the Report of the U.P.S. C.
for 19855-56 and Government's
memorandum thereon be taken into
consideration”,

Mr. Chairman it is in the fithess of
things that this Parliament,- vthe first
Parliament elected under the Consti-
tution, should come practlca]ly to its
<lose with the discussion of a matter
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which has not so far been discussed
in this Parliament. The U.P.S.C., as
the House is well aware, isa body
estabhshed by the Constitution under
article 320. I do'not wish to go into
the provisions of the article, but I
would invite attention to the fact that
under article 323, the Government is
bound to place annual reports on the
working of the Commission before
both Houses of Parliament. It is un-
fortunate that this House has never
had the opportunity so far of discus-
sing the previous reports of the
U.P. S5 C,

May I invite your attention and the
attention of my honourable colleagues
to the observations made by the
Commission in their last year’s report
—the Fifth Report of the U. P. 8. C.:

“The Commission feel that it is
highly desirable that their annual
reports should receive such a consi-
deration at the hands of the Parlia-
ment and the attention of the
legislature should be focussed on
important issues. In their previous
reports, the Commission have
urged the desirability of some
statutory safeguards (this is an
important point which the Govern-
ment has not paid any heed to)
being provided by Parliament to
minimise the possibility of increase
in the number of cases in which
Government may seek to depart
from the advice of the Commission.
The Commission also feel - that
pending some such provision, a
regular discussion of their reports
on the floor of the legislature will
be the best and effective means of
consolidating the convention that
there should be no departure - from
the Commission’s advice.”

It is regrettable that in spite of the
motion being tabled in the last
session, Government could not afford .
us time amidst their other business
for discussing the nrevious report—
the fifth report—of the Commijssion.
That _shews the cavalier  attitude
which the Government accords to the
U. P. S. C. The senior Home: Minis-
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ter, not the junior, referring to this
matter when I raised this point a
couple of days ago, said that the Gov-
ernment has been dealing with the
Public Service Commission in an
excellent way. Very good words,
but today we have got an opportunity
to show to the House what the
excellence is like. It is fortunate
that, at least at the fag-end of this
Parliament, we have got this first
opportunity to discuss this report.
This session will come to a . close
today and the next session is a lame
duck session, as it is called; whoever
has made it lame is not our concern
today.

The Commission has reiterated in
their sixth report certain observa-
tions which they made in their fifth
report. In the fifth report, the Com-
mission had complained that they
never had, and do not even now have,
staff of the quality and strength re-
quired for getting through their work.
In this year's report again, they have
referred to this matter saying that the
need for more members in the Com-
mission is evident from the pheno-
menal increase in the recruitment of
personnel required for the vastly ex-
panded activities of the State under
the Five Year Plans. I do not know
why the Government has not been
able to provide the necessary staff of
the requisite quality for the Com-
mission's work. The Government
will have to consider seriously the
question of ircreasing the strength of
the Commission also to cope with the
increased work. This House recently
passed a Bill increasing the strength
of the Supreme Court, I believe, from
8 to 11, because the work-load of the
Supreme Court has increased. The
U. P. 8. C,, I venture to say, is no less
important a body, because it has been
established under the Constitution
itself. So, Government, I think,
should take more interest in it, seeing
to it that the number and quality of
the staff are increased fo the required

extent. The Government and the
Chairman and the members of the
Commission can settle this matter
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amicably. I hope they will do so
before the next Parliament comes inte

being.

Another matter which the Commis-
sion has stressed is what has now
become the inveterate habit of the
various Ministries making temporary
ad hoc appointments. This was refer-
red to by the Commission in their last
year’s report and again in this year’s
report. Bearing in mind that it is
the Commission, it has used fairly
strong language, though we might
use much stronger language here.
Reference has been made in the last
year's report to a case in which the
Commission are blamed for delay.

Mr. Chairman: I ‘hope he is speak-
ing on his amendment also.

Shri Eamath: Yes; on
beg to move:

both. I

“That in the motion moved by me—

for “Report of the U.P.S.C. for
1955-56"

substitute “Reports of the
U.P.SC. for 1954-55 and 1955-56".

In the fifth report, the Commission
have said:

“The Commission often receive
proposals for concurring in an
appointment already made provi-
sionally by Ministries and/or de-
partments on the plea that is was of
immediate urgency and that going
through the usual procedure of the
Commission would cause further
delay. On examining the case fur-
ther it is, however, revealed that
the Ministry and/or department
knew, or should have known, long
ago—in some cases one or two

- years ago—that personnel of this
type would be required and should
have made an immediate reference
to the Commission. Had they done
so, the Commission would have,
more often than not, completed all
formalities and would either have
found the personnel or kept every-

« thing ready for finding it without
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undu= delay. Instead of seeking
the Commission’s advice well in
time however the Ministries go
about making their own enquiries
(they have got their own machin-
ery) and pitching on somebody
(the word ‘pitching’ is a strong
word) and then urging the Com-
mission to recommend him.”

This is a farcical way of making
appointments; if not reprehensible,
a farcical way.

Mr. Chairman: It was open to the
Commission not to recommend him.

Shri Eamath: 1 wish, Sir, personal-
ly that the Chairman of the Commis-
sion should be a retired Supreme
Court Judge and not a member of
the permanent services. In passing, I
will mention that.

Mr. Chairman: We shall not go
into the composition of the Commis-
sion and all that.

Shri Kamath: I was provoked into
making this remark. I hope, there-
fore, this inveterate habit of making
ad hoc appointments by Ministries on
their own will cease. There have
been no satisfactory reasons given in
this House. ‘The matter has been
raised so many times.by hon. Mem-
bers not only on this side of the
House, but also on the other, and
Government has always been trying
to evade this matter. By trying to
evade it they are inviting the charge
of nepotism, and favouritism. There-
fore, Government should thank them-
selves if they invite this charge upon
themselves.

There is another matter to which
the Commission has referred. There
are even today in the Central Secre-
tariat hundreds, if not thousands, of
temporary employees who, in spite of
fen years’ service, twelve years' ser-
viee and fifteen years' service, are
#till kept on a temporary footing and
the Commission referring teo this
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matter have said that the process is
still continuing. During the World
War II the number of posts increased
by leaps and bounds, but the posts
were temporary and owing to the
exigencies of war, the Government ef
India hastily recruited men according
to requirements, in many cases with-
out consultation with the Commission.
The process of regularisation of such
of these appointments as have surviv-
ed the war period started only in 1950
and is still continuing. You can ima-
gine that the men who were recruited
during the war and who have surviv-
ed the war, are still continuing in a
temporary capacity. It is high time
the Government completed the pro-
cess of regularisation with the least
possible delay by referring the matter
to the UPS.C. and seeing that the
temporary hands are made permanent
so that they may put their minds to
their work. How can you expect
them te put their heart into the work
as long as they are temporary? It is,
therefore, imperative, that these
people should be made permanent.
Those who cannot be provided for in
the Secretariat itself should be found
an opening elsewhere.

Then, Sir, the Public Service Com-
mission have referred to complaints
of delay made by the public. They
have put the blame squarely on the
shoulders of the Government. The
Commission say that there is consi-
derable delay on the part of Govern-
ment in making actual offers of
appointments to candidates who
qualify in the examinations. The
Commission declare them qualified;
but the Government does not send
them orders. The Commission has to
bear the odium for it vicariously,
while in fairness Government must
bear the odium for it.

“The complaint of delay relate
primarily to the time taken on
obtaining personnel.”

And then they go on to say that
they select the candidates and on the
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part of Government there is inordi-
mate delay in making offer of appoint-
ments.

I hope that Government will make
it a point first to stop this practice of
making temporary appointments to
the barest minimum, if théy cannot
eliminate it completely.

I would in this connection like to
refer to one instance. I understand
that the Secretary of the University
Grants Commission—I do not vouch
for the information I have got......

Mr. Chairman: Is it necessary to
mention it?

Shri Kamath: I do not want to men-
tion the name of the person. He is
not highly qualified. I do not know
whether that post was filled by refer-
ence to UP.S.C. ad hoc. The Secre-
tary of the University Grants Com-
mission should be a University train-
ed person. I hope he is and if he has
not got a degree, I think Government
will take early action to rectify the
anomaly. This is only one of the
instances I would like to mention
here. There are many more in various
Ministries, but I have not got the time
to go into them. We will get a further
opportunity in the next -Parliament,
of speaking about this matter.

Before I conclude I wish to refer to
an important matter, which is of
immediate public interest, of topical
interest. There is a special recruitment
to the LAS. and the examination I
understand is due on the 2Bth of this
month, if my memory does not betray
me. There has again been delay in
this matter because the date was first
postponed by two months, again by
another two months till at last it has
come to December, That is perhaps
because the machinery of the Public
Service Commission cannot adeguately
oope‘with the number of applications
running into 20,000 or 30,000. Anyway,
whatever it is, at last the candidates
have been summoned to appear on the
28th of December. ‘

540 LS.D.—
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In regard to this particular matter
the notification for recruitment speci-
fled clearly that the candidates must
hold a degree in Arts, Science, Com-
merce, Agriculture or in Civil,
Mechanical or Electrical Engineering.
Then of course came the LL.B. degree
of certain universities. Now I under-
stand that nearly 80 applicants who
had an Industrial Chemistry B.Se.
degree, and about 30 M.Sc. (Tech.)
candidates have been rejected by the
U.PS.C. and this rejection, I hold, is
unjust and arbitrary.

One of the applicants who was
rejected moved the Punjab High Court
early this week and the Punjab High
Court has promptly moved in the
matter, The Minister is a lawyer. One
of the candidates filed a petition under
article 226 of the Constitution of India
praying that a writ of Mandamus may
be granted ordering the respondents
to allow him to sit at the ensuing
ILA.S. (Special Recruitment Examina-
tion) to be held on the 28th December
1956 and to grant writ certiorari by
quashing the orders of the respondents
(U.P.S.C.) or to grant any other appro-
priate writ or writs. The Circuit Bench
of the Punjab High Court at Delhi
consisting of hon. Mr. Justice Khosla
and hon. Mr, Justice Falshaw has been
pleased to issue notice to the U.P.S.C.
and order that in the meantime the
petitioner may sit for the examination
for the special recruitment to the
ILAS. I am glad the judiciary has
moved promptly and .hope that the
order passed by the High Court will
apply automatically to the other candi-
dates whose applications were reject-
ed. The High Court cannot itself do
so0, but I am sure Government would
advise the UP.S.C. to take notice of
this and issue notice to all those appli-
cants 110 applicants—eighty B.Sc.
(Industrial Chemistry) and thirty
M.Sec. (Tech.)—were rejected. On the
strength of this I hope the U.P.S.C.
will now give them a chance. It was
very wrong in the first place to have
informed these applicants, who had
applied as long ago as July or August,
8th of August perhaps, it was very
wrong for the UPS.C. to inform the
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candidates as late as on
December or later,
December perhaps, ..

Mr. Chairman: The hon. Member is
going too much into details.

Shri Kamath: It is important, be-
cause 110 young men are affected by

the 2nd
on the 12th of

this. I hope the UP.S.C. would see

that all these rejected applicants are
given a chance, on the basis of the
High Court interim order, to appear
in the examination which is about to
commence on the 28th, that is in less
than a week’s time,

I think I have covered most of the
points. I co not want to take any
more of the time of the House, because
many hon. colleagues are anxious to
speak. If, however, one or two con-
troversial points arfsé: as a result of
the speech of the hon, Minister, I may
have, under rule 338(3) of the Rules
of Procedure, to reply to those points
later.

Mr. Chairman: Motion moved;

‘“That the Report of the U.P.S.C.
for 1955-56 and Government's
memorandum thereon be taken
into consideration.”

Shri Kamath has also moved an
amendment to the effect that in the
motion moved by him for “Report of
the UP.S.C. for 1955-56" the words
“Reports of the UP.S.C. for 1954-55
and 1955-56" be substituted.

There are two amendments notice of
which has already been given, one by
Shri Velayudhan and the other by
Shri Kamath himself, to which I have
just referred. ‘- There is a third one,
from Sardar A. S. Saigal, which has
come just now.

Sardar A. S. Saigal (Bilaspur): I
could not give notice earlier on
account of the shortness of time,

Mr. Chairman: It was on the order
paper.

Sardar A. 8. Salgal: I could not
give proper notice, I would reguest
you to accept it.
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Mr. Chairman: The hon. Member
will appreciate that if it is at least
twenty-four hours earlier it is some-
thing. And no doubt the notice may
be waived and all that, In the case of
Government amendments that is
usually permitted. But is it on behalf
of the party in power that he has done
it? Because, I find the amendment is:

“That for the original resolution
the following be substituted,
namely:

‘The House, having considered
the Report of the U.P.S.C. for
1955-56' (and now it will be
Reports of the UP.S.C. for 1954-
55 and 1955-56) ‘and Government's
memorandum thereon, approves of
the action taken so far by Gov-
ernment’.”

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): It is
the opposite of it.

Mr. Chairman: It is open to the
House to decide as it likes. If the
House is so inclined I shall allow it.

Several Hon. Members: Yes, yes.

Mr. Chairman: So the original
resolution, together with the amend-
ment moved by Shri Kamath to the
same, is before the House. And those
who want to move amendments I shall
call first, and then the other hon.
Members.

Sardar A. 8. Saigal: I beg to move:

‘That for the original motion,
the following be substituted:

“This house having considered
the Reports of the UP.S.C. for
1954-55 and 1955-56 and Gowern-
ment's memoranda thereon, ap-
proves of the action taken so far
by the Government."'

Mr. Chairman: Amendment moved:

“That for the original mation,
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ine following be substituted: '

“This house having considered
‘the Reports of the UPS.C. for
1954-55 and 1955-56 and Govern-
ment’'s memoranda thereon, ap-
proves of the action taken so far
by the Government”.’

Shri Velayudhan, he must be very
brief. It is the last day.

Shri Velayndhan: Sir, I beg to move:

“That for the original motion, the
following be substituted:

“This House having considered
the Report of the UP.S.C. for
1955-56 and Government’s memo-
randum thereon, is of opinion that
the report be scrutinised by a
Parliamentary Committee consist-
ing of members of both the

"

Houses".

Sir, I am very glad that his resolu-
tion has been moved by my friend
and colleague, Shri Kamath. As he
has already said, this is the first time
that this report or the functions of the
U.PS.C. are discussed in this House.
1f the Treasury Bench is a sinner in
any matter concerned with its adminis-
tration, I think it is more a sinner in
this matter of appointments as well as
«of promotions and recruitment of per-
sonnel in the administration. When I
read the report, which is a skeleton
one and which does not reveal many
of the dirty things that were under-
current in the appointment of person-
nel, I wish to tell you that Govern-
ment have done a grievous injustice
not only to the Constitution but also
10 the practice and the rules that were
laid down by the Government itself.

18-55 hrs.
[Surt BarMAN in the Chair.]

How is the administration or how are
the appointments of the personnel
done by Government? What are the
ways of evading the rules? What are
the methods of going in through the
‘back-door to get people admitted?
Government have claimed, the other
day the Home Minister himself has
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said, that it is done excellently, that
there is fairness and justice in the
appointment of its personnel. But I
shall tell you, from the time we got
independence, if you take the person-
nel appointed in government service
after independence, you will find that
a very large number of personnel will
be belonging to the relatives, to the
friends, or the ‘in-laws’' of either the
Ministers or the officials or the senior
persons concerned in the party in
power.

The Minister in the Ministry of
Home Affairs (Shri Datar): Will the
hon. Member confine himself to the
points arising out of the Report? Let
there be no roving criticism of the
Government.

Shri Velayudhan: I can understand
the timidity of the hon. Minister to
protest against or to oppose my views
or the points'I have brought here.
But if you want examples, I can give
examples after examples where sine-
cure appointments were made with the
knowledge of the Service Commission
and regularised. What are the appoint-
ments made in the Planning Commis-
sion? A Member of the Planning Com-
mission. (Interruption.) I do not
want any interruption.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): We want to know one.

Shri Velayndhan: I can tell you
that a Member of the Planning Com-
mission—] do not want to tell the
name. ..

Shri Rane (Bhusaval): Vague gene-
ralisation won't do.

Shri Velayundhan: The Deputy
Chairman had a son who is employed
in the government service today. And
the Government have appointed a
Special Recruitment Board to recruit
him in the government service, where-
as he was rejected by the UPS.C.

An Hon. Member: When he iz quali-
fled?
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Shri Velayudhan: What else do you
want? 1 will give you another exam-
ple now. Take the brother of the
General Secretary of the Indian
National Congress who has become a
Member of the Railway Service Com-
mission only two or three weeks ago.
There is no need...

Shri Feroze Gandhi: Which one?
There are three.

Shri Velayudhan: You can enquire.

I wish to make one or two more
important points about appointments
relating to Scheduled Castes and
Scheduled Tribes. I am very sorry to
say that ever since we got indepen-
dence, if the Government have failed
in fulfilling their duties, it is in the
case of representation of the untouch-
ables or Harijans in the services. We
had got many Under Secretaries; even
before independence we had. After
the coming of independence I would
like to ask the hon. Minister to indi-
cate to me how many Under Secre-
taries or Deputy Secretaries were
appointed. 1 know there was a post
advertised for a Scheduled Caste as
Under Secretary in the Law Ministry.
There was a post for a Scheduled Tribe
Under Secretary also. I know very
well, 1 got a letter from the Home
Minister himself about it. Of course,
a sinecure appointment was made, and
a non-Scheduled Caste was appointed
in the Law Ministry, in spite of there
being qualified candidates among
Scheduled Castes who fulfilled all the
conditions there. But after rejecting
them the Government have taken
a non-Scheduled Caste and a sinecure
appointment was made. A man related
to some of the officials was taken. I
do not know whether the Minister is
also related to that person. I think it
is so. Then, it is said:

“Despite six official and eight
demi-official reminders to the
Railway Board, it took almost
three years to supply complete
confidential reports and in the
nieantime all but three of the
superseded officers were promoted:
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thereby giving room for a wrong
impression that all this delay and
promotions were intended to clear
the hurdles in the way of the
proposed appointment.”

19 hrs.

These things are being evaded from
the UP.S.C. Regarding the appoint-
ment of an Adviser, there is no need
to inform the UPS.C. Officer on
Special Duty, Additional Secretaries,
Assistant Deputy Advisers, in this
way, so many things are evaded from
the Union Public Service Commission.

In the expanded industrial concerns
of the Government of India, have they
given any representation to the Sche-
duled Castes? Have they followed the
rules laid down by the Constitution im
these appointments? Can the Govern-
ment of India show a single Deputy
Secretary, Joint Secretary in the
service of the Government of India,
appointed by the Congress Govern-
ment? I know there is a senior I.C.S.
officer who is a Joint Secretary. He
was selected, of course, during the
British regime.

Shri Datar: I again bring to your
notice, Sir, that the whole speech is
entirely irrelevant and it has nothing
to do with the Union Public Service
Commission.

Shri Velayudhan: It has everything
to do with the Union Public Service
Commission. But, you do not consult
them. That is my point.

Mr. Chairman: His point is that the
Government without consulting the
Union Public Service Commission, are
making appeointments, evading the
UPSC.

Shri Datar: That is.the case you
make out. He has not stated at all.

Shri Velayudhan: I must say that
the hon. Minister has a chance to
reply. He can reply at that time and
contradict my statements.
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What I would like to emphasise is.
we have got certain statutory safe-
. guards as regards representation in the
services, in the major services, in the
LAS., in the LP.S, as well as in
others, even in the LF.S. How many
people are there from among the
Scheduled Castes? I know how many
relatives of the Ambassadors are there
fn service. If you travel throughout
the globe, you can see in every
Embassy in one corner or the other
one relative of an Ambassador or
Ambassadress or something like that.
This is the position. I know it is very
difficult for the Minister to digest
these open criticisms. Why are these
nasty, shameless things being done if
the Government have not got the
courage to withstand? For example,
there are appointments made in tha
industrial establishments of the Gov-
ernment. There was criticism here
about the appointments made in the
newly started Insurance Corporation.
In this way, if there is in the Govern-
ment more ism in any matter, it is in
the appointment of personnel: favouri-
tism, nepotism. In fact, the relatives
of wives, nieces or in-laws find places,
When I went to London, I saw about
some appointments. Not about appoint-
ment alone. There is one more point.
About two-thirds of the scholars, who
bhave gone abroad, who have been
given scholarships by the Government,
are related to a Congress M.P. or a
Minister or a Congress MLA.....

The Deputy Minister of Education
(Dr. M. M. Das): 1 repudiate the
charge. It is a lie, an incorrect state-
ment that the hon. Member is making.

Shri V. P. Nayar: On a point of
order, Sir, can a Member, especially
a Minister say that it is.an open lie?

Sardar A, S. Saigal: That is parlia-
mentary.

Dr. M. M. Das: If the word is
objectionable, I withdraw.

Shri Velayudhan: I am sorry, I did
not hear my hon. friend Dr. M. M. Das.
He is experienced in lying one after
another in Parliament.
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Mr. Chairman: Order, order.
Shri Velayudhan: Yes.

Mr. Chairman: This is not right on
the last day of the session. This sort
of raccusation which is becoming
mutual or reciprocal, is not correct.
Today is the last day of the sessiom.
The hon. Member was also making
accusations; he must be very definite
about facts. I think such sort of
observations should not occur any
more. I think the hon. Member should
finish now.

Shri Velayundhan: I

Shri Feroze Gandhi: On point of
order. The Member must also keep in
mind one thing. When listening to
him, we are also co-operating. If wa
non-co-operate, he would not be able
to speak.

Mr. Chairman: The hon. Member
must finish now.

Shri Velayudham: I should tell him
that a Parliamentary Committee
should scrutinise this matter. That is
my amendment here. It is wvery
essential. I challenge the hon. Minis-
ter if he is willing to have Parlia-
mentary scrutiny over this question
of appointments made by the Govern-
ment since we got Independence. If
they make an enquiry, certainly it
will expose many many thing. I will
say that it will expose all the dirty,
nasty things that this Government,
the Treasury Benches, have done.

Mr. Chairman: Amendment moved:

‘That for the orignial motion, the
following be substituted:

“This House having considered
the Report of the U.PS.C. for
1955-56 and Government's memo--
randum thereon, is of opinion that
the report be scrutinised by a
Parliamentary Committee consist-
ing of members of both of the
Houses".'

Shri Raghavachari (Penukonda):
Sir, I have listened to the speeches
afd I wish just to volce my support

shall tell



4289 Motion re

[Shri Raghavachari]
to the motion by quoting my own
experience, which I am not saying,
for the first time, on the floor of the
House. I said this in as dignified and
gentle a manner as possible in the
Budget session, on the cut motions
to the Home Ministry. I brought this
as a very serious case of inordinate
delay in calling for appointment after
the Ministry had made ad hoe
appointment, and the permanent
injury that was done to a particular
individual who was duly qualified.
Because, the man who had been ad
hoc appointed continued and the con-
tinuing itself constituted an experi-
ence which he had gained, which tilt-
&d the whole balance in his favour, to
the prejudice of a qualified individual,
who permanently lost his life oppor-
tunity of. being judged fairly. These
things I brought to the notice of the
Home Ministry. I wrote a letter and
subsequently 1 got a reply saying, you
please appreciate this, you please
appreciate that and so on. Of course,
the whole thing is over. There is
nothing more to appreciate or depre-
ciate. The real point is, this disease
or defect is not one individual case. It
is almost a continuous disease. It is a
kind of new processing of appoint-
ments. As the UP.S.C. has rightly
said, they pitch an individual and
then, the pitching becomes completely
fitting. That is the danger to the
other people. I do not wish to go into
details, except to say this. What hap-
pened was delay. A man had gone
on leave to a foreign country to get
himself qualified better. Before he
returned, some temporary appoint-
ment was made of a man of much
less qualifications. After he returned,
he asked that he must be appointed to
the place. He said that the lower
man had been promoted, and now
that he has returned, he must at least
then get his legitimate place and the
lower man should go back. They
took 8 months, 10 months and conti-
nued that man. Then, the case was
referred to the U.P.S.C. That took one
year. It was said, now that we have
called for, there is no need to make a
change. The same lower man conti-
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nued. Finally the U.P.S.C. selected,
the temporary occupant only. I very
much wish that the U.P.S.C. people
had struck to the spirit of the criti-
cism that they had made in their
report and not recommended the
pitched man for permanent occupa-
tion.

Apart from that, I only say that
this is not an individual case. It is
almost a regular processing of
appointments. Therefore, we must
mention on the floor of the House
how we wish that these things are
put a stop to. Apart from that, the
poor people, who have the misfor-
tune, suffer and they must suffer
throughout their life.

Shri V. P. Nayar: (Chirayinkil): I
shall be very brief and I promise you
that I shall not indulge in merely
attacking the Government this time,

It will be conceded even by my
friend the Home Minister that the
Union Public Service Commission is
not adequately staffed to meet the
present-day requirements of recruit-
ment. The obvious result is that on
various pleas, whether it is exigency
or urgency or whatever it is, the Min-
istries have an opportunity of making
ad hoc special recruitments. This has
come up for criticism in this House
very often, and the Commission has
not been able to do anything about it
because they do not have the staff.

In very many appointments I know
as a matter of fact that the Commiis-
sion invites specialist members. I was
amazed one day to hear that one of
these members in an interview put a
question on certain details given in
Vatsyayana's great work which we all
know. Such questions are also being
asked. I want this Government to
understand that we must infuse confi-
dence. Government must certainly
create the impression that they are
not giving any chance for favouritism
or nepotism.

Shri Heda (Nizambada): Does the
hon. Member refer to Vatsyayana’s
Kama Sutra?
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Shri V. P. Nayar: 1 thought all
Members knew it. I know personally
questions on that were put in inter-
views in examining candidates by the
so-called specialist members.

I was saying that the Government
must give the impression to the coun-
try that they have tried their utmost
in preventing venality or graft or
anything like that. I can give any
number of examples, but I do not
want to go into it because the
occasion does not demand that.

There is also this aspect which
Government has to consider, and that
is that the Commission’s activities.
should not be merely confined to
recruiting cadres for the Government.
We have got cent per cent. Govern-
ment undertakings in the commercial
field. We have got ever so many
public companies. I have had a little
more opportunity to know things than
most of the Members, having had the
honour to serve in the Public
Accounts Committee and the
Estimates Committee, and at some
places and in some factories nobody
can say that things have been all
right. I do not want to wash any dirty
linen here especially when in a few
minutes we shall all part and partas
friends, but I want Government to
consider seriously this proposition,
that the Commission should be given
the staff which it requires, because it
will not be a waste. Of course, I do
not say that the Commission has done
everything cent per cent. right. They
are likely to err. They are human
beings. But why do you not give
them opportunities, why do you not
give them enough staff?

Take for example the recruitment
in the matter of LAS. from the
States. This recruitment to one of the
topmost cadres in Government service
has been—I am struggling to find a
mild word—far beyond criticism.

Shri Feroze Gandhi: Ask Velayu-
dhan. '

Shri Velayudhan: Yes, I know it
1 know it very correctly. .
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Shri V., P, Nayar: I think the hon.
Member, Shri Feroze Gandhi, would
not think that I have to borrow such
words from Shri Velayudhan.

I therefore want the Government to
bring within the scope of the Com-
mission such appointments in public
undertakings also to see that when
there is recruitment by the Commis-
sion, the Government do not inter-
fere in the manner in which they do,
because very often Deputy Secretaries
go as specialist members. It is
written in this report that for the
precise requirements of the Ministry
an officer has to go.. . What is the
precise requirement? ‘The precise
requirement unfortunafely happens
to be, as Shri Velayudhan put it in
strong language, some back-door
method of taking in some relative. I-
think Govermment, like Ceasar’s wife,
must be above suspicion, and must
not give any opportunity for criticism
of this kind.

Shri B. K. Das (Contai): A persual
of the report of the Public Service
Commission gives us enough proof
that the Commission has done very
substantial and satisfactory work.

Shri V. P. Nayar: Nobody denies it.

Shri Raghavachari:
cises the Commission.

Nobody criti-

Shri B. K. Das: I am also not criti-
cising the Commission. I am only
praising it. I agree with the friends
who have brought this matter to the
notice of the House that they want
more staff.

Shri Datar: Let this point not be
laboured. We have already given them
adequate staff.

Shri B. K. Das: We do not know,
but it is in their report.

Shri Datar: This was for the last
year. Thereafter we have given them
full staff.

* Shri B. K. Das: So far so good.
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Shri Raghavachari: The Minister
refers to the present position.

Shri Datar: That is what I am tell-
ing them.

Shri B. K.' Das: Another matter of
satisfaction is that there has been an
amount of co-operation between the
Government and the Commission
which is noteworthy. There is only
one case in which there has been a
difference of opinion, and it is on the
remarks of the Public Accounts Com-
mittee and the view of the High
Court etc., that the Government -have
been compelled to take a different
view from the Commission, and they
have not accepted the recommenda-
tion of the Commission. So, it is very
gratifying that the co-operation that
the Commission requires has been
forthcoming from the Government
also. But there is one point to which
1 should draw the attention of the
Government, about the reference to
temporary appointments. There have
been delays. If we look to Appendix
III, we find that in some Ministries
where many appointments have been
made, there has been delay in refer-
ring them to the Commission. I hope
Government will take note of this, and
bring those appointments to the
notice of the Commission as early as
possible.

There is another matter also. IT we
look to the number of appointments
given in Appendix- X, we find there
have been as many as 64 cases in
which in spite of advertisements
suitable candidates have not been
found. That is one defect whic¢h the
Government should try to remove,
because if proper personnel are not
trained and educated and steps are
not taken in the universities or techni-
cal institutions to educate proper per-
sons, the Commission will be helpless
in the matter, and as they are entrust-
ed with the very responsible duty of
procuring the human material for the
-vast machinery of Government, if such
‘persons are not available the
machinery cannot work well. So,
I hope the Government will take every

22 DECEMBER 1956 Report of U. P. 8. C.

4294

step so that the policy of education
in our educational institutions will be
such that such people in numbers
will not be found wanting.

I need not go further into these
matters. On the whole the work of
the Commission is satisfactory and
the co-operation of the Govern-
ment is also very gratifying. I hope
this will continue further and that
we will have no case for complaint
against the actions of Government.

Shri M. K. Moltra (Calcutta North-
West): I will take only five minutes.

sit frffar fawt (A 7 FORA):
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Shri M. K. Moitra: I have been al-
lowed by the Chair to speak.

The whole report of the Union
Public Service Commission is a re-
cord of attempts by the Government
to by-pass the Commission. Every-
where an attempt has been made to
by-pass this institution.

The Commission has complained
about paucity of staff, and the Minis-
ter has just now said that adequate
staff has been supplied to them. But
that is mot the question. The ques-
tion is this: are you going to refer
~the cases of appointments to the
UPSC or not? There are instances,
and such instances have been cited
also, where cases have not been re-
ferred to the UPSC and ad hoc
appointments have been made which
are not justified.

1 would refer to one concrete in-
stance. A question was asked last
session in this House, which elicited
the reply that the Assistant Secre-
tary of the University Grants Com-
mission was only a matriculate.
There are many people with. high
academic  qualifications, including
doctorates, who work under him.
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The Assistant Secretary has already

passed the age of superannuation.
But his case was never referred to
the UPSC and he still continues in

the service.

Now 1 shall refer to starred ques-
tion No. 2058 of 12th September,
1956. In that question it was asked:

“(a) whether it is a fact that
an inquiry into certain charges
of corruption against a former
Director of Inspection, Calcutta
Inspection Circle, under the
Directorate-General of Supplies
and Disposals has been comple-
ted and the report submitted to
Government ;

(c) whether it is also a fact
that the said officer is actually
working as Director of Inspec-
tion New Delhi, under the same
Directorate-General?”,

Shri V. P. Nayar: Thank God. He
is not promoted.

Shri M. K. Moitra: The reply of
Government was as follows :

“(a) Yes, Sir, the inquiry was
held into the warious charges in-
cluding some relating to corrup-
tion.

(¢) Yes, Sir."

‘So, that Director has only been trans-
ferred to Delhi as Director of Ins-
pection, and he is continuing in that
post.

I may now refer to another strange
incident. The UPSC held the IAS
examination at different centres. In
.one of the centres in Delhi, namely
‘the M.B. Higher. Secondary School,
Rouse Avenue, an examination was
held on the 24th September last, and
the supervisor of the examination
was found absent. He was given
‘Rs. 25 per examination day for
supervising the examination, but he
was found absent. He went to the
(All India Radio to broadcast a speech
:and earn another Rs. 285,
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Shri Feroze Gandhi: He must have
been 'a journalist.

Shri M. K. Moitra: Unfortunately, at
that time, a Deputy Secretary of the
UPSC went there and found that the
supervisor was absent. I can give
the name of the supervisor also. He
was Mr. G. N. Kaul, the headmaster
of the institution. He was absent,
and he had gone to earn more money,
and the examination had to take
care of itself. Here, I have before
me a photostat copy of the letter
of the UPSC. So, I am speaking
from facts. Up till now, no  step
has been taken either to recover the
money or to disqualify him from act-
ing as supervisor in future. These
are some of the instances. I can add
instances after instances to show that
Government’s intention is to bypass
the UPSC in some way or the other.

Shri Datar: At the cutset, the hon.
Mover of the meétion had contended
that sufficient time had not been
found for a debate on the reports
submitted by the UPSC from time to
time. So far as that matter is con-
cerned, I would like to say that
when the reports are received, copies
of the reports are presented to this
House as also furnished to the hon.
Members, and if any hon. Member
desires to have a debate thereupon,
Government would never come in the
way at all. I should also like to
point out in this connection that in
the Rajya Sabha, if I mistake neot, at
least once, this question was debated
upon. Therefore, if the matter has
not been debated upon here, it would
not be proper to hold Government
liable for it.

Certain other points had been
traversed, and I shall try to reply
to them as briefly as possible. In
the first place, it was stated that
there was not an adequate or suffi-
cient number of members on the
UPSC, and secondly that there were
not adequate staff. So far as the
first point is concerned, the member-
ship of the UPSC is now full In
addition to this, Government have
also sanctioned the creation of two
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more memberships. So far as the
UPSC is concerned, Government are
aware of the increasing volume of
work, and, therefore, whenever they
require any additional strength, that
will always be considered and is
being considered with sympathy. So
far as the staff is concerned, an ade-
quate number of staff has already
been given to them, and it would be
found that in addition to this staff,
certain mechanical devices also have
been introduced; so, it may not be
necessary to have more human staff
when we have got these mechanical
devices.

Shri V. P. Nayar: I would like to
know whether there are any calcu-
lating machines. -

Shri Datar: There are various
machines. That is the reason why I
put it in a general way. These
mechanical devices go a long way
in dispensing with the human mate-
rial or the human portion of the staff.
So, on this question, let not the hon.
Members be under any misgivings
that Government have been with-
holding the necessary staff to the
UPSC.

Then, I would pass on to the other
points raised by the hon. Members.
It may kindly be understood that a
very large number of cases are refer-
red to the UPSC. Nearly 7,000 cases
are referred to them. Formerly, the
number was in the neighbourhood of
4,500. It has now increased to about
7,000. In spite of this, the House
will kindly understand that the
highest number of departures from
the UPSC's advice was only six in
1950-51 when the Constitution came
into vogue. From that figure, it has
dwindled down; only in one year it
was four. Now, we have got hard-
ly two or three cases. In the year
under review, so far as the present
debate is concerned, out of these
7,000 odd cases, it was only in one
case that Government considered it
advisable to depart from the advice
of the UPSC. There also, as the «
memorandum filed by Government
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will point out, the UPSC desired to
take a lenient view, so far as the
loss of money due to the irregulari-
ties on the part of a (Government
officer was concerned; the UPSC
somehow was of the view that a
token amount of Rs. 1,000 should be

taken from the officer. But Gov-
ernment did not accepi this. They
desired that this particular officer

.should suffer and make good the loss

to the extent that he can make good
the loss under the rules that are now
prevalent, and, therefore, Rs. 12,000
is the amount which the man has
been directed under the Government’s
orders to pay. In fact, I would also
point out that, in that case, Govern-
ment were anxious to have this man
removed from service, because his
whole conduct was highly irregular.
And even in respect of the two
charges which were inquired into, it
was found that his conduct was not
above suspicion at all. In fact, his
conduct was very strongly criticised
and the Public Accounts Committee
of this hon. House had stated that
Government should take strong action
and the man must be visited deter-
rent punishment. This is the first
point which has to be understood.

Secondly, there was also a case filed
by the contractors. That

case was
dismissed. In the course of the
judgment, it has been stated that
there was collusion between this

officer and the contractors. The Gov-
ernment were put to great loss on
account of this collusion. This con-
duct of the man was far from bona
fide. Under the circumstances, you
will agree—and the House will agree
—that in this particular case, not a
mild punishment, not a lenient view,
was called for »ut a deterrent punish-
ment and strong view was necessary.
That is what Government have done.

So you will find that this is the
only case where Government consi-
dered it necessary, in the interest of
justice, to depart from the views of
the UPSC.
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Then considerable criticism was
offered so far as the temporary
appointments were concerned and also
so far as delays were concerned.
Now, it has to be understood very
clearly that ours is an expanding
Government. Activities are being
added on. Therefore, whenever new
activities are added on, mnaturally
Government have to consider whe-
ther the staff that is necessary should
immediately be made permanent.
That is a point which Shri Kamath
will kindly understand on the one hand,
Government are blamed for increas-
ing their staff and for increasing the
financial commitments; on the other,
the criticism is to the effect that tem-
porary hands are not made permanent
at all. It has to be understood
very clearly that a certain quota of
our officer personnel has to remain
temporary, because when Govern-
ment undertake new ventures, Gov-
ernment desire to have some more
experience before these posts are
made permanent. Therefore, a cer-
tain quota of temporary personnel
has got to remain. Even there, also,
it is not possible for me, during the
short time that I have, to go through
the various steps that Government
have taken. They have reorganised
the whole Central Secretariat Ser-
vice. They are also giving to the
temporary persons rights of what
is known as quasi-permanent, which
is almost equal to permanency ex-
cept in a way or two. Therefore,
better conditions are being given even
to temporary hands.

Under these circumstances, it would
not be proper merely to criticise
Government on the ground that they
keep all these temporary hands with-
out confirmation. It would be en-
tirely wrong to confirm them unless
there is absolute necessity for it, and
to the extent that the necessity is
there, they are being confirmed—
confirmations are being offered.
Would the hon Member hike that the
Government should discharge all
these temmorary servants? Then na-
turally, my hon. friends oppusite
would come round and fall upon. Gov-
ernment for the great injustice that
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Government are doing in suddenly
discharging these temporary person-
nel.

Therefore, we have to choose the:
mean. We have to take into account.
the conditions. We have also to take
into account the experiments that the.
Government have to carry on. We:
have to understand that the Gov--
ernment have to carry on with new
departments or new
Therefore, confirmation has to come-
gradually after full experience has.
been gained. All the same, Govern=-:
ment are all anxious that they have
to give as good conditions of service
to their people as pessible and con-
firm them. That is the reason why
I want to dispel the feeling that
Government are not in any way
taking care of the temporary staff.
The temporary staff is being looked’
after in as good & manner as possi-
ble, and whenever: it becomes neces-
sary, and Government come to the
conclusion that these’ temporary per-
sonnel should be confirmed, they are-
being confirmed.

In fact, I have told this House on a
number of occasions that in certain
cases Government passed orders that
about 80 per cent. of the temporary
staff should be considered for con-
firmation. That is what is being done-
and, therefore, I would like to point
out that the interests of the temporary
Government personnel also are quite
safe in our hands.

Then, it was contended that cases:
were not referred to the UPS.C. in
time and that there was delay.
Incidentally, I may say that Shri
Velayudhan who possibly knows very
little of relevancy brought in certain
other matters as well.

Shri Velayudhan: I challenge the
hon. Minister. It is all relevant. Be
honest.

Shri Datar: There was no rele-
vancy in the hon. Member's speech. I
repeat it again.

Shri Velayudhan: Be  honest..
Appoint a Parliamentary Committee..

activities. . *
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Shri Datar: In all these cases, there
is one single answer so far as the
delay in making references or the
guestion of non-reference is con-
cerned. I should point out to the
Jhon. Members of this House......

‘Shri Velayudhan: On a point of
rorder, Sir. Let me ask him why
hundreds of applications are going to
the Ministers.

Mr. Chairman: The hon. Member is
saying nothing new. Let the hon.
Minister reply.

Shri Datar: So far as this question.
«of delay etc. is concerned, the only
.answer which I should like to give
the House is this. Certain cases of
.delays in reference or hon-reference
_have been referred to. In all these
cases, hon. Members will note that
‘though there was some delay’ on
;account of valid reasons, on account
-of inevitable reasons, ultimately, all
.ad hoc appointments that the Govern-
ment have made, they had made them
.on an ad hoc basis in the interests of
the exigencies -of service and all of
them have been concurred in not
‘because Government have made these
.appointments but because they found
that in all these cases the appoint-
ments were of good people.

There are certain sections of the
~Government machinery where tech-
nical personnel is required. As one
hon. Member has pointed out—Shri
Das, if I mistake not—we have agreed
to evolve a machinery, we have
agreed to have full university and
other courses under which we shall
have the trained staff, that is lacking.
Under these circumstances, often-
- times Government have to make an
appointment just on the spot in an
.ad hoc manner. In this case, let hon.
Members understand that so far as
Government are concerned, they are
not in a mood to go on making
appointments without reference to the
UPS.C. In all these cases, Govern-
ment are anxious not to make long-
‘term appointments. unless they are
;justified. Government have to assess
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the situation and while assessing the
situation, Government starts with the
minimum period. In one of the 7
cases referred to in the UP.S.C.
Report, it will be obvious that Gov-
ernment wanted to make the appoint-
ment only for 3 months. Subse-
quently, other questions came in and,
so far as the particular man was con-
cerned, when he was found usefu] in
one branch of the Government depart-
ments, his services because useful
for other branches also. Certain com-
mittees are appointed and their reports
are under scrutiny and action has to
be taken and certain Bills have to be
prepared. linder these circumsiances
this highly technical and efficient ex-
pert personnel is necessary. In all
these cases (Government are anxious
to see that appointments on a long-
term basis involving Government in
commitments are not made. In all
these cases, through there might have
been some delsy here and there on
account of the bona fide belief on the
part of Government that these ap-

. pointments would not last beyond a

particular period, they have always
taken steps ‘o see tha! a reference is
made to the UP.S.C. I repeat this
particular statement which fully jus-
tified the Governments stand. In-
almost all these ad hoc appointments,
when a reference was made—though
there_was some delay—and when the
delay was explained, the TUUP.S.C.
have concurred in these appointments
not because of the inevitability of the
circumstances but on account of the
merits of the persons concerned.
Therefore, I would submit to the
House that the U.P.S.C. have also not
made serious charges or complaints.
They have pointed out certain circum-
stances and the reply is this.

Shri Feroze Gandhi: Is there

quorum, Sir?

Shri Datar: In all cases Government
have to move slowly and cautiously.

Shri Feroze Gandhi: Shri
Velayudhan is totally irrelevant, there
is no doubt about it. But what about
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Shri Raghavachari, who mentioned
some very specific cases?

Shri Datar: So far-as that case is
concerned, I cannot remember exactly
what that particular case is. I speak
subject to correction, subject to recall-
ing to my memory as far as I can.
If, for example, there is an officer
under, the Government of India in a
particular department, and if he
desires to go out of India, say, to an
embassy or elsewhere, hon. Members
will understand that he wants to go
because he would like to have more
benefits. If he wants to go there and
take benefits, then he cannot have a
permanent lien on his post here, If
he wants to have more benefits there,
let him have them, but he cannot
have a lien on promotion and advance-
ments in India. He must take the
position as it is. If you go out, then
naturally you are obliged also to
undergo certain inconveniences or
hardships, which are -inevitable. A
post cannot be kept as it is, and pro-
motions cannot be kept in waiting
for you when you go out. This is
what 1 wish to say.

Shri Raghavachari: I would like to
correct the hon. Minister. It was not
a case where he went out to an
embassy or other appointment as
stated. He went on study leave to
equip himself better and return. to
the service better qualified. If b
comes back better qualified, ......

-]

Pandit Thakur Das Bhargava: Was
he given an assurance that when he
returned after his studies, he would
be given this post? Then the argu-
ment stands. Otherwise, another suit-
able person may have been found and
the argument does not stand.

Mr. Chairman: Without knowing the
facts from both sides, what is the use
of discussing this case? The hon.
Minister says he does not know it at
present.
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Shri Raghavachari: But I expect
that the Minister in many instances

Shri Datar: I have made a general
observation, not with references to a.
- N
particular case.

Mr. Chairman: Unless the Minister
is posted with the facts, he cannot.
reply to that case, but he is giving a
general idea on the cases where such
things occur.

Shri Raghavachari: I only wanted
to correct his remarks.

Shri Datar: A charge was made of
nepotism. So far as nepotism or
favouritism is concerned, they are
words which are current coin and are:
used without understanding the
implications of these things. Now, I
am putting it to Shri Velayudhan as
to whether the UPSC. have made
any grievance of Goyermment's con-
duct in this respect.” .

Shri Velayudhan: * * *

Shri Datar: If they have not made,
then that subject cannot be a matter
of debate here. It would be open to
him to criticise us to his heart's con-
tent. But so far as this question is
concerned, we are bound by certain
rules. If the UP.S.C. have not com-
plained, if the U.P.S.C. have not made-
any grievance of serious irregularities,
then 1 presume that the absence of
a complaint means that Government's-
stand is perfectly vindicated.

Mr. Chairman: I think the House-
feels tired now. I noticed Shri
Velayudhan made certain observa-
tions and I do not think they should
go on record.

We cannot make any observations
against a body which is independent.
That will be expunged.

Shri Feroze Gandhi: His whole
speech should be expunged.

s*+*Expunged, as ordered by the Chair.
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Sardar A. S. Saigal: Yes, the whole
speech of Shri Velayudhan should be
expunged.

Shri Kamath: I have got the right
-of reply under rule 338, The Minister
has left a very misleading impression
on the House. He has said that it was
our fault that no discussion was
raised in the earlier sessions. (Inter-
Tuptions)

Mr. Chairman: That kind of debate
<an go on for ever.

Shri Kamath: Under rule 338, I am
Teplying to the Minister. Myself
along with some other colleagues had
sought to move a motion to discuss
the earlier report last session, it was
admitted and put down in the buHetin
as ‘no-day-yet-named' motion. It
appeared in the Bulletin not once, but
twice. The Government could not
find time for its discussion. That is
all on record and if the hon. Minister
will find time to see the records, he
will see these things. (Interruptions)

Sir, I am entitled, by your leave,
under the rules, to reply.

st feafe faw : g@ AT A forw
uF Wz ¥ @y fafewE ar | 9Ea
o a9 & TWE |

Mr. Chairman: He has the right of
Teply.

Shri Bhagwat Jha Az.d (Purnea
cum Santal Parganas): How many
minutes?

Shri Kamath: I will not take more

minutes than you can sit here, As
regards the Minister's statement that
the Government has appointed ade-
«uate staff, I would invite your atten-
tion, to what the Commission has
itself stated. They have felt that there
should be improvement in the quality
and strength of the higher secre-
tarial staff so that they may be able
to discharge their functions more
efficiently and more expeditiously.
{Interruptions)
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Shri Feroze Gandhi: Shri Kamath
is very particular that there should
be quorum in the House. There is no
quorum.

Shri V. P. Nayar: There is no
decorum. ....... (Interruptions)

Shri Kamath: As regards the Minis-
ter's plea that temporary appoint-
ments have got to be made in the
given circumstance, I am wholly
unconvinced and the House also is not
convinced that the reasons he had
adduced are valid or adequate.

Lastly, he has said that the U.P.S.C.
has not made any charge of nepotism
and favouritism. 1 can quote what
the UP.S.C. had said. It speaks of
the irregularities that Government
has committed. I am quite sure that
the Commission would not use a
stronger word than irregularities”. I
do not wish to add anything more. If
the Government still say that they
are not guilty of nepotism, corruption
or favouritism let them say so. It is
a matter of opinion. Because the
temporary and ad hoc appointments
made—there were hundreds of them—
invite the charge. It is 'not that the
U.P.SC. should say so. They invite
the charge from the public at large
that there is nepotism and corruption.
The U.P.S.C. may not say so. See
the newspapers. Look at the news-
papers. See what a Bombay paper
has said recently. (Interruptions).

That is all I want to say in reply.

Mr. Chairman: There are certain
amendments.

Shri M. K. Moitra: On a point of
order, Sir, there is no quorum. With-
out a quorum they cennot be put to
vote.

Mr. Chairman: The bell is being
rung.

Bhri Feroze Gandhi: Why is the
bell being rung now?
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Mr. Chairman: There is no quorum.

Shri Feroze Gandhi: But, when I
‘pointed out that there was no quorum,
you did not do anything.

Mr. Chairman: We can speak with-
out a quorum but we cannot vote with-
out a quorum. I find that there is no
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quorum. So the House cannot, with-
out quorum, go on transacting any
further business. The House now
stands adjourned sine die.

19.52 hrs.

The Lok Sabha then adjourned sine
die.
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MOTIONS FOR ADJOURN- 4o071—78
MENT

f1) In view of the astatement
made by the Minister of
Home Affairs (Pandit G. B.
Pant), the Speaker withheld
his consent 1o the moving of
an adjournment motion given
notice of by Sarvashri A. K.
Gopalan, T.B.Vittal Rao and
V.P. Nayar regarding the

alleged discontent among the

Class III and class IV Central
Government Employees on
account of the reported failure
of Government to appoint a
y Commission as
recommended by the Central

second Pa
Pay Commission.

(2) In view of the statement
made by the Minister of
Home Affairs (Pandit G. B.
Pant), the Speaker withheld
his consent to the moving of
another adjournment motion
given notice of by Sarvashri
A. K. Gopalan, V. P. Nayar
and Punnoose regarding the
situation alleged to have ari-
sen out of the closure of Ca-
shewnut factories in Kerala.

PAPERS LAID ON THE
TABLE

The following ipa pers were laid
on the Table :

(1) A copy of the Annual Re-
port of the Damodar Valley
tion for the year
1955-56 and Audit Report
thereon, under sub-section
(s) of section 45 of the Dam-
Oda; Valley Corporatiqn Act,
1945.

(2) Appropriation Accounts of
the Defence Services for the
year 1954-55 and the Audit
Report, 1956, under article
151 (i) of the Constitution.

(3) A copy of each of the Ap-
propriation Accounts Part I,
Part 11, Block Accounts, Bal-
ance Sheets and Profit and
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Loss Accounts for the
year 1954-55 and the Audit
Report, 1956, 0f Railways un-
der article 151(i) of the Con-
stitution.

(4) A copy of the Report on the
working of the Central Silk
Board for the period from
1st April, 1955 to 315t March,
1956 in pursuance of an ass-
urance given by the Minister

erce and Industry
during the discussion on the
Central Silk Board (Amend-
ment) Bill on the 29th July,
1952,

(5) A copy of the statement re-
garding reports by various
experts on the technical sou-
ndness of the Kosi Project
{1953) Scheme.

(6) Acopy of the statemnent giv-
ing information on certain
points raised during the
budget Debate on the znd
and 3rd April, 1956 and not
covered by the replies given
by the Minister and Deputy
Minister of Irrigation and
Power.

(7) A copy of the Minutes of
the sittings of the Rules Co-
mmitiee held on the 13th,
14th and 215t December,
1956.

REPORTS OF ESTIMATES
COMMITTEE PRESENTED

Thirty-ninth and Forty-first to
Forty-third Reports were pre-
sented. .

REPORT OF COMMITTEE
ON SUBORDINATE LEGIS-

LATION PRESENTED
Sixth Report was presented.

MATTER OF
IMPORTANCE

Shri A. K. Gopalan called the
attention of the Minister of
Food to the inadequate arr-
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CALLING ATTENTION TO 4087-88
URGENT
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anvements for the distribu-
tion of rice in Fair Price
Shops in Kerala
The Deputy Minister of Food
(Shri M.V.Krishnappa) made
4 statement in regard there-
to.

REPORT OF RULES COM- o88
MITTEE ADOPTED

Seventh Report was adopted,

AMENDMENT MADE BY 40g9a-4x13
RAJYA SABHA AGREED 4
TO

The amendments made by Raj-
yDa Sa}bh: to the Faridabad
evelopment Corporation
Bill, as passed by Lok Sabha,
were taken into consideration
and agred to.

BILLS PASSED 4113—4273

The following Bills were con-
sidered and passed:

(1) Delhi (Control of Build-
ing Operations) Conti=
nuance Bill as passed by
Rajya Sabha.

(2) The Slum Areas (Impro-
vement and Clearance)
Bill as passed by Rajya
Sabha.

(3) Delhi  Tenants (Tem-
porary Protection) Bill
as passed by Rajya Sabha.

(4) Delivery of Books (Pub-
lic Libraries) Amendment
Bill as passed by Rajya
Sabha.

REPORT OF COMMITTEE 4a4a
ON ASSURANCES PRE-
SENTED

Third Report was presented.
Rl;sl;s;GNATION OF A MEM- 4242

The Chairman announced that
Shri Amarnath Vidyalankar
had resigned his seat in
Lok Sabha with effect from

today.
MESSAGES FROM RAJYA 4oBo—8s,
SABHA 437378
Secretary the follwing

messages from Rajya Sabha:
(1)That at its sitting held

on the 18th December,
1956, Rajya Sabha had ag-
reed to the amendments
made by Lok Sabha on the
1oth December, 1956, in

the Indian Medical Coun-

cil Bill.

(2) That at its sitting held

on the 2oth December,
1956, Rajya Sabha had ag-
reed without any amend-
ment to the Representa-
tion of the People (Misce-
laneous Provisions) Bill,
passed by Lok Sabha on
the 18th ber, 1956.

(3) Thatatitssitting held on

the 20th December, 1956,
Rajya Sabha had agreed
without any amendment to
the Kerala State Legisla-
ture (Delegation of Pow-
ers) Bill passed by Lok
Sabha on the 19th Dec-
ember, 1956.

(4) That Rajya Sabha had no

recommendations to make
to Lok Sabha in regard to
the following Bills, passed
by Lok Sabha on the 19th
December, 1956.

(:')B?npmwiuim (No. 5)

(i) Appropriation (Rail-
ways) No. 6 Bill

(#1) Appropration (Rail-
ways) No. 7 Bill

(iv) Central Excises and
Salt (Second Amend-
ment) Bill

(5) That Rajya Sabha had

no recommendations to
make to Lok Sabha in
regard to the Union Duties
of Excise (Distribution)
Amendment Bill, passed by
Lok Sabha on the 20th
December, 1956.

(6) That at its sitting held

on the 22nd December,
1956, Rajya Sabha had ag-
reed without any amend-
ment to the Territorial
Councils Bill, passed by
Lok Sabha on the zo0th
December, 1956.
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PRESIDENT'S ASSENT TO 4085-86,

BILLS

Secretary reported to Lok
Sabha that the following
Bills, which had been passed
by the Houses of Parliament
during the current session,
were assented to by the
President :

(1) Ancient and Historical
Monuments and Archaeolo-
gical Sites and Remains (De-
claration of MNational Imp-
ortance) t ‘Bill

(2) Industries (Development
deeg'ulatim) Amendment
Bill

3) Rtpmentatmn of the Peo-

Am
Bl A

(4) Hindu Marriage (Amend-
ment) Bill

5) Central Sales Tax Bill

DALYy DIGEST

CoLUMNS
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islative

{ﬁ) Kerala State
'owers)

:lmtmn

(7) Finance (No. 2) Bill
(8) Finance (No, 3) Bill

(9) Hindu Adoptions and
Mazeintenance Bill.

4314
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MOTION RE. REPORT OF 4373—4308

U.P.S.C.

The motion that the Report of
U.P.S.C. for 1955-56 and
Government’s memorandum
thereon be taken into consi-
deration was moved by Shri
Kamath and discussed. Shri
Kamath replied to the Debate.
As there was no quorum the
substitute motions and the
amendment to the motion
moved were not put to vote,



